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Wednesday, November 2, 1988/Kartika 11, 1910 (Salta) 

No. 388 
11 A.M. 
I. Obituary References 

The Speaker made references to the passing away of Shri 
R. D. Bhandare, a Member of Fourth and Fifth Lok Sabha; Dr. 
Karni Singh, a Member of First to Fifth Lok Sabha; Shri 
S. B. P. Pattabhi Rama Rao, a Member of Fifth to Seventh 
Lok Sabha; Shri Lakhmu Bhawani, a Member of Third Lok 
Shbha; Shri P. Thanulingam Nadar, a Member of Second Lok 

~. Sabha and Shri Anant Prasad, Sharma a Member ot Third and 
Fifth Lok Sabha. 

Thereafter, Members stood in silence for a shortwhile as 
a mark of respect to the deceased. 

2. Starred Questions 

Starred Questions Nos. 3 and l>-9 were orally answered. 
Replies to the remaining questions were laid on the Table. 

3. Unstarred Questions 

Replies to Unstarred Q~estions Nos. 1. 2 and 4-77 were 
laid on the Tablel 

4. Announcement by Speaker 

The SReaker informed the House that subsequent to ti;te 
announcement made by him in the Ho~ on ~ July, 1988 10 
regard to the disposal ot the two notices receIved from the 
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Deputy Registrar, High Court, AmeUate Side; Bombay; re,quiring ( 
his appearance before the Bombay High Court or filing of an Affi-
davit by him or the Secretary-General, Lok Sabha, in connec-
tion with certain writ petitions filed in that court. the 
Additional Registrar, High Court Appellate Side. Bombay. in 
his letter dated 6 August, 1988 had expressed deep regrets for 
addressing the notices to him in the language of the usual 
notices addressed to the l'arties and had requested that these 
be treated as cancelled. 

The Speaker also informed that in connection with another 
notice received from the Registrar of the High Court of Delhi 
on 23rd September. 1988 requiring him to arran~e to show 
cause in connection with Civil Miscellaneous Petition No. 4374/ 
88 and Civil Writ Petition No. 1991/88 filed by Shri Ude Singh 
Dalal against the Union of India. the Speaker, Lok Sabha and 
Shri Hardwari Lal, M. P., he had decided not to respond to the 
notice and had passed on the relevant papers to the Minister of 
State in the Ministry of Law &Justice for taking such action as 
be might deem fit to apprise the Court of the correct Constitu-
tional position and the well established practice and convention 
of the House. ! 

5. Papers laid on the Table 

The following papers were laid on the Table:-

(1) (i) A copy of the Proclamation (Hindi and English 
versiens) dated the 7th September, 1983 issued by 
"the President under article 356 of the Constitution 
in relation to the State of Mizoram published in 
Notification No. G.S.R. 905 (E) in Gazette of India 
dated the 7th September, 1988, under article 356('3) 
of the Constitution. 

-(ll) A coPy of the Order (Hindi and English versions) 
dated the 7th September, 1988 made by the President 
in pursuance of sub-clause (i) of clause (c) of the 
above proclamation published in Notification No. 
G.S.R. 906 (E) in Gazette of India dated the 7th 
September. 1988~ I 

(2) A copy each of the Reports dated the 6th September. 
1988 and 7th September. 1988 of the Governor of 
Mizoram to the President (Hindi and, English ver-
sions).' I 
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(~) A COJ!yof Draft ~otification No. Ij5188-CLV (Hindi and 
English yerslOns) reg;;rrdlllg exemption to certain Goveriunent 
CompanIes from re9Ulrement of sub-section (3) (b) of section 
2.09 of the Comparues Act, 1956, under sub-section (2) of sec-
tlon 620 of the said act, 

6. Bills passed by Rajya Sabba 

Secretary-General laid on the Table the following Bills as 
passed by Rajya Sabha:- ;' 

(1) The F~rest (Conservation) Amendment Bill, 1988. 
(2) The Punjab Pre-emption (Chandigarh and Delhi 

Repeal) Bill, 1988. 
7. Statement by Minister 

The Minister of State of the Ministry of Civil Aviation and 
Tourism made a statement regarding the two accidents involv-
ing Indian Airlines and Vayudoot aircraft near Ahmedabad and 
Guwahati Airport respectively on the 19th October. 1988. 

8. Matt"eft.; under Rule 377 
( 1) Shri Hafiz Mobd. Siridiq raised a matter regarding need 

for proper preservation of places of historical importance parti-
cularly those in Moradabad district of Uttar Pradesh. 

(2) Shri G. S. Basavaraju raised a matter regarding need to 
resolve the labour problems in New Mangalore Port. 

(3) Shrimati Uliha Choudhary raised a matter regarding 
need to issue directives to Nationalised banks and Cooperative 
banks in Maharashtra to grant. liberalised loans to the people 
affected by heavy rains. 

(4) Shri Virdhi Chander Jain raised a matter regarding 
need to re-schedule the timings of trains running between Barmer 
and Agra Fort. . 

(5) Dr. Prabhat Kumar Mishra raised a matter regarding n~d 
to establish a bench of Madhya ,Pradesh High Court in Chhatis-
garh region. 

(6) Shri Mullappally Ramachandran raised a matter regard-
ing need to set up a State Coaching Centre of N.I.S. in Cannanore. 
in Kerala. 
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(7) Shri K. Ramachandra Reddy r'iUsed a matter regarding ~J 
need to fill up the vacant posts in !Regional Oil Seeds Research 
Station at Kadiri in Allantapur district, Andhra Pradesh. 

(8) Shri V. S. Krishna Iyer raised a matter regarding necd 
to restore the original timings of the Mabalakshmi Express from 
Bangalore. 

t. Statutory Resolution- Adopted. 
Shri Buta Singh moved the following Resolution:-

"That this House approves the Proclamation issued by 
the President on the 7th September, 1988 under 
article 356 of the Constitution in relation to the 
State of Mizoram." 

The following members took part in the debate:-
(1) Shri E. Ayyapu Reddy 

(!.ok Sabha adjourned at 1.02 P.M. and re-assembled at 2.05 P.M.) 
(2) Shri N. Tombi Sipgh 
(3) Shri Sharad Dighe 
(4) Shri Baju Ban RiyaIll 
(5) Dr. G. S. Rajhans 
(6) Shri Syed Shahabuddin 
(7) Shri Yogeshwar Prasad Yogesh 
(8) 8hri Indrajit Gupta 
(9) Shri Vir Seni 

(10) Shri Bhadreswar Tanti 
(11) Shri Balwant Singh Ramoowalia 

Shri Buta Singh replied to the debate. 
The Resolution was adoptedi 

10. Statutory Resolution-Under Consideration 
Shri Buta Singh m-oved the following Resoluuon:- . 

"That this House approves the continuance in force of 
the Proclamation issued by the President on the 11th 
May 1987 under article 356 of the Constitution in 
relation to the State of Punjab, for a further period 
of six months with effect from the 11th November, 
1988." 



The following members took part in the debate:.-
(1) Shri B. B. Ramaiah 
(2) Shri It. L. Bhatia 
.(3) 8hri 8aifuddin Chowdha~ 
(4) 8hri Naresh Chandra Chaturvedi I 
(5) Shri Thampan Thomas (Speech unfinished) 

The discussion was not concluded. 
11. Report of Business AdvisorY. Committee • 

8hri P. Namgyal presented the Sixtieth Repo~ of the Busi-
ness Advisory Committee: . 
6 P.M. 
(Lok Sabha adjourned till 11 AM. on Thursday. the 3rd Nov-
ember. 19'88) 

8UBHASH C. KASHYAP. 
secretary-General. 
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LOX SABRA 

BUlLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, November 3, 19881Kartika 12, 1910 (Salta) 

No. 389 
11-01 A.M. 

1. Starred Questions 

Starred Questions Nos. 21-24, 27, 28 and 34 were orally 
answered. Replies to Starred Questions Nos. 26, 29-33, 35 
and 37-40 were laid on the Table. 

2. UDstarred Questions 
Replies to Unstarred Questions Nos. 78-84, 86-141, 143-

163, 165--174, 176--194, 196--202, 204--212, 214--225, 227--231 
and 233 were laid on the Table . 

.3. Papers Laid OD the Table 

The following papers were laid on the Table: 

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Hoogbly Dock and Port Engineers Limited, Cal-
cutta, for the year 1985-86. 

(ii) Annual Report of the Hooghly Dock and Port 
Engineers Limited, Calcutta, for the year 198&86 
along with Audited Accounts and, comments of the 
Comptroller and Auditor General thereon. 
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(2) A copy of the Kandla Port Employees (Reimburse-
ment of Tuition Fees) (Amendment) Regulations, 
1988 (Hindi and English versions) publishd in Notifi-
cation No. G.S.R. 913(E) in Gazette of India dated 
the 8th September, 1988 under sub-section (4) of 
section 124 of the Major Port Trusts Act. 1963. 

.. Assent to Bills 
(i) Secretary-General laid on the Table the following Bills 

passed by the Houses of Parliament during the last session and 
assented to:- . _ _ .. t •••• ",,: ... ;~Ai 

(1) The Bharat Petroleum Corporation Limited (Deter-
mination of Conditions of Service of Employees) 
Bill. 1988. 

(2) The Benami Transactions (Prohibition). Bill, 1988. 
(3) The Appropriation (Railways) No.4 Bill, 1988. 
(4) The Appropriation (No.4) Bill, 1988. 
(5) The P;revention of Corruption Bill, 1988. 
(6) The Auroville Foundation Bill, 1988. 
(7) The Merchant Shipping (Amendment) 'Bill, 1988. 
(8) The Dock Workers (Regulation of Employment) 

Amendment Bill. 1988. 
(9) The Delhi Rent Control (Amendment) Bill. 1988. 

(10) The Jamia Millia Islamia Bill, 1988. 
(ii) Secretary-General also laid on the Table copies duly 

authenticated by the Secretary-General of Rajya SablUt, of 
the following Bills passed by the Houses of Parliament during 
the last session and assented to:-

(1) The Cine-workers and Cinema Theatre Workers 
(Regulation. of Employment) Amendment Bill, 1988. 

(2) The Alcock Ashdown ComJ:l8l1y Umited(Acquisition 
of Undertakings) Amendment Bill. 1988. 

(3) The National Waterway (Sadiya-Dhubri Stretch ot 
the Brahmaputra River) Bill, '1988. 

(4) The Religious Institutions (Prevention of Misuse) 
BID, 1988. 
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. (5) The Arms (Amendment) Bill~.1B88. 
(6) The National Security (Amendment) ,Bill 1988. 
(7) The Prevention of Illicit TratBcin NarcOtic Drugs 

and Psychotropic Substances .Bill, .1988. 
(8) The Aircraft (Amendment) Bill; 1988. 
(9) The Labour Laws (Exemption from Furnishing ~ 

turns and Maintaining .Register.s:by certain Estab-
lishments) Bill, 1988. 

(10) The State of Arunachal 'Pradesh '(Amendment) 'Jrul.' 
1988. J 

(11) The W:ater '(P.revention: ~ ····.Control:. of PolhiUon) 
. Amendment. Bill, 1988. 

(12) The Motor. Vehicles-.Bill.. ,1988. 
5. Statement by Minister 

The Minister of State of the Ministry of Food Processing 
industries made a statement regarding the clearance . .givcm to 
the proposal of Mis Punjab Agro Industries Corporation fOl 
setting upa joint venture.in Punjab'·lWlithiMls Voltas and in 
collaboration with. Mia PEPSICO. 
6. Motion for Election to Committee. 

SHRI AMAL DA'ITA moved thefollowingmotion:-
"That this House do recommend to Rajya Sabhathat 

RajYa Sabha do agree to nominate a member from 
Rajya Sabba to -associate with the· Committee, on 
Public . Accounts of this House ,for the uneatpired 
portion of the te.rmof the Committee ending on:the 
30th April, 1989 vice Shri Kalpnath Rai ceased to 
be a member; of the Committee on his appointment 
as a Minister of State and do col!1lll1Ulicatetotbis 
House the name of the member so nomina~ by 
Rajya Sabha." 

The motions was adopted. 

7. Motion regarding .extension of time .for presentation of re-
. Port of Committee Gf privileges 
SHRI JAGAN NATHKAUSHAL moved the followiDg 

motion:-
"That this House do further. extend: upto the: last day of 

the first week .of the next .&eSSlOn the time .fortlle 
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presentation of the Report of the Committee of ( 
Privileges in regard to allegation made by Shri K. 
P. Unnikrishnan. M.P.., against the Minister of State 
in the Ministry of Commeree (Shri Priya Ranjan 
Das Munsi) on 10th December, 1987, during disrus· 
sion on 'No Confidence Motion." 

.·The motion was adopted. 

8. MotiOD regarding sixtieth report of the Business advisory . Committee . . 

.,"SHRIMATI SHEILA DIKSHIT moved the following motion: 
"That this House do agree with the Sixtieth . Repprt of 

the Business AdYisoryCommittee presented to the 
House on the 2rui November, 1988." 

The motion was adopted. 

I. Matters under Rule 37'1 

(1) Shri Madan Pandey raised a matter regarding steps to 
check dengue fever and encephalitis in Gorakhpur division of 
Uttar Pradesh. 

(2) Shri Shantaram Naik raised a matter regarding need 
to upgrade the Research Complex at. Ella, old Goa into a full 

fledged institute. 

) (3) Dr. K. S. Bhoi raised a matter regarding steps to help 
the engineering industry in the country to overcome the crisis 
caused due to non-availability of scrap. 

(4) Shri Radhakanta Digal raised a matter regarding need 
to check illegal felling of trees in the country, particularly 
in Orissa. 

(5) Shri Sharad Dighe raised a matter regarding need to 
increase the quota of edible oil to Maharaahtra. 

(6) Shri Braja Mohan Mohanty raised a matter regrding 
need to restore the old timings of Nilanchal and Delhi-Puri 
Express trains and restoration of withdrawn trains passing 
through Orissa. 

(7) Shri M. R. J anarthanan raised a matter regarding non· 
functioning of telephones in Tamil N adu. 
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(8) Shri Balwant Singh Ramoowalia raised a matter reo-
J!arding need to inquire into the role of Bhakra Management 
Board in releasing water without any warning during recent 
flOQds. 

10. Statutory Resolution-Adopted 
Further discussion on the following Resolution moved by 

Shri Buta Singh on the 2nd November, 1988, continued:-
"That this House approves the continuance in force of 

the Proclamation isS'Ued bv the Presinent on the 
11th May. 1987 under arti~le 356 of the Constitution 
in relation to the State of Puniab. for a further 
neriod of six months with effect from the 11th 
November, 1988." 

The following members took part in the deoate:-
(1) Shri Thampan Thomas 
(2) Shri Zainul Basher 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M) 
(3) Dr. G. S. Dhillon 
(4) Smt. Geeta Mukherjee 
(5) Shri Sharad Dighe 
(6) Shri Mohd. Ayub Khan 
. (7) Shri A C. Shanmugam 
(8) Shri Virdhi Chander Jain 
(9) Shri Satyendra Na.rayan Sinha 

(10) Shri K. D. Sultanpuri 
(11) Shri Het Ram 
(12) Shri Shantaram Naik 
(13) Shri Bhadreswar Tanti 
(14) Shri Piyus Tiraky 
(15) Shri Mahabir Prasad Yadav 
(16) Shri C. Janga Reddy 
(17) Shri Keyur Bhushan 
(18) Shri N.V.N. Somu 
(19) Shri Balwant Singh Ramoowalia 
(20) Shri Kali Prasad Pandey 
(21) Prof . Saif-ud-Din Soz 
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Shri P. Chidambaram ~plied to the ~ate. 
The Resolution was adopted. 

11. Government Bill-Introduced 
The Salary, Allowances and'Penfton of Members of Partia,.. 
ment (Amendment) Bill, 1988. 

lZ. Disea!IIPen. Uftder Rule 1.3 
Shri C. Janga Reddy raised a discussion.on the demands 

of fanners and agricultural labour . 
. The dia:ussion was not conclud.ed. 

6.16 P.M. 
(Lok Sabha .adjourned ti1111 A.M. on Friday, the 4th Novem· 

ber, 1988) 

SUBHASH C. KASHY AP, 
Secretary-General. 
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WKSABHA 

BULLETIN-PART I 
, . [Brief Record of Proceedings] 

Friday, November 4, 1988IKartika 13, 1910 (Salta) 

No. 310 

11.02 A.M. 

1. Starred. Questions 
Starred Questions Nos. 41 and 43-46 were orally answered. 

Replies to the remaining questions were laid on the Table. 

2. U.nstaJlred Questions 
Replies to Unstarred Questions Nos. 234-244, 246 441, 

443---447, 449 and 450 were laid on the Table. 

3. Cancellation of Sidilng of Lot Sabba on 14 November, 1981 
The House decided that on account of 99th Birth Anniversary 

of Sbri Jawaharlal Nehru, the sitting of the House fixed for 
Monday, 14 November. 1988. be cancelled. 

4. r.pen laid OD the Table 
The following papers were laid on the Table:-

(1) A COpy each of the following Notifications (Hindi 
and English versions) under sedion 41 of the Fi-
nance Act, 1979:-

(0 G.S.R. 875 (E) published in Gazette of India dated 
. the 23rd AU!!ll~. 1988 toqether with an explana-

tory memorandum regarding exemption to His 
Excellency Mr. A. A. Mokanou, V~ce-President 
of the Presidi.um of the Supreme SOVlet of USSR 
and Mr. Molchanoy, Deputy Head of the Deoart-
ment of South Asia on their .visit to India. from 
the payment of Foreign Travel tax. 

(ii) G.S.R. 878 (E) published in Gazette. of India da-
ted the 26th August, 1988 together WIth an exnla-
natory memorandum regarding exemption to His 
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Excelle~cy Mr. Rashleigh E. Jackson, Ministet 
of Foreign Mairs of Guyana and two other mem- . 
bers of delegation who visited India from. 23rd to 
27th August, 1988, from the payment of foreign 
travel tax. 

(iii) G.s.a 879(E) published in Gazette of India 
dated the 26th August. 1988 together with an ex-
planatory memorandum regarding exemption to 

His Excellency Mr. Ali Alatas, Minister of Fo-
reign Affairs of ihe Republic of Indonesia and 
other members of delegation who visited India 
f~om 24th to 26th August, 1988, from the payment 
of foreign travel tax. 

(iv) G.S.R. 951 (E) published in Gazette of India dated 
the 27th Septembe", 1988 together with an explana-
tory memorandum regarding exemption to their 
Majesties King BiT ~ndra Bir Bikram Shah Dev and 
Queen Aishwarya Rajya Laxmi Devi Shah of Nepal 
and other members of delegation who visited India 
from 29th to 30th September, 1988. from the pay-
ment of fore~gn travel tax. 

(v) G.S.R. 955(E) published in Gazette of India dated 
the 28th September. 1988 together with an ex-
t&matory memoraJl dum rellardinlt exemption tu 
His Excellency Mr. H. M. Ershad, President of 
the People's Republic of Banllladesh and other 
members I)f delellation who visited India on 29th 
September, 1988, from the payment of foreign travel 
tax. 

(2) A CODY each of the following Notifications (Hindi 
and English versions) under section 159 of the Cus-
toms Act, 1962:-

(i) S.O. B92 (E) published in Glizette of India dated the 
27th September, 1988 together with an explanatory 
memorandum laying riown the rates of exchange for 
conversion of certain foreign currencies into Indian 
currency or vice-versa. : 

(ii) G.S.R. 958(E) published in Gazette of India 
dated the 28th September, 1988 together with an 
explanatory memorandum making certain amend-
ments to Notification No. 132-Customs dated the 
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2nd July, 1980 so as to add one more product of 
Nepalese origin to the List of items which qualify 
for preferential entry into India in terms of the 
Indo-Nepal Treaty of Trade, 1978. 

(iii) G.S.R. 959(E) published in Gazette of India dated 
the 28th September, 1988 together with an ex-
planatory memorandum making certain amend-
ments to Notification No. 132-Customs dated the 
2nd July, 1988 so as to add three more products of 
Nepalese origin to the List of items which qualifty 
for preferential entry into India in terms of the 
Indo-Nepal Treaty of Trade, 1978. 

(iv) G.S.R. 998(E) published in Gazette of 1india 
dated the 7th October, 1988 together with an ex-
planatory memorandum laying down the revised 
rate of exchange for conversion of Russian Rouble 
into Indian Currency or vice-versa. 

(v) G.S.R. 1029(E) published in Gazette of India dated 
the 24th October, 1988 together with an explana-
tory memorandum regarding revised rate of ex-
change for conversion of Russian Rouble into 
Indian Currency or vice-versa. 

(3) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (2) uf section 38 
·of the Central Excises and Salt Act, 1944:-

(i) G.S.R. 866(E) published in Gazette of India dated 
the 19th August, 1988 together with an explana-
tory memorandum makin~ certain amendments. to 
certain Notifications so as to exempt packagmg 
material from the whole of duty when brought for 
use in the manufacture of excisable goods in a Free 
Trade Zone and to further provide for removal of 
any capital goods after a period of thr~e yeax:s 
from a Free Trade Zone to the DomesLlc Tanff 
area on payment of a~propriate duty on the dep-
reciated value at the tIme of clearance. 

(ii) The Central Excise (Fifth Amendment) Rules. 19~8 
published in Notification No. G.S.R. 895(E) In 
Gazette of India dated the 1 st September, 1988. 
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(iii) The Central Excise (Sixth Amendment) Rules, 
J 988 published in Notification No. G.S.R. 996(E) 
in Gazette of India dated the 6th October, 1988. 

(4) A copy each of the foi:owing Notifications (Hindi 
and. English versions) under section 296 of the In-
come-tax Act, 1961:-

(i) S.O. 2892 publisbed in Gazette of India dated the 
1st October, 1988 regarding exemption to 'The 
Ahmedabad Textile M1l1s Foundation' under sec-
tion 10(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1985--86 to 
1988-89~ . 

(ii) S.O. 2893 published in Gazette of India dated. the 
1st October, 1988 regarding exemption to 'Jnana 
Prabodhini. Pune' under section 10 (23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment year 1988-89. 

(iii) S.O· 2894 published in Gazette of India dated the 
1st October, 1988 regarding exemption to 'The 
Adult Training Centre·for the Blind, Ahmedabad' 
under section 10 (23C) of the Income-tax Act, 1961 
for the period covered by the assessment years 
1987-88 to 1988-89. 

(iv) S.O. 2895 published in Gazette of India dated the 
1st October, 1988 regarding exemption to 'The Maha-
rashtra State Council for Child Welfare, Bombay' 
under section 10 (23C) of the Income-tax Act, 1961 
for the period covered by the assessment years 
1986-87 to 1988-89. 

(v) S.O. 2896 published in Gazette of India dated the 
1st October, 1988 regarding exemption to 'SOS 
Children's Village of India. New Delhi' under sec-
tion 10(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1980-81 to 
1988-89. . 

(vi) S.O. 2897 publi'shed in Gazette 0( India dated the 
1 st October, 1988 regarding exemption to 
'Gandhigram Trust. Gandhigram, Madurai' under 
section 10(23C) of the Income-tax Act. 196 J for 
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the period covered by the assessment years 1986-
87 to 1988-89. 

(vii) S.O. 2898 published in Gazette of India dated the 
1st October, J 988 regarding exemption to 'Harijan 
Sevak Sangh, New Delhi' under section 10(23C) 
of the Income-tax Act, 1961 for the periOd cover-
ed by the assessment year -1988-89. 

(viii) S.O. 2899 published in Gazet~ C"i India dated the 
l'st October. 1988 regarding exempjon to 'Swami 
Sukhdevanand Trust. Rishikesh' under section 
10(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1985-86 
to 1988-89. 

(ix) S.O. 2900 published in Gazette of India dated the 
1st October, 1988 regarding exemption to 'Assam 
Rifles Group InsuranCe Scheme, Shillong', under 
section 1O(23C) of the Income-tax Act, 1961 for 
the period covered by the assessment year 1988-89. 

(x) S.O. 2901 published in Gazette O'i India dated the 
1st October, 1988 regarding exemption to 'Bhagini 

Samaj, Bombay," under section 10(23C) of the 
Income-tax Act, 1961 for the period covered by 
the assessment years 1985-86 to ] 988-89. 

(xi) S.O. 2902 pubhsh.:.ed in Gazette of India dated the 
1st October, 1988 regarding exemption to 'The 
Muncherjee Nowroljee Banajee Industrial Home 
for the Blind, Bombay'. under section 10(23C) of 
the Income-tax Act, 1961 'for the periOd covered 
by the assessment year 1988-89. 

(xii) S.O. 2903 published in Gazette of India dated the 
1st October, 1988 regarding exemption to 'Friends 
of Moral Re-armament (India), Maharashtra', 
unde.r se:!tion 10 (23C) of the Income-tax Act, 1961 

for the period covered "by the assessment years 
19~86 to 1988-89. 

(xiii) S.O. 2904 published in Gazette of India dated 
. the 1st October. 1988 regarding exemption to 
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'People's Action for Development (Maharashtra)' 
under section 10 (23C) of the Income-tax Act 19& 4: 
for the period covered by the assessment year 
1988-89. 

(xiv) S.O. 2905 published in Gazette of India dated the 
1st October, 1988 regarding exemption to 'Sri 
Ramakrishna Ashram, Nimpith, West Bengar, 
under sect1.on 10(23C) of the Income-tax Act, 
1961 for the period covered by the assessment year 
1988-89. 

(xv) S.O. 2906 published In Gazette of India dated the 
1st October, 1988 regarding exemption to 'The 
Little Sisters of the Poor', Calcutta', under section 
10 (23C) of the Income-tax Act, 1961 for the period 
covered by the assessment year 1988-89. 

(xvi) 8.0. 2907 published in Gazette of India dated 
the 1st October, 1988 regarding exemption to 'The 
Sharadhanand Mahilashram, Bombay', under 
section 10 (23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1~7 to 
1t88-89. 

(xvii) S.O. 2908 published in Gazette of India dated the 
1st October, 1988 l'elJU'ding exemption to 'The 
Annie Besant Trust, Madras', under section 
10 (23C) of the Income-tax Act. 1961 for the period 
eovered by the assessment year 1988-89. 

(xviii) 8·0. 2909 published in Gazette of India dated 
the 1st October 1988 regarding exemption to 'Veda 
Rakshana Nidhi Trust, Madras', under section 
10(23C) of the Income-tax Act, 1961 for the period 
covered by the assessment year 1988-89, 

(xix) 8.0. 2910 published in Gazette of India dated 
the 1st October. 1988 regarding- exemption to 
'Gujarat Chief Minister's Relief Fund', under 
section 10 (23C) of the Income-tax Act. 1961 for 
the period covered by the assessment years 1987-
M and 1988-89. 

(xx) S.O. 2911 1>ublished in Gazette of India dated 
the 1st October. 1988 regarding exemption to 'St. 
Joseph's Education and Medical Relief Society, 

6 



Bombay', under section 10 (23C) of the Income-tax 
Act, 1961 for the period covered by the assess-
ment years 1985-86 to 1988-89. 

(xxi) S.O. 2912 published in Gazette of India dated 
the 1st October, 1988 regarding exemption to 'The 
Research and Information System for the Non-
Aligned and other Developing Countries New 
Delhi', under section 10(23C) of the ln~e-tax 
Act, 1961 for the period covered by the assessment 
years 1984-85 to 1988-89. 

(xxii) 5.0. 2913 published in Gazette of India dated 
the 1st October, 1988 regarding exemption to 'The 
Amalgamated Tamil N adu Shares of the Post War 
Services Reconstruction and Rehabilitation of 
Ex-servicemen Funds', under section 10 (23C) .01 
the Income-tax Act, 1961 for the period covered 
by the assessment year 1988-89. 

(xxiii) S.O. 2914 published in Gazette of India dated 
the 1st October. 1988 regarding exemption to 'The 
Bombay Panjrapole, Bombay', under section 
10 (23C) of the Income-tax Act, 1961 for thE: 
period covered by the assessment years 1986-87 
to1~. 

(xxiv) S.O. ~15 published in Gazette of India dateci 
the 1st October, 1988 regardin~ exemption to 
'Sanjivani Trust, Bombay', under section 10(23C) 
of the Income-tax Act, 1961 for the period covered 
by the assessment year 1988-89. 

(xxv) S.O. 2916 published in Gazette of India dated 
the 1st October 1988 regarding exemption to 'SiI 
Vithaldas Dam~dar Thackersey Charitable Trust, 
Bombay' under section 10 (23C) of the Income-
tax Act, '1961 for the period covered by the assess-
ment years 1987-88 to 1988-89. 

(xxvi) S.O. 2917 published in ~azette of. India dated 
the 1st October 1988 regardmg exemption to 'Nava-
jivan Trust, Ahmedabad', under section.10(23C) of 
the Income-tax. Act, 1961 for the penod covered 
by the assessment year 1988-89. 
. 7 



(xxvii) S.O. 2918 p"blished in Guetteof IDdia dated 
the 1st OctOber, 1988 regardinli{ exemptiGD 1D CUaba-
rana Pratap Smarak'SamitL, l1datpur,UDdertlllC-
bon lO(:d3\,.:J of the Income-taX Act, 1961 tar .. 
perioca coverect' by t.be assessment years 1985-86 to 
l~. " 

(xxviii) S.O. 2919 published in Gazette of India dated 
the 1st October, 1988 regarding exemptioil to 'Tbn 

Gram Vikas Trust, Ahmedabad" under section 
10(23C) of the Income.tax Act, 1961 for the period 
coverea by the assessment years 1984-85 to 1988-8ft. 

(xxix) S.O. 2920 published in Gazette of India dated 
the lst October, 1988 regarding exemption to 
'Swaminarayan Aksharpith, Shahibaug, Ahmeda-
bad', under section 10 (23C) of the Income-tax Act. 
1961 for the period covered by the assessment 
years 1987-88 to 1988-89. ' 

(xxx) S.O. 2921 published in Gazette of India dated the 
1st ()(;~. 19!58 regarding e"(emption to 1lte The»-

sophy Company (India) Private Limited, Bombay', 
under section 10 (23C) of the Income-tax Act. 1961 
for the p!!riod covered by the assessment year 
1988-89. I 

(xxxi) S.O. 2922 published in Gazette of India dated 
the 1st October, 1988 regarding exemption to 'India 
Internat' onal Centre, New Delhi', under section 
10(23C) of the Income-tax Act, 1961 for the period 

covered· by the assessment year 1988-89, 
(xxxi') S.O· 2923 pubrshed in Gazette of India dated 

the 1st October, ]988 regarding exemption to 'Sri 
Satya Sai Central Trust, Brindavan, Bangalore', 
under section 10 (23C) of the Income-tax Act. 

1961 for the period covered by the assessment year 
1988-89. 

(xxxiii) S.O. 2924 publi'shed in Gazette of India dated 
the 1st October. J 988 regarding exemption to 
'Cathedral Relief Service. Calcutta', under section 
10(23C) of the Income.tax 'Act, 1961 far the 

, period covered bv the assessment year 1988-89. 
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(xxxiv) 'S.O. 2925 puhJished in G~tte of India dated 
~ ~st ~bcr, 1988. regarding ~ exem.ptiaa to 
Agn-;Borticu1tural Society,' Madras. under .non 
10(23C) of the IDc:ome.-tax Act, 1961fot the 
period covered by the atsessmel1t years 1014-85 to 
1988-89. 

(xxxv) S.O. 2926 published in Gazette of India dated 
the I'st October, 1988 regarding ~emption to 
'Sanjay Gandhi Memoria! Trust, New' Delhi'. 
under section 10(23C) Of the Income-tQ. Act, 
1961 for the periOd covered by the asseument 
year 1988-89. ' 

(xxxvi) S.O. 2927 published in Gazette" of India dated 
the 1st October, 1988 regarding exemption to 
'Association of State ROad Transport Undertak-
ings, New Delhi', under se:::tion 10(23C) Of the 
Income-tax Act, 1961 for the periOd coveted by 
the asses'sment years 1986-87 to 1988-89. 

(xxxvii) S.O. 2928 published in Gazette of India dated 
the 1st October, 1988 regarding exemption to 
'Institute of Rural Management. Anand. Guiarat', 
under section 10(23C) of the Income-tax Act. 
1. 961 for the period covered by the assessmeUi. 
years 1986-87 to 1988-89. 

(xxxviii) S.O. 2929 published in Gazette of India dated 
the 1st October! 1988 regarding exemption to "(be 
Institute of Company Secretaries of India'. under 
'section 10(23C) of the Income-tax Act. 1961 for 
the periOd covered by the assessment year 1988-89. 

(xxxix) S.O. 2930 published in Gazette of India dated 
the lst October. 1988 regarding exemption ~o 
'Bharatiya Adimjati Sevak. Sangh. New Delhi', 
under section 1 ()(23C) of the Income-tax Act. 
1961 for the period covered by the anessment 
years 1987-88 to 1988-89. 
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(xl) S.o. 2931 published in Gazette Of India dated the 
Ist October, 1988 regarding exemption to 'Em-
manual Full Gospe! Mission Trost, Salem', under 
section 10(23C) of the Income-tax Act, 1961 for 
the periOd coVered by the aSsessment years 1985-
86 to 1988-89. 

(xIJ.i) S.O. 2932 Published in Gazette of India dated the 
1 st October, 1988 regarding exemption to 'Rama-
krishna Vivelamanda Mission and Vivekananda 
Math, Barrackpore, West Bengal'. under section 
10(23C) of the Income-tax Act, 1961 for the 
periOd covered by the assessment years 1986-87 
to 1988-89. 

(xlii) S.O. 2933 published in Gazette of India dated 
the 1st October, 1988 regarding exemptiOn to 
'Raja Ram Mohan Roy Library Foundation, Cal-
cutta', under section 10(23C) 0( the Income-tax 
Act, 1961 for the periOd covered by the It9sess-
ment year 1988-89. 

(xliii) S.O. 2934 published in Gazette of India dateU 
the 1st October. 1988 regarding exemption to 
'Institute for Motivating Self-Employment, Cal-
cutta', under section 10(23Q Of the Income-tax 
Act, 1961 fOr the period covered by the assess-
ment year 1988-89. 

(xliv) S.O. 2935 published in Gazette of India dated 
the Ist October, 1988 regarding exemption to 
'Centre for Public Sector Studies, New Delhi', 
under section 10(23C) of the Income-tax Act, 
1961 for the period covered by the assegsment 
year 1988-89. 

(xlv) 5.0. 2936 published in Gazette of India dated.~ 
1st October, 198a regarding exemption. to SrI 
Krishna Gopal Ayurvedic ~ha~an (Dhann~ 

Aushdhalya), Killen, Distt. A}mer, under sectton 
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1 0(23C) of~e· Income-tax Act, 1961 for the 
periOd covered by the assessment years 1986-87 
to 1988-89. 

(xlvi) S.O. 2937 published in Gazette of India dated 
the 1st October, 1988 regarding exemption to 'South 
Central 'Zone Cultural Centre, Nagpur', under sec-
tion 10(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1987-88 and 
1988-89~ 

(xlvii) S.O. 2938 published in Gazette of India dated 
the 1st October, 1988 regarding exemption to 'Bu-
reau of Indian Standards, New Delhi', under section 
10 (23C) o'f the Income-tax Act, 1961 for the period 
covered by the assessment year 1!}88-89. 

(xlviii) 5.0. 2939 published in Gazett~ of India dated 
the 1st October, 1988 regarding exemption to 'Bihar 
School of Yoga', under section 10 (23C) of the 
Income-tax Act, 1961 for the period covered bty the 
assessment years 1987-88 to 1988-89. 

(xlix) 5.0. 2940 publish~d in Gazette of India dated 
the 1st October, 1988 regarding exemption to 
'South ?one Cultura; Centre, 'I'hanjavur', under 
section 10(23C) of the Income-tax Act, 1961 for 
the period covered by the assessment years 1987-88 
and 1988-89. 

(5) A copy of the Notification No. G.S.R. 874(E) (Hindi 
and English versions) published in Gazette of India 
dated the 19th August, 1988 regarding exemption 
from payment Of the whole of the Foreign Exchange 
Conservation (Travel) Tax On. any release of foreign 
exchange for pilgrimage to Hayat Pitafi in Pakistan, 
under section 105 of the Finance Act, 1987. 

(6) A copy each of the following Annual Reports 
(Hindi anti English versions):-

(0 Report of the Varada Grameena Bank for the 
year ended the 31st December, 198'7 together with 
the Accounts and the Auditor's Report thereon. 
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(ii) Report of the Ranchi Kshetriya Gramin Bank 
for the year ended the 31st December, 1987 to-
gether with the Accounts and the Auditor's Re-
port thereon. 

(iii) Report of the Nagaland Rural Bank for the year 
ended the 31st December, 1987 together with the 
Accounts and the Auditor's Report thereon. 

(iv) Report of the Rae Bareli Kshetriya Gramm Bank 
for the year ended the 31st December, 1987 toge-
ther with the Accounts and the Auditor's Report 

thereon. 

(v) Report of the. Tungabhadra Gramin Bank for the 
year ended the 31st December, 1987 together with 
the Accounts and the Auditor's Report thereon. 

(vi) Report of the Panchamahal Vadodara Gramin 
Bank for the year ended the 31st December, 1987 
together with the Accounts and the Auditor's Re-
port thereonJ 

(vii) Report of the Sri Sathavahana Grameena Bank 
for the year ended the 31st December, 1987 toge-
ther with the Accounts and the Auditor's Report 
thereon. 

(viii) Report of the sagar Gramin Bank for the year en. 
ded. the 31st December, 1987 together with the 
Accounts d.ud the Auditor's Report thereon. 

(ix) Report of the Shahdol Kshetriya Gramin Bank for 
the year ended the 31st December, 1987 together 
with the Accounts and Auditor's Report thereon. 

(x) Report of the Jaipur Nagaur Aanchalik Gramin 
Bank for the year ended the 31st December, 1987 
together with the Accounts and the Auditor's 
Report thereon. 

(xi) Report of the Ballia Kshetriya Gramin Bank for 
the year ended the 31st December, 1987 together 
with the Accounts and the Auditor's Report there-
on, 
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(xll) Report of the Rayalaseema Grameena Bank for 
the year ended the 31st December, 1987 together 
with the Accounts and the Auditor's Report 
thereon. i 

(xiii) Report of the Kamraz Rural Bank for the year 
ended the 31st December, 1987 together with the 
Accounts and the Auditor's Report thereon. 

(xiv) Report of the Kapurthala Firozpur Kshetrija 
Gramin Bank for the year ended the 31st Decelh-
ber, 1987 together with the Accounts and the Au-
ditor's Report thereon. 

(xv) Report. of the Pragjyotish Gaonlia Bank for the 
year enderi the 31st December, 1987 together with 
the Accounts and the Auditor's Report thereon. 

(xvi) Report of the Prathma Bank for the year ended 
the 31st December, 1987 together with the Ac-
counts and the Auditor's Report thereon. 

(xvii) Report of the Palamau Kshetriya Gramin Bank for 
the year ended the 31st December, 1987 together 
with the Accounts and the Auditor's Report there-
on. 

(xviii) Report of the Kashi Gramin Bank for the year en-
ded the 31st December, 1987 together with the 
Accounts and the Auditor's Report thereon. 

(xix) Report of the Madhubani Kshetriya Gramin Bank 
for the year ended the 31st December, 1987 toge-

ther with the Accounts and the Auditor's Report 
thereon. 

(xx) Report of tllP Santhal Parganas Gramin Bank. for 
the year ended the 31st December, 1987 to'gether 
with the Accounts and the Auditor's Report there-
on. 

(xxi) Report Of the Rushikulya Gramya Bank for th~ 
year ended the 31st December, 1987 together with 
the Accounts and the Auditor's Report thereon. 

(xxii) Report of the Manipur Rural Bank for the year 
ended the 31st December, 1987 together with the 
Accounts and the Auditor's Report thereon, 
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(xxiii) Report of the Pithoragarh Kshetriya Gramin 'UDl 
Bank for the year ended the 31st December 1987 
together with the ACCO'Unts and the Auditor's 

Report thereon. 

(xxiv) Report of the Subansiti Gaonlia Bank for the 
year ended the 31st December, 1987 together with 
the Accounts and the Auditor's Report thereon. 

(xxv) Report of the Begusarai Kshetrlya Gramin 
Bank for the year ended the 31st December 1987 
together with the Accounts and the Auditor's 
Report thereon. 

(xxvi) Report of the Devi Patan Kshetriya Gramm 
Bank for the year ended the 31st December, 1987 
toge1lher wlth the Accounts and the Auditor's 
Report thereon. 

(xxvii) Report of the Faizabad Ksbetriya Gramin 
Bank for the year ended the 31st December, 1987 
together With the Accounts and the Auditor's 
Report thereon. 

(xxviii) Report of the Bardhaman Gramin Bank for the 
year ended the 31st December. 1987 together witb 

the A~counts and the Auditor's Report thereon. 

(xxix) Report of the Barabanki Gramin Bank for the 
year ended the 31st December. 1987 together with 
the Accounts and the Auditor's Report thereon. 

(xxx) Report of the Cuttaek Gramya Bank for the 
year ended the 31st December, 1987 together with 
the AccO'Unts and the Auditor's Report thereon. 

(:lCXxi)Report of the Puri Gramya Bank for the year 
ended the 31st December, 1987 together with the 
AcCounts and the Auditor's Report thereon. 

(xxxii) Report of the Bhagirath Gramin Bank for the 
year~nded the 31st December, 1987 together wIth 
the Accounts and the Audtor's Report thereon. 

(xxxiii) Report of the Giridih Kshetriya Gramirr Bank 
for the vear ended the 31st December. 1987 toge-
ther with the Accounts and the Auditor's Report 
thereon. 
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(xxxiv) Report of the Vidur Grarnin Bank for the 
year ended the 31st December, 1937 together with 
the Accounts and the Auditor's Report thereon. 

(xxxv) Report of the Bastar Kshetriya Gramin Bank. 
for the year ended the 31st December 1967 toge-
ther with the Accounts and the Auditor's Report 
thereon. 

(xxxvi) Report of the Fatehpur Kshetriya Gramin 
Bank for the year ended the 31st December 1987 
together with the Accounts and the Auditor's 
Report thereon. 

(xxxvii) Report of the Pandyan Grama Bank for the 
year ended the 31st December, 1987 together with 
the Accounts and the Auditor's Report thereon. 

(xxxviii) Report of the Bareilly Kshetriya 
Bank for the year ended the 31st 
ber, 1987 together with the Accounts 
Auditor's Report thereon. 

Gramin 
Decem-

and the 

(xxxix) Report of the Champaran Kshetriya Gramin 
Bank for the year ended the 31st December, 19870 
together with the Accounts and the Auditor's 
Report thereon. 

(xl) Report of the North Malabar Gramin Bank for 
the year ended the 31st December, 1987 together 
with the Accounts and the Auditor's Report 
thereon. 

(xli) Report of the Drug Rajnandgaon Gramin Bank 
for the year ended the 31st December, 1987 toge-
ther with the Accounts and the . Auditor's Report 
thereon. 

(xlii) Report of the Bilasvur Raipur Kshetriya Gra-
.min Bank for the year ended the 31st Dece~be~, 
1987 together with the Accounts and the Audltors 
Report thereon. 

(xliii) Report of the Dhenkanal Gramya Bank for ~he 
. year ended the 31st December. 1987 together wlth 

the Accounts and the Auditor's Report thereon. 
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(xliv) Report of the Kakathiya Grameena Bank for 
th~ year ended the 31st December, 1987 togetherU» 
WIth the Accounts and the . Auditor's Report 
thereon. 

(xlv) Report of the Raigarh Kshetriya Gramin Bank 
for the year ended the 31st December 1987 toge-
ther with the Accounts and the Auditor's Report 
thereon. 

(xlvi) Report of the Shri Venkatheswara Grameena 
Bank for the year ended the 31st December 1987 
together with the Accounts and the Auditor's 
Report thereon. 

(xlvii) Report of the Gaur Gramin Bank for the year 
ended the 31st December, 1987 together with the 
Accounts and the Auditor's Report thereon. 

(xlviii) Repor' of the Sharda Gramin Bank for the 
year ended the 31st December, 1987 together with 
the Accounts and the Auditor's Report thereon. 

(xlix) Report of the Sultanpur Kshetriya Gramin 
Bank for the year ended the 31st December 1987 
together wlt~ the Accounts and the Auditor's 

Report thereon. 
(1) Report of the Shivalik Kshetriya Gramm Bank 

for the y!!ar ended the 31st December, 1987 tote-
ther with the Accounts and the Auditor's Report 
thereon. 

(li) Report of tbe Lakhimi Gaonlia Bank for the year 
ended. the 31st December, 1987 togethefl with the 

AcCounts :1nd the Auditor's Report thereon. 
(1:'i) Rel)Ort of the Allahabad Kshetriya Gramin Bank 

for the year ended the 31st December, 1987 toge-
ther with the Accounts and the Auditor's Report 
thereon. 

(liii) ReDort of the Monghyr Kshetriya Gramin Bank 
for the year ended the 31st Decern~. 1987 
together with the Accounts and the A'Uditor's Re-
port thereon. 

tliv) RP.oort of the Samvut Kshetriya Gramin Bank 
for the year ended the '31st Decemhe!'. 19W7 ~port 
toer with the Accounts and the Auditor's Re 
therftC'lft • 
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(Iv) Report of the Golconda Grameena Bank for the 
- year ended the 31st December. 1987 together with 

the Accounts and the Auditor's Repo.rt thereon. 

(lvi) Report of theBalasora Gramya Bank for the year 
ended the ~Ust Deeember, 198'1 together with the 
Accounts and the Auditor's Report thereon. 

(lvii) Report of the Pratapgarh Ksbetriya Gl"amin 
Bank for the year ended the 31st December, 1987 
together With the Aecounts $!1d the Auditor's Re-
port thereon. " 

(lwi) Report of the Arunachal Pradesh Rural Bank 
fol" the. year ended the 31st December, 1987 toge-
ther WIth the Accounts and the Auditor's Report 
thereon. 

(lix) Report of the Sriganganagar Kshetriya Gramm 
"Bank for the year ended the 31st December, 1987 
together with the Accounts and the Auditor's Re-
port thereon. 

(Ix) Report of the Sarayu Gramin Bank for the year 
ended the 31st December, 1987 together with the 
Accounts and the Auditor's Report thereon. 

{txt) Report of the Magadh Gramin Bank for the year 
ended the 31st Decemba': 1987 together with the 
Accounts and the Auditor's Report thereon. 

(lxii)Report of the Bhagalpur &nka -Kshetriya Gra-
min Bank for the year ended the 31st December. 
1987 together with the Accounts and the Auditor's 
Report thereon. 

(~) Report of the Shekhawati Gramin Bank for ~e 
year ~nded the 31st DeCember, 1987 together WIth 
the Accounts and the Auditor's Report thereon. 

(lxiv) Report of the Mallabhum Gramin Bank for the 
year ended the 31st December. 1987 together with 
the Accounts and the Auditor's Report thereon. 

(lxv) RepQ1't of the Jimagadh Amreli Gramin Bank 
-for the year ended the" 31st December, 1987 toge-
ther with the AccOUnts' and the Auditor's Report 
thereon. 
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(lxvi) Report of the Ellaquai Debati B~for the yearffT;l). 
ended the 31st December, 1981 together with the 
Accounts and. the Auditor's RepOrt thereon. 

(lxvii) Repc:u-t of the Mayurakshi Gramin Bank for the 
year ended the 31st December, 1987, together with 
the Accounts and the Auditor's Report thereon. 

(lxviii) Report of the Ganga Yamuna Gramm Bank 
for tne year ended the. 31st December, 1987 toga. 
ther with the Accounts ana the Auditor's Report 
thereon. 

(lxix) Report of the Mithila KshetriYa Gramin Bank 
for tne year ended the 31st . December. 1987 to~ 
ther ,with the Accounts and. the Auditor's Report 
thereon. 

(lxx) Report of the eachar Gramin Bank for the year 
ended the 31st December, 1987 together with the 
Accounts and the Auditor's Report thereon. 

(lxxi) Report of the Bolangir Aanchalik Gramya Bank 
. for the year ended the 31st December, 1987 together 
with the Accounts and Auditor's Report thereon. 

(lxxii) Report of the Hissar Sirsa KshetriYa Gramin 
Bank for the year ended the 31st December, 1987 
together with the Accounts and the Auditor's Re-
port thereon. 

(lxxiii) Report of the Vindhyavasini Gramin Bank for 
the year ended the 31st Decemw, 1987 together 
with the Accounts and the Auditor's Report there-
on. 

(lxxiv) Report of the Samastipur Kshetriya Gramin 
Bank for the year ended the 31st .December, 1987 
together with the Accoun~ and the Auditor's Re-
port thereon. 

(:xxv) Report of the Tripura Gramin Bank for ~e 
year ended the 31st December, 1987. together WIth 
the Accounts and the Auditor's Report thereon. 

(lxxvi) Report of the Saran Kshetriya Gramin Bank 
for/the year ended the 31st .. December. 1987 to-

'gether 'with the Accounts and the Auditor's Report 
th~~. . 
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Qx.x:yii). Report of the Baitarani Gramya BciiiK~(or the 
year ended the .318t December, -1987 together with 
the At:COuntsand the Auditor's Report thereon. 

. 'Oxxviii) RePort 'of the' Haryana ' Kshetqya Gramin 
Bank for 'the year ended the 31st December, 1987 
together with the Accounts and the Aucilior's 
Report thereon~ 

, (lxxix) Report of the Marwar Gramin Bank for the 
year ended the 31st December, 1987 together with 
the Accounts and the Auditor's Report thereon. 

(Ixxx) Report of the Chhatrasal G'-amin Bank for the 
year ended the· 31st December, 1987 together 
with the Accounts and the Auditor's Report there-
on~ , 

(lxxxi) Report of the Kisan Gramin Bank for the year 
ended the 31st December, 1987 together with the 
Accounts and the Auditor's Report thereon. 

(lxxxii) Report of the Siwan Kshetrjya Gramin Bank 
for the ,year ended the 31st December, 1987 together 
with the Accounts and the Auditor's Report there-
on· ' 

(lxxxiii) Report of the Nainital Almora Gramin Bank 
for the year ended the 31st December, 1987 to-
gether with the Accounts ana the Auditor's Report 
thereon. 

(lxxxiv) Report of the South Malabar Gramin Bank 
for the vear ended the 31st December. 1987 to-
I!ether with the Accounts and the Auditor's Report 
therpnn. 

(lxxxv) Report of the Mandla Bhalaghat . Kshetriya 
. Gramin 'Bank for the veal' ended the 31st Decem-

ber, 1967 tOl!ether with the Accounts and the 
Auditor's Report thereon. 

(1xxxvi) Report of the Ruldhana Gramin Bank for 
. the vear:enderl the 31!':t Decef'rlbf'l'. 1987 tovether 

with tbe Ac~ounls and the Auditor's Report there-
on. 

(lxxxvii) Re'DOrt of the Uttar ,RaTl~K!':hetriva Gramin 
" . Bank.for.the vear ended ,the 31st December. 1987 

to '!ether with the Accounts and the, Audi.tor's Re-
port thereon. ' 
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(7) A copy of the Notification No. S.O. 899(E) (Hindi and 
English versions) published in Gazette of India dated 
the 30th September, 1988 making certain' amendments 
in the Open General Licence No. 24122 dated the 30th 
March, 1988 issUed under section 3 of the Imports and 
Exports (Control) Act. 1947. • 

(8) The following statements (Hindi and English ver-
sions) showill'g actiOn taken by the Governmel)t on 
various ~~ranees. I?romises and un~kings given 
by the MmlSters durmg the various- sessions of Eighth 
Lot Sabha:-

(i) Statement No. XIX - Fourth, Sessio~ 1985. 
(ii) Statement No. XVIIT - Fifth Session, 1986. 
(iii) Statement No. XV - Sixth Session. 1986. 
(iv) Statement No. XIn - Seventh Session,. 1986. 
(v) Statement No. XU - Eighth: Session. 1987. 
(vi) Statement No. vln-Second Part Of Eighth Session, 

1987. 
(vii) Statement No. VII - Ninth session, 1987. 

(viii) Statement No. V -' Tenth Session, 1988. 
(ix) Statement No. I - Eleventh Session, 1988. 

5. Report of Committee on Public: Undertakings 
" SHRi V AKKOM PURUSHOTHAMAN presented the Forty-

ei~th Report (Hindi arid English versions) of the Committee 
on Public Undertakings on Action Taken by Government on 
the recommendations contained in their Fifteenth R:eport on 
lJJdian petrochemicals' Corporation Liinited-Project Implemen-
Ufum. ' 

6. Motion for Election to Committee 

Shri Priya Ranjan Das Munshi moved the following 
motion:-

f! '~) 

"That in pU1'Suance of sub-section 3(e) of section 4 of 
the Marine Products Export Development Authority 
Act, 1972. the members of this. House do proceed 
to elect, in such manner as the Speaker may direct, 

20 



one member from ~ong th~~lves t9 aser.v.e.as a. 
member of t?e Marl;De - Products Export Develop-
ment. ;Authority,. subject to the other provisions of 
the S81d Act. '. .. 

·The·motion w.a~i' adOpted.. : ... , 

7. Govename~t. Bill-lntred.uce4 
,_. .' .. .: -

The National Highways AuthOrit, of India B~U, 198~. 

8. Matters under Rule 377 

(1) Shri Ram ?yare Panika r~iSed a maHer r~gardin~ need 
t~ e~pand communication and :transport facilities in Mirzapur 
dIStrIct.: 

(2) Dr. Chandra Shekhar Tri{'tathi raised a matter regard';; 
ing steps to improve the financial position of handloo.m wea-
vers. 

(3) 8hri Harish Rawat raisec! a matter regarding need. to 
declare- the ·birtb day of·-Mab!lrishi Valmiki as a National Holi-
day. . 

(4) Sbri Shankar Dayal Singh raised a matter regarding 
need to modernise Sindri Fertiliser Factory. .' . 

(5) Shri E. Ayyapu Reddy raised a matter regarding need 
to review the implementation of Urban Land (Ceiling) Act, 

(6) Shri Kali Prasad Pandey raised .. a matter regarding. need 
to issue directions to sugar mills in Bihar to sfmt crushing 
cane immediately in the' interest of workeJ:'S and cane growers. 

(7) S'hri Raj Kumar Rai raised a matter regarding ~sures 
to check the population growth in the country. . _ • 

• 9. Statement by Prime Minister 

The Prime Minister made a statement regarding the recent 
developments in the Maldives, ',' 

-------- --.. -- .... ---.--~ 
.At 12.32 P.M. 



10. Govenuneat Bi1J....-Passed 
The Sa.I.a.rY, Allowances and pen.sionoj' Mem.bers 0/ Parlia-

ment (Amendment) Bill, 1988 ' 
The motion for consideration of the Bill was mO\redbySbri 

H. K. L. Bhagat. 
The following members took part in the debate:- . ~I~; " 

(1) Spri AD8llcla .r~{ , 
'(2) Prof. Saif-Ud-Din Soz 
(3)' Dr. G. S. DhiUoll-
(4) Shri Indrajit Gupta 

Shri H. K. L. Bhagat replied to the debate. 
The motion for consideration was adopted and clause-by-

clause consideration of the Bill was taken up. 
Clauses 2 to 6 were adopted. 
Clauses 7 and 8 were adopted, as amended. 
Clauses 9 and 10 were adopted. 
Clause 1,' the Enacting Formula and the Long Title were 

also adopted. 

The motion that the Bill, as amended, be passed was moved 
by Shri H. K. L. Bhagat. 

The motion was adopted and the Bill. as amended was passed. 
(Lok Sabha adjourned at 1·02 P.M. and reassembled at 2.04 
PM,) 

11. DIscussIon uncIer nile 193 
Furth~ discussion on the demands of farin~-!I and 8f(ci,yultural 

labour rai.sed byShri C. Janga Reddy on the 3rd November,. 1988. 
continued," 

The foUowing members took part in the debat~:-' ',"C', " 

(1) Prof. Madhu Darida"fate' • .., ". . , 
(2) Shri Balkavi Bairagi 
(3) Dr. Chandra Shekhar Tripa,tbi, i'·' 
(4) Shri V. Sobbanadteeswara 'Rao, 

The discussion was not cOncluded, 
22 . 
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1%. Private Members' Bills-Iatroclucecl 
(J) The Constitution (Amendmeni) 'Bill,' '1988 (Amendment 

o/~rl,icJe 16), by Prof. P. J. Kurien. . 
(2) The Scheduled Caste Converts (Reservation of Posts w,d 

Other Benefits) Bill, 1988-, by Prof.P. J. Kurien; 
(3) The Married Women (Protection 0/ Ri1hts) Bill, 1988 

by Shrimati Basavarajeswari. . 
(4) The Banning of Sex Determination Tests Bill. 1988. by 

Shrimati Basavarajeswari. . 
(5) The Constitution (Amendment) Bill, 19~8 (Amend-

M.ent of article 155), by Shri S. M. Guraddi. . 
(6) The Constitution (An'lendment) BilL 1988 (Substitution 

0/ new article for article 263), by Shri S. M. Guraddi. 
(7) The Plight to Work Bill, 1988 by Shri Haroobbai Mehta. 
(8) The High Court of Orissa (Establishment of a Permanent 

Bench at Berhampur) Bill, 1988, by Shri Sonirtath Rath. 
(9) The Constitution (Amendment) Bill, 1988 (Amend. 

ment of art/cle 141). by Shri Shantaram Naik. 
(10) The Constitution (Amendment> Bill, 1988 (Amendft 

ment 0/ tltticle 344. etc ), by ShTi Shantaram Naik. 
(11) ne Constitution (Amendment) Bill. 1988 (Amend· 

ment of the Prea.mble), by Shri Shantaram Naik. . 

(12) The Constitution (Amendment) Bill. 1988' (ArMrid. 
ment of article 143), by Shri Shantaram Naik. 

(13 >...Tbe .Foreign Visits by the President and Mem.be~ of 
tbe CoUnCil of Ministers Bilt, 1988, by Shri Syed Sha1;labuddlD • 

. (14) Tl-e Offi~ial' Languages. (Amendment) . Bill. 1988, 
(Amendment of section 3), by Shn Syed Shahabuddin. 

(15) The Constitution (Scheduled Cas~s) Order (Amend-
ment) Bill. 1988, by Shri Syed Shahabui'dm. 

(16) The Commissio"ls of Inquiry (Amendment) Bill, 1988 
(Amendment of sectiOn 5), by Prof. MadhuDandavate. 
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. (17) The Indian Telegraph (Amendment) Bill, 1988 (Am-
adm.nt~·of section 5). by Shri Syed Shahabuddin. " 

13. Private Member's BiU-Uader eoasideratioa 
. The Constitution (Amendment) Bill, 1988 (Ameftd.e of 

article 311), ~ Shri Suresh Kurup . 
. Shri SurUh Kurup concluded his speech OD the motiOQ fDr 

considerat:on of the Bill moved by him on the 12th August, 
.lB88. . 
" . 

The following members took ):lBrt in the debaie:-
. '(1) 'Shri Vijay N.P8tU '. 

(2) Shri Thainpan Thomas 
(3) ShriShantaram Naik' 
(4) Dr. G. S. Rajhans 
(5) Shrl N. Tombi' Singh 

. (I) Shri Ramashn:y Prasad Singh'. 
('f) Shri Yogeshwar Prasad Yoges!1 

.. (8) Sbri Barish Rawat 
(9) Kum. Mamata Banerjee 

... (to) Shri P. Chidambaram 
The disC\l5&ion was net -concluded. 

· ... P.M. 
(Lok. Sabha adjourned till 11 A.M. on Tuesday. the 15th 

NOIftiIlber. 1988) . 

SUBHASH C. KASHYAP, 
Secret4r,j~~l. 
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LOK SABRA 
---

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, November 15, 19881Kartika 24, 1910 (Saka) 

--
No. 391 

11 A.M. 

1 . STARRED QUESTIONS 

Starred QuC')tions Nos. 66. 67, 69 and 74-77 were orally 
answered. Replies to the remaining questions were laid on the 
Table. 

2. UNST ARRED QlJESTIONS 
Replies to Unstarred Ouetions Nos. 451-456, 458-502, 

504, 505, 507-569 and 571-681 were laid on the Table. 

3. PAPERS LAID ON THE TABLE 
The following papers were laid on the Table:-

(1) A copy of the White Paper on actual performance 
of Indian Drugs and Pharmaceuticals Limited, 

vis-a-vis its objectives and obligations (Hindi and 
English versions). 

(2) A copy each of the following papeT"S (Hindi and Eng-
li!>h versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Oil India Limited, Duliajan, for the year 1987-88· 
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Cii) Annual Report of the Oil India Limited, Duliajan 
for the year 19"37--88 alo~ with Audited Accounts 

and the comments of the Comptroller and Auditor 
General thereon. 

( 3) A copy eadl of the following Production sharing 
Contracts (Hindi and English versions):-

(i) Production sharing Contract dated the 19th Feb-
ruary, 1988 between the Government of India and 
Oil and Natural Gas Commission and BHP Petro-
leum (India) Inc. for Block KK-OS-VI. 

(ii) Production sharing Contract dated the 18th April, 
1988 between the Government of India and Oil 
India Limited and Chevron International Limited, 
Texaco Exploration India Inc. for Block MN-OS-I. 

(iii) Production sharing Contract dated the 4th June, 
1988 between the Government of India and Oil and 
Natural Gas Commission and Shell India Produc-
tion Development for Blocks K.K -OS-II, and KK.-
OS-IV., 

(ivl Production sharing Contract dated the 22nd July. 
1988 between the Government of India and Oil and 
Natural Gas Commission and Amoco . India Petro-
leum Company for Block KG-OS-V. 

( 4) A statement (Hindi and English versions) (i) Cor-
recting the reply Riven on the 30th August. 1988 to 
Unstarred Question No. 425'7 bv Shri Nandlal Choudh-
any re~ardinu allotment of petrol pumps in Madhya 

Pradesh an~ Oi) giving reasons for delay in correct-
ing the reply. f 

(5) A copy each of the following Notifications (Hindi 
and EnRlish versions) under section 296 of the In· 
come-tax Act. 1961:- ' 

(i) The Income-tax (Eighth Amendment\ Rules, 1988 
published in Notification No. S.O. 919(E) in Gazette 
of India dateQ the 5th October, 1988. 

(il) S.O. 936(E) published in Gazette of India dated the 
10th October, 1988 regardine cancellation of Notifi-
cation No. S.O. 585 (E) dated the 14th June, 1988. 
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(iii) The Income-tax (Ninth Amendment) Rules, 1988 
pUDllSbed. ill .NOtlncatlOn ~o. ::s.u. ~7 (£) in uazette 
of lndJa datec1 tne Wth Uctober, 1Y81:s. 

(6) A copy each of the [Ollowing Notifications (Hindi 
and. ~g.usn versions, uuaer st:ctlon l!>~ of the Cus-
toms Act, 1962:-

(i) S.O. 979 (E) published m Gazette 01 India dated the 
25th Octot>er. 1988 togemer Wlth an explanatory 
memorandum laying aown the lates ot excnange 
for converSlon of J apanese Yen into Indian cur-
rency or trice-veTsa. 

(ii) G.S.R. 843 (E) published in Gazette of India dated 
tae IItu August, I9&! together Wlth an explanatory 
memorandum rescindmg the Notlfication 1'<10. 1801 
8S-Customs dated the 1st March, 1~. 

(iii) G.S.R. 844 (E) pub ... ished in Gazette of India dated 
the 9th August, 19ti8 together with an explanatory 
memorandum extending the validi1lY of Notifica-
tion No. 30/8~ustoms dated the 25th February, 
1983 upto 31st March, 1989. I 

(iv) G.S.R .. 88O(E) published in Gazette of India 
dated the 26th August, 1988 together with an ex-
planatory memorandum regarding reduction of 
basic customs duty on unwrought nickel from 40 
per cent ad val.o,-em to Rupees Forty Five Thousand 
per tonne and also exempting it from the levy of 
the additional duty of customs. 

(v) G.S.R. 890(E) published in G~tte of India dated 
the 1st September, 1988 together with an explana-
tory memorandum so as to modify the procedure 
in respect of video cassettes and tapes imported by 
Mis. Electronic Trade and Technology Develop-
ment Corporation under the teleteachlMargadarshan 
Programme. 

(vi) G.S.R. H91(E) published in Gazette of India dated 
the bt September, 1988 together .with an explana-
tory memorandum making certain amendment to 
Notification No. 204/76-Customs dated. the .2nd 
August, 1976 sO as to disPtense with the reqUllJte 
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certilic::lte from the Directorate General of Tecnru-
cal lJevelOpment m respect of ~opu.1ated PrinlAAl rl 
<':irCUlt Jjoards of computer Systems. ' 

(vii) G.s.a 892(E) published in Gazetteo! India dated 
the 1st l:)eptemoer, HI88 together witn an explana-
tory memorandum regardmg exemptlon lor spe~:l­
tied raw rr..atenals required .&.Or the manutacture of 
solar celis/modUles from the wno!e of additJ.ollaJ. 
duty of customs. 

(viii) G.S.R. 910(E) and 911(E) published in Gaz~tte of 
lndicl dated the lStn ~pLemoer, 19ms togetner W!tn 
an explanatory memorandum providing for con-
ceSSlonal baslc customs duty at 'he rate of 35 per 
cent, lull exemp~lon from ad<Utional duty and. COD.-
,,:esSlonal auxiliary duty at tne rate oi :> per CCl~t 
upto 30t.h Septemuer, 1~S9. 

(ix) G.S.R. 934(E) published in Gazette of India date~ 
the 16th September. 1988 together with an explana-
tocy memol"andum seeking to amend the Notitu.a-
tion No. 89/Sa-Customs dated the 17th March, 19~ 
so as to include 'Rifamycin S' alongwith 'Rifampi-
cin S', 

(X) G.S.H. 935(E) published in Gazette of India dat.~ 
the 16th September, 1988 together with an ex-
plan.:'tory memorandum seeking to reduce basic 
customs duty from the present rate of 40 per cent 
ad valorem to 25 per cent on the import of com-
ponent parts of medical equipment. 

(xi) G.S.R. 936(E) published in Gazette of India dated 
the 16th September, 1988 together with an explana-

tory ruemorandum Wescribing concessional rate of 
CUSlOrru; duty on specified raw materials and pi~e 
parts required for the manufacture of spc.cifit!.l 
eledrull1c components. 

~xii) G. S. It. S34(E) published in Gazette of India dated 
tr.e 6th October, 1988 together with an explanatolY 
memorandum seeking to exempt additional duty 

of cUEtoms on Mataphenoxy Benzaldehyde wnen 
L"llported into India. 
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(xiii) G.S.R. 983(E) published in Gazette of India dated 
the 26th October, 1988 together with an explanatory 
memorandum laying down the revised rate of ex-
change for converSIon of. Pound Sterling into 
Indian currency or vice-versa. 

(xiv) S.O. 1000 (E) published in Gazette of India dated 
the 31st October, 1988 together with an explana-
tory memorandum laying down the revised rate:;, 
of exchange for con\fersion of Australian Dollab 
into Indian currency or vice-versa. 

(xv) S.O. 1007 (E) published in Gazette of India dated 
tht lst November, 1988 together with an explana-
tory memorandum laying down the revised rates 
of exchange for conversion of Austrian Schillings, 
hcigian Francs, Danish Kroners, Deutsche Marks, 
Dutch Gu:lders, French Francs, Italian Lira, Nor-
weigian Kroners, Swedish Kroners and Swiss 
Francs into Indian currency or vice-versa. 

(xvi) G.S.R. l030(E) published in Gazette of India dated 
the 25th October, 1988 together with an explanato.-y 
:r.e!ll::Jl'sndum providing for the manner of 
de:lling with the imported goods wl1ere the Pa85 
Book holoer is not a Manufacturer e:{porter. 

(xvii) Notification No. 304/88-Customs published ill 
~.;azette of India dated the 11th November, 19&8 
togetr,cr with an explanatory memorandum seekin\{ 
to amend the Notification No. 125/86-Customs date;) 
the lith February, 1986 SO • as to add the item 
"Automatic Vegetable Fryers" to the list of items 
enjoving the conr:2ssional basic customs duty of 35 
pel" ,cent. 

(7) A copy each of the following Notif?cations (Hindi ~nd 
English Yersions) under sub-section (2) of sectIon 

38 of the Central Excises and Salt Act, 1944:-

(i) G.S,B. 885(E) publisbed in Gazette of India dated 
the 3Qth August, 1988 together with an explan~tory 
memc;randum extending the . validity of NotIlka-
tion No. 197187-CE, 198J87-CE and 199i87-CE dated 
the 28th August, 1987. 
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(U) G.S.R. 089(E) published in Gazette of India da~, 
the lSi: September, 1988 together wIth an ex.p1lna·V 
tory memoranaum extending the validity .01 NotJ.1i-
cation No. 207/ij7-CE datea the 9th Septem~t'. 
1987 upto the 30th September, 1989. 

(iii) G.S.R. S93(E) published in Gazette of India dated 
tne 1st SePttember, 1988 together with an explana-
tory memorandum making certain amendments to 
Notification )lo. lSl/6kE dated the 13th. May, 

I1}J8 so as to wholly exempt certaIn parts of pres-
sure cookers from central excises duty. 

(iv) G.S.li. 972(E) published in Gazette of India dated 
the aOth September, 1988 together with an ex-

planatoIY memorandum maldng certain amen-:t' 
ments to Notification No. 120184-CE dated the 11th 
:\iay, J 984 so as to restrict the exemption to only 
those blended or compounded lubricating oil ami 
greases which are produced out of such mineral 
oils on which appropriate excise duty or ad-
ditional duty has been paid. 

(v) G.S.R. 992(E) published in Gazette of India dated the 
6th October, 1988 together with an explanatory 
memorandum seeking to exempt Optical Glass 
manufactured by the Central Glass and Ceramic 
Research Institute, from the whole of the Central 
Excise Duty, Provided the said optical 'glass is in-
tended for use by Central Government Depart-
ments. 

(vi) G.S.R. 993(E) published in Gazette of India dated 
the 6th October, 1988 together with an explanatory 
memorandum seekin~ to exempt saltpetre from 

whole ot duty of excise. 

(vii) G.S.R. 999(E) published in Gazette of India dated 
the 7th October, 1988 together with an explanatory 

memorandum seeking to exempt nuclear fuel for 
use in atomic power stations from the whole of 
the duty of excise. 

(viii) G.S.R. 1025 (E) published in Gazette of India 
dated the 24th October, 1988 together with an ex-
planatory memorandum providing the excise duty 
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OD para-toluic ester, falling within Chapter 29 of 
the Schedule to the Central Excise Tariff Act, 1985 

and consumed within the factory of production in 
the manufacture of dimethyl terephthalate, shall 
Dot be required to be paid during the period from 
28th February, 1986 to 11th January, 1987. 

(ix) G.S.R. 1026(E) published in Gazette of India 
dated the 24th O~tober, 1988 together with 
an explanatory memorandum reo excise duty 
on green liquor, falling within Chapter 28 or 
Chapter 38 of the Schedule to the Central Excise 
Tariff Act, 1985 and used in the factory or produc-
ton in or in relation to the manufacture of paper 
and paper board, falling within Chapter 4& of the 
said st:hedule. 

(x) G.S.R. 1027(E) published in Gazette of India dated 
the 24th October, 1988 together with an explana-

tory memorandum regarding excise duty on hydro-
gen gas, falling under item No. 68 of the First 
Schedule to the Central Excise and Salt Act, 1944. 

(xi) G.S.R. 1028(E) published in Gazette of India 
dated the 24th October, 1988 together with an ex-
planatory memorandum regarding the excise duty 
on limestone, in anv form, and 'raw feea' and 
'slurry' falling under sub-heading No. 2505.00 of 
the Schedule to the Central Excise Tariff Act, 1985. 

(8) A cony of the Wealth-tax (Fourth Amendment) Rules, 
1988 (Hindi and English versions) published in Noti-
fication No. S.O 999(E·\ in Gazette of India dated the 
31st October, 1988, under sub-section (4) of section 
46 of the Wealth tax AC't 1957. 

(9) A copy of the Report of the Comptroller and. Auditor 
General of India for the year 1987 (Hindi and Eng-
lish versions)-Union Government (Commercial)-
Part VJIJ-Hindustan Aero'autics Limited, under 
article 151 ( J) of the Constitution . 

• 
(10) A copy each of the following No:ifications (Hindi and 

English versions) U'ld~r ~ection 620A of the Com-
panies Act, 1956:-
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(i) G.S.R. 596 published in Gazette of India dated the 
23rd July, 1988 declaring Messers Kalaimagal Mu- t.' 

tual Benefit F'und Limited, Madras to be a 'Nidhi'. 

"(il) G.S.R. 597 published in Gazette of India dated the 
23rd July. 1988 declaring Messers Shenoy Nagar 
Benefit Fund Limited, Madras to be a 'Nidlii'. 

(iii) G.S.R. 598 published in Gazette of India dated the 
23rd .!uly, 1988 declaring Messers Mini Muthoottu 
Mutual Funds Limited. Kozhencherry to be a 'Nidhi·. 

4. STATEMENT BY MINISTER 

The Minister of State for Petroleum and Natural Gas made a 
statement regarding the fire incident in the Mahul refinery of the 
Bharat Petroleum Corporation Limi!ed on 9th November, 1988. 

5. MATTERS UNDER RULE 377 

(1) Shri Ram Pujan Patel raised a matter regarding need for 
a uniform Education Policy throughout the country. 

(2) Shri Santosh Kumar Singh rUsed a matter regarding need 
to enquire into the non-recovery of amount over-chargai by drug 
manufacturing companies· 

(3) Shri Jagdish Awasthi raised a matter regarding need to is-
sue directives to State Governments to save the poor people from 
exploitation by money lenders and belp them by providing 10ans 
through nationalised banks. 

(4) Prof. Chandra Bhanu Devi raised a matter regarding need 
to ensure sufficient power 'supply to small scale industries and 
farmers in Bihar. 

(5) Shri Virdhi Chander Jain raised a matter regarding need 
to provide assistance to Government Of Rajasthan to cope with 
the drought conditions prevailing in variaus parts of Banner. 
Jaisalmer and Jodhpur dis!ricts. ;\ 

(6) Shri Banwari La1 Purohit raised a matter regarding need 
to establish a full-fledged 'studio a~ Nagpur Doordarshan Kendra. 
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6· DISCUSSION UNDER RULE 193 
Prof. Madhu Dandavate raised a discussion :regarding c0mmis-

sion reported to have been paid by Bofors in the Howitzer gun 
deal. 

(Lo7c Sabha adjourned at 1.02 P.M. and re-assembled 
at 2.04 P.M.) 

The following members took part in the debate:-
(l) Shri V. N. Gadgi) 
(2) Prof· K. K. Tewari 
(3) Shri Somnath Chatterjee 
(4) Shri Ghulam Nabi Azad 
(5) Shri Vishwanath Pratap Singh 
(6) Shri Vas ant Sathe 

(7) Shri Buta Singh (Speech unfinished) 
The discUSsion was not concluded. 

*7. PERSONAL EXPLANATION UNDER RULE 357 
Shri B. Shankaranand made a personal explanation regarding 

certain remarks made about him during discussion under rule 193 
at item No. 6 above. 

6·03 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 16th 
November, 1988) 

·Made at 5·05 P.M. 
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SUBHASH C. KASHYAP, 
Secretary-General. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] --

Wednesday, November 16, 1988/Kartika 25, 1910 (Saka) 

No. 392 

11-01 A.M. 

1. Starred Questions 

Starred Questions Nos. 82, 86. 87. 90 and 92 were orally 
answered. Replies to Starred Questions Nos. 83-85, 88, 89, 
91 and 93-101 were laid on the Table. 

Z. Unstarred Questions 

Replies to Unstarred Questions Nos. 682-742, 744-767, 
769-859, 861-863 and 855-907 were laid on the Table. 

3. Papers Laid OB tbe Table 
The following papers were laid on the Table:-
(1) A copy of the Tamil Nadu Municipal Corporation Laws 

(Amendment) Act, 1988 (President Act No.2 of 1988) (Hindi 
and English versions) published in Gazette of India dated the 
30th May, 1988. under sub-section (3) of section 3 of the Tamil 
Nadu State Legislature (Delegation of Powers) Act, 1988. 

(2) A copy of the Delhi Development Authority (Disposal 
of Developed Nazul Land) Amendment Rules, 1988 (Hindi and 
English versions) published in Notification No. G.S.R. 717 in 
Gazette of India dated the 3rd September, 1988, under section 58 
of the Delhi Development Act, 1957. 

(3) A COPV of the Urban Land (Ceiling and Regulation) 
Amendment Rules, 1988 (Hindi and English versions) published 
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in Notification No. G.S.R. 757 in Gazette of India dated the 24th 
September, 1988, under sub-section (3) of section 46 of the Urban 
Land (Ceiling and Regulation) Act, 1976 together with Explana. 
tory memorandum. 

(4) A copy of the Notification No. S.O. 881(E) (Hindi and 
English versions) published in Gaiette of India dated the 22nd 
September, 1988 delegating the powers vested in the Central 
Government under section 5 of the Environment (Protection) 
Act. 1986 to the State Governments of Goa and Jammu and 
Kashmir. issued under section 23 of the said Act. 

(5) A copy of the Environment (Protection) Second Am-
endment Rules, 1988 (Hindi and English versions) published 
in Notification No. G.S.R. 919(E) in Gazette of India dated 
the 12th September. 1988. under section 26 of the Environ-
ment (Protection) Act. 1986. 

(6) A copy of the National Capital Region Planning Board 
(Amendment) Regulations, 1988 (Hindi and English versions) 
~blished in Notification No. C-l1031/1/88-NCRPB in Gazette 
of India dated the 23rd July. 1988. under section 38 of. the Na-
tional Capital Region Planning Board Act. 1985. 

(7) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (2) of section 23 of Pre-
venton of_Food Adulteration Act, 1954:-

(i) The Prevention of Food Adulteration (First Amend-
meat) Rules. 1987 published in Notification No. 
G.S.R. 12(E) in Gazette of India dated the 5th 
J'anuary, 1987 along with a corrigendum to its Hindi 
version published in Notification No. G.S.R. 34400 
dated the 31st March. 1987. 

(ii) The Prevention of Food Adulteration (Second Am-
endment) Rules. 1987 published in Notification No. 
G.S.R. 270(E) in Gazette of India dated the 2nd 
March. 1987 alonl;t with a corrigendum to its Hindi 
version published in Notification No. G.S.R. 569(E) 
dated tbe 12th June, 1987. 

(iii) The Prevention of Food Adulteration (Third Am-
endment) Rules, 1987 published in Notification No. 
G.S.R. 422 (E) in Gazette of India dated the 29th 



April. 1987 along with a corrigendum thereto pub-
lished in Notification No. G.S.R. 918 (E) dated the 
17th November, 1987. 

(iv) The Prevention of Food Adulteration (Fifth Amend-
ment) Rules. 1987 published in Notification No. 
G.S·R. 900(E) in Gazette of India dated the 10th 
November. 1987 alonl!With a corri~endum thereto 
pupblished in Notification No. G.S.R. 72 (E) , dated 
the 3rd February, 1988. 

(v) The Prevention of Food Adulteration (Sixth Amend-
ment) Rules. 1987 published in Notification No. 
G.S.R. 916(E) in Gazette of India dated the 17th 
November, 1987 to~ether with a corrigendum thereto 
published in Notification No. G.S.R. 320(E) dated 
the 2nd March, 1988. 

(8) Five statements (Hindi and English versions) showinl:{ 
the reasons for delay in laying the papers mentioned at (7) 
above. 

(9) A copy each of the fol1owin~ Notifications (Hindi and 
English versions) under section 38 of the Drugs and Cosmetics 
Act, 1940:-

(i) The DrUgS and Cosmetics (Second Amendment) 
Rules. 1987 published in Notification No. G.S.R. 
570 (E) in Gazette of India dated the 12th June, 1987. 

(ii) The Drugs and Cosmetics (Third Amendment) Rules, 
1987 published in Notification No. G.S.R. 626(E) 
in Gazette of India dated the 2nd July, 1987. 

(iii) The Drugs and Cosmetics (Fourth Amendment) 
Rule!';. 1987 published in Notification No. G.S.R. 
79UE) in Gazette of India dated the 17th September, 
1987. . . , 

(10) Three statements (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at (9) above. 

(11) A copy of the Food Corporations (Amendment) Rules, 
1988 (Hindi and Enlllish versions) published in Notification 
No. G.S.R. 945(E) in Gazette of India dated the 21st September, 
1988, under sub-section (3) of section 44 of the Food Corpora-
tions Act, 1964. ' 



(12) A copy of the Pulses. Edible Oilseeds and Edible Oils 
(Storage Control) Third Amendment Order, 1988 (Hindi and 
English versions) published in Notification No. S.O. 750(E) in 
Gazette of India dateu the 11th August, 1988, under sub-section 
(6) of section 3 of the Essential. Commodities Act, 1955. 

(13) A copy of the Employees' State Insurance (General) 
(Amendment) Regulations, 1988 (Hindi and Engli.&h versions) 
puhlished in Notification No. N. 12/13/1187-P&D in Gazette 
of India dated tht 19th March.. 1988, under sub-section (4) of 
section 97 of the Employees' State Insurance Act, 1948. 

4. Report of the BusineSs Advisory Committee 
Shri H. K. L. Bhagat presented the Sixty-first Report of 

the Business Advisory; Committee. 

5. Report of the Committee OR Private Members' Bills and 
Resolutions. 

Shrimati Sunderwati N.awal Prabhakar presented the 
Fifty-seventh Report (Hindi and English versions) of the Com-
mittee on Private Members' Bills' and Resolutions. 

G. MatteI'S UDder Kale 377 
(l) Shri Lakshman Mallick raised a matter regarding 

need to clear the proposal submitted by Mis Century Spinn-
ing Manufacturing Company Limited for setting up ammonia 
and urea project at Paradee~. 

(2) Prof. M. R. Halder raised a matter regarding need to 
allocate sufficient funds for the timely completion of Laksh-
mikantapur-Namkhana Railway line. 

(3) Shri Sriballav Panigrahi raised a matter regardin~ 
need to review the po1icv of charging high fees from public 
by the hospitals run by Public Undertakings. 

(4) Shri Anoopchand Shah raised a matter regarding need 
to continue the 'l2-bogie' train running between Dadar and 
v~v. . 

(5) Shrimati N. P. Jhansi Lakshmi raised a matter regard-
inlt need to instal a powerful T.V. transmission booster in 
Chittoor. 

(6) Shri Saifuddin Chowdhary raised a matter regardi~ 
need to resolve without de-lay the demands of the striking 6ftl-
cers of nublie sector undertakings. 
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(7t Dr. G. S. Rajhans raised a matter regarding need to 
provide adequate assistance to the people of Billar atfected by 
recent earthquake. 

(8) Shri K. N. Pradhan raised. a matter regarding need to 
increase the quota of essential commodities for Madnya Pra-
desh. \1 

7. Discussion under Rule 193 
Discussion regarding commission reported to have been 

paid by MIs. Bofors in the Howitzer gun deal raised by Prof. 
Madhu Dandavate on the 15th November, 1988, continued. 

The following members took part in the debate:-
(1) Shri Buta Singh 

(Lok Sabha adjourned at 1-02 P.M. and re-assembled at 2.05 
P.M.). 

(2) Shri Indrajit Gupta 
(3), 8hri H. A. Dora 
(4) Shri Ram pyare Panika 
(5) 8hri Dinesh Goswami 
(6) 8hri Khurshid Ahmed Choudhry 
(7) Prof. Saifud;"Din Soz 
,<8) Shri V. Kishore Chandra S. Deo 

Shri K. C. Pant replied to the discussion. 
The discussion was concluded. 

*8. Statement by Minister 

The Minister Of External Affairs made a statement regarding 
recognition of the newly declared State of Palestine. 
6-15 P.M.~ 
(Lok Sabha adjourned till 11 A. M. on Thursday, the 17th 
November, 1988). 

'Made at H3 P..M. 

SUB HASH C. KASHYAP, 
Secretary-General. 
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LOK SABRA 
--. 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, November 17, 1988/Kartika 26, 1910 (Saka) 

No. 393 
11.01 A.M. 

1. Starred Questions 
Starred Questions Nos. 103-107 were orally answered. 

Replies to Starred Questions Nos. 102, 1~115 and 117-121 
were laid on the Tablp.. 

2. Uastan'etI QlJestio ... 
lteplies to UnstatTed Questions Nos. 908--921, 923-932 

a!'1d' 934-1101 were laid 0:t'1. the Teple. 

3. Papers Laid on the ..,abie 
The following papers were laid on the Table:-

(1) A copy each 01 the following papers (Hindi . and En'g-
lish versions) under sub-section (1) of section 619-A of the 
~ompanies Act, 1956:--

(i) Review by the Government on the working of the 
National Aluminium Company Limited, Bhubanes-
war, for the year 1987-88. 

(ii) Annual Report of the National Aluminium Com-
pany Limited. Bhubaneswar for the year 1987-88 
along' with Audited A~ounts and comments of the 
Comptroller and Auditor General thereon. 

1-



(2) A copy of the Merchant Shipping (Levy of Oil Pollu-
tion Cess) Rules, 1988 (Hindi and English versions) published 
in Notification No. G.S.R. 809(E) in Gazette of India dated the 
22nd July. 1988, under sub-section (3) of section 458 of the 
Merchant Shipping Act, 1958. 

(3) A copy each of the folloWing Notifications (Hindi and 
English versions) under sub-section (4) of section 124 Of the 
Major Port Trusts Act., 1963:-

(i) G.S.R. 712(E) published in Gazette of India dated 
the 17th June, 1988 approving the Calcutta Port Em-
ployees' (Pension) Regulations, 1988. 

(il) G.S.R 886(E) published in Gazette of India dated 
the 30th August, 1988 approving the Cochin Port 
Employees (General Provident Fund) Amendment 
Regulations, 1988. 

(iii) G.S.R 900 (E) p"ublished in Gazette of India dated the 
5tll September, 1988 approving the Visakhapatnam 
Port Employees (Conduct) Amendment Regulations, 
1988. 

(iv) G.S.R 917 (E) published in Gazette of India dated 
the 9th . September, 1988 approvin'g the Cakutta Port 
Trust Employees: (other than Haldia Dock Complex) 
(Recruitment, . Seniority and Promotion) FiI:$t Am-
endment Regulations, 1988. 

(v) G.S.R. 973(E) published in Gazette of India dated 
the 30th September, 1988 approvinlt the Kandla Port 
Employees' (Retirement Benefit Fund), Regulations, 
1988. 

(vi) G.S.R. l007(E) publisbed in Gazette of India dated 
the 13th October, 1988 approving the New Manga-
lore Port Employees' (Leave) Amendment Regula-
tions, 1988. 

'(vii)G.S.R. 887(E) published in Gazette of India dated the 
30th August, 1988 approvin'~ , the New Man~alore 
Port Trust· (Lfcensing of Stevedores)' Amendment 
Regulations. 1988. . 
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) (4) A copy of the Dock Workers (Regulation of Employ-
ment)" Amendment RulE's, 1988 (Hindi and English versions) 
published in Notification No. S.O. 984(E) in Gazette of India 
dated the 26th October, 1988, under section SA of the Dock 
Workers (Regulation of Employment) Act, 1948. 

4. Statements of Estimates Committee 
SHRI ASUTOSH LAW laid on the Table statements (Hindi 

and English versions) showing action taken by Government on 
the recommendations contained in Chapter I and final replies 
in respect of Chapter V of:-

(i) Fifty-second Report of Estimates Committee (Eighth 
Lok Sabha) regarding action taken by Government 
on their Forty-fifth Report (Eighth Lok Sabhl) on 
the Ministry of Home Affairs-Voluntary Organisa-
tions. 

(ti) Fifty-sixth Report of Estimates Committee (Eighth 
Lok Sabha) regardinJ! action taken bV Government 
on their Forty-second Report (Eighth Lok Sabha) on 
the Ministry 01 Tourism-Tourism in Orissa. 

5. Motion for Election to Committee 
SHRI LALlTESHW AR PRASAD SHAHI moved the 

following motion:-
"That in pursuance of Section 31 (2) (k) of the Institutes 

of Teehnology Act, 1961, the memberS of this House 
do proceed to elect, in such manner as the SPeaker 
may direct. two members from amon~ themselves t, 
serVe as members of the Council established under 
Section 3.} (1 ) of the said Act." 

The motion was adopted. 

6. Motion regarding Sixty-first Report of Busine'iS Advisory 
Committee 

SHRI H. K. L. BHAGAT moved the following motion:-
"That this HOUse do alttee with the Sixty-first Reoort. 

of the Busin~ss Advisory Committee presented to 
the House on the 16th November, 1988}-

The motion was ado~ted. 
s' II 



7. Matt .. under Rule 377 
I (1) f!IHRI SOMNATH RATH raised· a matter regarding need 

to J¥'O\I1de stoppage for the 'express trains at Khallikote. Khur-
Qa Road. Orissa. . 

(2) SHRI MADAN PANDEY raised a matter regarding need 
to amend tOe industrial policy keeping in view the Supreme' 
Court judgement in the 'Kamani Tubes Private Ltd. case'. 

(3) DR. CHANDRA SHEKHAR TRIPATHI raised a matter 
regarding need for providing bask amenities to the people liv-
ing in slums in cities. 

(4) SHRI BIRBAL raised a matter regarding need to pay 
compensation to the J:eople of Ganganagar district in Rajas-
than affected by the floods in Punjab. 

(5) SHRI BARISH RAWAT raised a matter regarding need 
to postpone the recovery o'f loans given under I. R.n. P . 

(6) SHRI RAM BAHADUR SINGH raised a matter regard-
Ing need to develop 'Harihar area' of Bihar. 

(7) SHRI GANGA RAM raised a matter regar~g need to 
lax. gas pipe lines in Agra and Ferozabad to facilitate setting 
up of DeW indulltriea and to ~ve these cities from envirnnmen~ 
tal poDutiOh. ' " 
s.. ·DIIcaMioIr _....... ,... '!~":":' 

.. ~. \ ........ " ,- .~. ',,'" '.' .....• -:' " :. 
, 'DiacDsiioit' en, ilie· denlaad.C! . Of 'farmen and agricultural 

labout' raised by Shri C. 'Janga Reddy on the 3rd November, 
1988, continued:-

The following members took part in the debate:-
(1) Shri Somnath Rath 
(2) Dr. Manoj Pandey 

(LtJk Sa.bho. adjouf'1I,(>d a.t 1.05 P.M. and ,.e-48sembled a.t 2.10 
P.U.) 

(3) Sbri Zainal· Abedin 
(4) Shri Ram Singh Yada~' 
(5):..smt. Geeta Mukherjee 
(6) Shri Janak Raj Gupta 

+. 



(7) Siui M. Raghuma Reddy 
(8) Smt. Usha Choudhary 
(9) Dr. A Kalanidhi 

(10) Dr. G. S. Rajhans 
(11) Prof. Nirmala Kumari Shaktawat 
(12) Shri V. Tulsiram 
(13) Shri Ram Narain Singh 
(14) Shri Vijay N. Patil 
(15) Shri Ram Pyare Panika 
(16) Shri Charanjit Singh Walia 
(17) Shri Srivallabh Panigrahi 
(18) Prof. Saif-ud-Din Soz 
(19) Shri K. S. Rao 
(20) Shri Keyur Bhushan 
(21) Shri Amar Roypradhan 
(22) Shri Ram Bhagat Paswan 
(23) Dr. Datta Samant 
(24) Shri Dharam Pal Singh Malik 
(25) Shri Mahabir Prasad Yadav 
(26) Shri Virdhi Chander Jain 
(27) Shri Khurshld Ahmed Choudhry 

The discussion was not concluded. 
6.04 P.M. 
(Lok 5U.bha adjournp.d tm 11 A.M. on Friday, the 18th Novem-

ber, 1988) 

SUBHASH C. KASHYAP. 
secretGry-Genet'al. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] --

Friday. November 18. 1988/Kartika 27, 1910 (Saka} 

No. 39'4 
11-01 A.M. 

1. Obituary Reference 

The Speaker made a reference to the passing away of Shri 
K. KJaiho wro was a member of Sixth Lok Sabha. 

Thereafter, Members stood in silence for a short while as a 
mark of respect to the deceased. 

2. Starred Questions 
Starred Questions Nos. 122-127 were orally answered. Re-

plies to Starred Questions Nos. 128-139 and 141 were laid on 
the Table. 

3. Unstarred Questions 
Replies to Unstarred Questions Nos. 1108-1196, 1198-1255 

and 1257-1341 were laid on the Table. 

4. Papers Laid on the Table 
The tollowing papers were laid on the Table:-

(1) A COpy of the Notification No. G.S.R. '1031(E) 
(Hindi and English versions) published. in Gazette 

of India dated the 26th October, 1988 together with 
an explanatory memorandum regarding exemption 
from payment of foreign travel tax to the delegation 
from Angola who visited India in October, 1988. 
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(2) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 2 -
of the Coinage Act, J 906:-

(i) The Coinage (Standard Weight and Remedy of the 
Ferritic Stainless Steel Coins) of Fifty Paise, 
Twenty-five Paise and Ten Paise (containing Iron 
82 per cent and Chromium 18 per cent) Rules. 
1988 published in Notification No. S.O. 811(E) 
in Gazette of India dated the 26th August, 1988. 

(ii) The Coinage (Standard Weight and Remedy of 
the Commemorative Coins) of One Rupee (con-
taining Copper 75 per cent and Nickel 25 per 
cent) coined on the theme '1ftinfed Farmin~' (on 
the occasion of celebration of the Eighth World 
Food Day on the 17th October, 1,988) Rules. 
1988 published in Notification No. S.O. 914(E) in 
Gazette of India dated the 30th September, 198ft 

(3) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (5) of sec-" 
tion 17-A of the General Insurance Business (Natio-'~ 
oalisation) Act, 1972:-

(i) The General Insurance (Rationalisation and Revi-
sion of Pay Scales and other Conditions of &r-

vice of Supervisory!ClericaI Subordinate Staff) 
Second Amendment Scheme, 1988, published in 
Notification No. S.O. 780(E) in Gazette of India 
dated the 22nd August. 1988. 

(ii) The General Insurance (Rationalisation and Revi-
sion of Pay Scales and other Conditions of Service 
of Development Staff) Amendment Scheme. 1988 
published in Notification No. S.O. 781 (E) in 
Gazette of India dated the 22nd August, 1988. 

(iii) The General Insurance (Rationalisation and Re-
vision of Pay Scales and other conditions of Ser-
vice of Officers) Second Amendment Scheme, 
1988 published in Notification No. S.O· 782(£) 
in Ga1-ette of India dated the 22nd AUAust, 1988. 
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(4) A copy each of tile following Notifications (Hindi 
and English versions) under sub-section (3) of sec-
tion 24 of the High Court Judges (Conditions of Ser-
vice) Act, 1954:-

(i) The High Court Judges (Travelling Allowance) 
Amendment Rules, 1988 published in Notification 
No. G.S.R. 635 in Gazette of India dated the 27th 
July. 1988. 

(ti) The High COU1"t Judges Travelling Allowance (Am-
endment) Rules, 1988 !)ublished in Notification No. 
G.S.R. 914(E) in Gazette of India dated the 6th 
September, 1988. 

(5) A copy each of tbe following Notifications (Hindi and 
English versions) under sub-section (3). of section 41 
of the Supreme Court Judges (Conditions of 
Service) Act, 1958:-

(i) The Supreme Court Judges (Travelling Allowance) 
Amendment Rules, 1988 published in Notification 
No. G.S.R. 636 in Gazette of India dated 
the 27th July, 1988. 

(ti) The Supreme Court Judges (Travelling Allow'ance) 
Amendment Rules, 1988 published in Notification 
No. G.S.R. 915(E) in Gazette of India dated the 
9th September, 1988. 

(6) A copy each of the following Re!\Orts of the Law 
Commission (Hindi and English versions):-

(i) One Hundred Twenty-Seventh Report on Resource 
Allocation for Infra-Structural Service~ in Judicial 
Administration. 

(ii) One Hundred Twenty-Eighth Repprt on cost of 
Litigation. 

(7) A copy of the Report. (Hindi and ~gli~h versions) 
on the General Elections to the LegIslatIve Assemb-
lies of Andhra Pradesh, Assam. Bihar, Gujarat, Hima-
chal Pradesh, Karnataka, Madhya Pradesh, Maha-
rashtra, Manipur, Orissa, Punjab, Rajasthan Sik~, 
Tamil Nadu, Uttar Pradesh. Arunachal Pradesh, Goa, 
Daman and Diu and Pondicherry, 1984-85-Volumes 
I to III (Statistical). 
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(8) A copy of the Rubber (Amendment) Rules. 1988 
(Hindi and English versions) published· in Notificatior-. 
No. G·S.R. 716(E) in Gazette of India dated thb.! 
20th June, 1988 under sub-section (3) of 'section 25 
Of the Rubber Act, 1947. 

(9) A copy each of the following Notifications (Hindi and 
English versions) issued under sectiOn 3 of the Im-
ports and Exports (Control) Act, 1947:-

(i) S.O. 853 (E) published in Gazette of India dated the 
8th September, 1988 making certain amendments 
in the Open General Licen:e No. 23188 dated the 
30th March, 1988· 

(ii) S.O. 926(E) published in Guz.ette of India dated the 
6th October, 1988 making cer~ain amendments in 
the Open General Licence No. 16188 dated the 
30th Marcb, 1988. 

(iii) S.O· 978(E) published in Gazette of India dated 
the 25th October, 1988 making certain amend-
ments in the Open General Licence Number 2188 
dated the 30th Mar::h, 1988. 

(10) A copv of the Coffee (Amendment) Rules, 1988 (Hindi 
and English versions) published in Notification No· 
G.S.R. 663 in G1lZett'~ of India dated the 20th 
August, 1988, under su1>-section (3) of section 48 of 
th~ Coffee Act, 1942. 

5. StatemeDta of the Committee on the Welfare of Scheduled 
Castes IIDd Scheduled Tribes 

SHRI ARVIND NE'l'AM laid on the Table a copy each of 
the following statement.; (Hindi and Enrlish versions) of the 
Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes : 

(i) Statement showin/l action taken hv Government on 
tbe rerommendations contained in Chapterc; I. II and 
111 and final reD lies in respect of Chanter V of Thirtv-
First Re1:>ort (Eighth Lol.-- Sabhp' on Reservations tor 
and emplovment of Scheduled Castes and Scheduled 

Tribes in Life Insurance Corporation of India Li.mited. 
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(il) Statement showing action taken by Government on 
the recommendations contained in ChaHters I, il and 
ill and final replies in respect of Chapter V of 
Thirty-second Report (Eighth Lok Sabba) on Reser-
vations for and employment of Scheduled Castes and 
Scheduled Tribes in UCO Bank and credit facilities 
provided by the Bank to Scheduled Castes and Sche-
duled Tribes. 

(iii) Statement showing action taken by Government on 
the recommendations contained in Chapters I, II and 
III and final replies in respect of Chapter V of Thirty-
third Report (Eighth Lok Sabha) on Reservations 
for and emwoyment of Scheduled Castes and Sche-
duled Tribes in Western Railway. 

6. Statement by Minister· 

The Minister of State for Parliamentary Affairs made a 
statement regarding Government Business for the week com-
mencing the 21st November, 1988. 

7. Discussion under Rule 193 

Discussion on the demands of farmers and agricultural 
labour raised by Shri C. Janga Reddy on the 3rd November, 
1988, continued:-

The following members took part in the debate:-
(1) Shri Harish Rawat 
(2) Shri MUhiram Saikia 
(3) Prof. N. G. Ranga 
(4) Shri G. S. Basavaraju 
(5) Shri Piyus Tiraky 
(6) Shri Dal Chand Jain 
(7) Shri N. Tombi Singh 
(8) Shri Het Ram 
(9) Shri Kamla Prasad Singh 

(10) Shri V. Krishna Rao 
(11) Shri M. Subb? Reddy 
(12) Shri Uttam Rathod 
(13) Shri Uma Kent Mishr2 
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(14) Chowdhry Akhtar Hasan 
(15) Shri Birbal 
(16) Shri Bharat Singh 

.. (17) Shn Bapulal Malviya 

Shri Bhajan Lal replied to the discussion. 
The discussion was concluded. 

a. MotioD ncardiDg Fifty-Seventh Report· of the Committee on 
Private Members' BiIb and Resolutions 

Sbrimati Patel Ractaben Ramjibhai Mavani moved the fol-
lowing motion:-

"That this HoU&~ do agree with the Fifty-seventh Re-
port of the Committee on Private Members' Bills and 
Resolutions presented to the House on the 16th Nov-
ember, 1988." 

The motion was adopted. 

9. Private Member's Resolution-under consideration 

Further discussion en the following Resolution moved by 
Shri Somnath Rath on the 19th August, 1988, continued:-

"This House while expressing its appreciation of the 
New 2O-Point Programme initiated by the Govern-
ment, notes 1.h4lt implementation of the poverty alle-
viation programmes has not been fully satisfactory 
and urges up:m the Government to take immediate 
steps for effective implementation thereof:' 

The following memhers took part in the debate:-

(1) Shri V. Sobh"nadreeswara Rao 
(2) Shri Satyendra Nar.lyan Sinha 
(3) Shri Virdhi Chander Jain 
(4) Shrt P. K. Thungon 
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(5) Shri Piyus Tiraky 
(6) Shri Shanta.am Naik 
(7) Shri Sriballav Panigrahi 
(S) Shri Shankarlal (Speech u:nJi,nished) 

The discussion was not conduded. 
6.01 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 21st Nov-
ember, 1985) 

SUBHASH C. KASHYAP, 
SecretaTy-General. 
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LOk SABRA 

---
BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, November 21. 19881Kartika 30; 1910 (Saka) 

No. 395 
ll-Ol A.M. 
1. Starred Questions 

Starred Questions Nos. 142, 143, 145, 146, 149 aJ;ld 150 were 
orally answered. Replies to the remaining questions wer~ 
laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 1342-144l, 1443..,...1451, 

1453 and 1455-1568 were laid on the Table. . 

3. Papers Laid on the Table 
The following paRers were laid on the Table:-

(1) (i) A copy of the Eighth Annual Report (Hindi and 
English versions) of the CommiSSion for Scheduled 
Castes 80U Scheduled Tribes for the year 1985-86. 

(ii) A copy (If the Memorandum' (Hindi and English vel-
sions) of Action Taken on the recommendations COD-
tained in the Report. 

(2) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Computer Centre, Chandi-
garh, for the year 1987-88, along with Audited Ac· 
counts. 

(ii) A statement regarding Review by the Government 
on the working of the Regional Computer Centre, 
Chandigarh, for the year 1987~. 



(3) (i) A copy of the Annual Report (Hindi and EngilsC'. ' 
versions) of ttlE; Centre for l.lectromcs Design anL) 
Technology, Impnal, for the year 1987-88 along 
with AUC1lteJ Accounts. 

(ii) A statement rt)garding review by the Government 
on the -Working of the Centre for Electronics Design 
anet. Te~hnology, Imphal for the year 1987-88. 

(4) A copy of the Union Public Service Commission (Ex-
, -emption from Consultation) Amendment Regulations, 

1988 (Hindi and English versions) published in Noti-
fication No. Q.S.R. 590 in Gazette of India dated the 
23rd July, 1988. under Article 320(5) of the ConSti-
tution. 

(5) A copy each of the following Notifications (Hindi and 
- . English versi<!os) -under sub-section (3) of section 22 

of the Central Industrial Security Force Act, 1968:- .. 
(i) The Central Industrial Security Force (First Amend-

ment) Rules, 1988 publi'shed in Notification No. 
G.S.R 186 in Gazette of India dated the 26th 
March, 1988. 

(ii) The Central Industrial Security Force (Third 
Amendment) Rules, J988 published in NotificatiOn 
No. G.SR. 402 in Gazette of India dated the 21 Sl 
May, 1988. ' 

(6) A copy each of the following Notifications (Hindi and . EniIish versions) under sub-section (2) of section 3 
of the All India Services Act, 1951:-

(i) 1be Indian Police Service (Probationers' Final Exa-
mination) Amendment Regulations. 1988 published 
in Notification No. Q.S.R. 639 in 'Gal.ette of India 
dated the 13th August, 1988. 

. (ii) The Indien Administrative Service (Probawners· 
Final Examination) Amendment Regulation.">. 
1988- published in Notification No. G.S·R. 638 in 
Gazette of India dated the 13th August, 1988. 
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(iii) The Indian Forest Service (Probationers' Final 
~xam~ation) .Am~ndment Regulations, 1988 pub-
lished In NotificatIon No. G·S.R. 640 in Gazette 
of India dated the 13th August, 1988. 

(iv) The All India Services (Conduct) Amendment 
Rules, 1988 published in Notification No. G.S.R. 
657 in Gazette of India dated the 20th AuguSt, 
1988. . 

(v) The Indian Forest Service (Appointment by Compe-
" titive Examination) Amendment Regulation's, 1988 

published in Notification No. G·S.R. 697 in 
Gazette of India dated the 3rd September, 1988. 

(vi) The Indian Police Service (pay) Six"th Amendment 
Rules, 1988 published in Notification No. G.S·R. 
696 in Gazette of India dated the 3rd September, 
1988. . 

(vii) The Indian Administrative Service (Fixation of 
Cadre Strength) Eighth Amendment Regulations, 
1988 publi'shed in Notification No. "G·S.R. 744 in 
Gazette of India dated the 24th September, 1988. 

(viii) The Indian Administrative Service "(Pay) Eighth 
Amendment Rules, 1988 published in Notification 
No. GSR. 745 in Gazette (Yf India -dated the 24th 
September. 1988. 

(ix) The Indian Police Service (Fixation of Cadre 
. Strength) Sixth Amemiment· RegUlations, 1988 

published in Notification No. G.5-R. 729 in 
Gazette of India dated the 17th September, 1988. 

(x) The Indian Forest Service (Cadre) Amendment 
Rules. 1988 published in Notification No. G.S.R. 
1062(E) in Gazette of India dated the 4th Novem-
ber, 1988. 

(7) A co"Cv each of tt-e following Notifications (Hindi 
and English versions) under sub-section (1) of "eetion 
37 of the Administrative Tribunals Act, "1985:-

(i) The Central Administrative Tribunal (procedure) 
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Amendment Rule's, 1988 published in Notification 
No. G-S.R.l OOO(E) in Gazette of India dated the 
11th Oc~r, 1988. . 

{ii). The Central Administrative Tribunal (Group 'A' 
posts) Recruitment Rules, 1988 publisbed in Noti-
fication No. 1036(E) in Gazette of India dated 
the 27th October, 1988· . 

(8) A copy of the following Notifications (Hindi and 
Eoglish versions) under sub-seotion (3) Of section 18 
of the Central Reserve Police Force Act, 1949:-

(i) The Indo-TIbetan Bonier PoliCe (Animal Transport) 
Recruitment (Amendment) Rules, 1988 published 
in Notification No. G.S.R. 440 in Gazette of India 
dated the 4th June, 1988· 

(li) The Indo-Tibetan Border Police Sub-Inspector 
(Auditor) Recruitment RUles, 1988 pubUshed in 
Notification No. a.s.R. 533 in Gazette of India 
dated the 2nd July. 1988· 

(iii) The Central Reserve Police Foree (Amendment) 
Rules, 1988 published in Notification No. G.S.R. 
i83 in Gazette of India dated the 8th October, 
1988· 

(9) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 
62 of the Juvenile Justize Act, 1986:-

(i) The Juvenile Justice (Delhi) Rules, 1987 published 
in Notification No. F. 43 (1) 18'7 IICWiDSW in Delhi 
Gazette dat.ed the 17th November, 1987. 

(U)The AndamaT. and Nicobar Juvenile Justice Rules, 
1988 published in Notification No. 9/88 F. No. 48-

181187-TW in Andaman and Nicobar Gazette dated 
the 15th April. 1988. 

(10) A statement (Hindi and English versions) showing 
the reasons for delay in laVing the Notification at 
(i) of item (9) above. 
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(1.-. t. Messajfe from Rajya Sabha 

. Secretary-General' n~ported a message from RajyaSabha 
that at its sitting held or: the 17th November, 1988, Rajya Sabha 
passed the WarehoushlS Corporations (Amendment) Bill; 1988. 

S. BiU passed by Rajya Sabha. laid on. the Table 
The Warehousing Corporatioru (Amendment) Bill, 1988. 

*6. Statement by Prime Minister 

The Prime Minister made a statement regarding the recent 
Visit of Mr. Gorbachev, General Secretary of the Central Com-
mittee of the CPSU and President of the Presidium of Supreme 
Soviet, to India. 

He also laid on the Table the following do::uments:_ 
(1) Agreement between the Government of the Republic 

of India and the Government of the Union of Soviet 
Socialist Republics on Economic and Technical Coop-
eration in the setting up of Vindhyachal Thennal 
Power Station Stage-II in the territory of India. 

(2) Agreement between the Government of the Repub· 
lic of India and the Government of the Union 
of Soviet Socialist Republics for the avoidance of 
double taxation of income. 

(3) Agreement between the Government of the Republic 
of India and the Government of the Union Of Soviet 
Socialist Republics on long term cooperation in the 
exploration and use of outer space for peaceful pur-
poses. 

(4) Agreement !Jt:!tween the Republic of India and the 
Un.ion of S<),liet Socialist Republics on cooperation in 
the construction of a nuclear power station in India. 

(5) Protocol between the Government Of the Republic 
of India and the Government of the Union of Soviet 
Socialist Republics 0'1 Economic and Technical Co-
operation in Power Project. 

(6) Indo-Soviet Summit Statement. 
- --_._-----------------

t.lMade at 12.52 P. M. 
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7. Statemeut by Minister 

The Minister of Food and Civil Supplies made a statement 
regarding the allocation of imported edible oils ·to vanaspati 
mdustry. 

8. Motion for Election to Committee 
Shri Chintamani Panigrahi moved the following motion:-

"That in pursuar-ce of section 12(1) Of the National Cadet 
Corps Act, 1948, the members of this House do pro-
ceed to elect, In such manner as the Speaker may 
direct, one ~ember from amongst themselves to 
serve as a member of the Central Advisory Com-
mittee for the National Cadet Corps for a term of 
one year from the date Of election. subject to the 
other provisioni of the said Act and the Rules made 
thereunder. t. 

The motion was adopted. 

9. Matters Under Rule 371 

(1) Shri S. B. SidnCll raised a matter regarding r..eed to pro. 
vide air services from Belgaum to Goa, Bombay and Bangalore. 

(2) Shri Birinder Singh raised a matter regarding need to 
include Aluminimum Phi)S}>hide and EDB Ampules in 'Sche-
duled drugs' to avoid their misuse. 

(3) Shri Banwari Lal Purohit raised a matter regarding 
steps to enhance the parnings of handloom weavers, particular-
ly those of Nagpur region. 

(4) Shri Jujhar Sil'.{~h raised a matter regarding need to 
declare Chambal comr>lex as N&tional Park. 

(5) 8hri E. Ayyapu Reddy raised a matter regardi~ need to 
direct banks and financial institutions to make available credit 
nn soft tenns of entrepreneurs in Rayalseema region of Andhl'8 
Pradesh. 

(6) Shri Basudeb Acharya raised a matter relZarding need 
for concellation of the Memorandum of Understanding between. 
the Government of India and Mis. Sam tel-Corning. 
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(7) Shri Vijay N. Fatil raised a matter regarding need to 
increase domestic production of crude oil to meet the indigen-
ous demand .. 

(8) Smt. Usha Rani Tomar raised a matter regarding need 
to impress upon hospitals the need to provide prompt atten-
tion to accident victim.;. 

10. Government Bill-Passed 
The Maternity Benefit (Amendment) B ll, 1988, as passed 

by Rajya Sabha. 
The motion for consideration of the Bill was rrloved by 

Shri Bindeshwari Dubey. 
The following members took part in the debate:-

(1) Shri G. Bhoopathi 
(2) Shri Virdhi Chander Jain 
(3) Smt. Bibha Ghosh Goswami 
(4) Dr. G. S. Rajhans 
(5) Shri Thampan Thomas 

(Lok Sabha adjourned at 1 P.M. and re.assembled at 2-04 P.M.) 
(6) Smt. Basavarajeshwari 
(7) Shri Sriballav Panigrahi 
(8) Smt. Geeta Mukherjee 
(9) Shri Somnath Rath 

(10) Shri Shanti Dhariwal 
(11) Dr. Chandra Shekhar Tr:pathi 
(12) Shri Bhadreshwar Tanti 
(13) Shri Vijay N. Patil 
(14) Kum. Mamata Banerjee 
(15) Shri Mohd. Mahfooz Ali Khan 
(16) Shri Mahabir Prasad Yadav 
(17) Dr. Manoj Pandey 
(18) Dr. Datta Samant 
(19) Smt. Usha Thakkar 
(20) Shri Ramashray Prasad Singh 

Shri Bindeshwari Dubey replied to the debate. 
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The motion for consideration was adopted and clnuse-()y-""". 
clause consideration of the Bill was taken up. 'J 

Clause 2 to 11 were adopted. 

Clause I, the Enacting Formula and the Long Title were 
also adopted. , 

The motion that the Bill be passed was moved by Shri 
. Bindeshwari Dubey. 

The motion was adopted and the Bill was passed. 

11. Government BiD-Under Consideration 
The Monopolies and Restrictive Trade Practices (Amend-

ment) Bill, 1988. 
The motion for consideration of the Bill was moved by Shri 

J. Vengal Rao. 
'rhe following members took part in the debate:-

(1) Shri C. Madhav Reddy 
(2) Shri Shantaram Naik (Speech unfinished) 

The discussion was not concluded. 

12. ..... of Business Advisory Comaittee 
Shrimati Sheila Dikshit presented the Sixty-second Report 

of Business Advisory Committee. 
6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 22nd 
November, 1988) 

SUBHASH C. KASHYAP. 
Secretary-General. 
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LOK SABRA ---
BULLETIN-PART I 

[Brief Record of Proceedings] --
Tuesday, November 22, I988iAgrahayana 1, 1910 (Saka) 

No. 396 
11-02 A.M. 
1. Starred Questions 

Starred Questions Nos. 163 and 165-168 were orally ans-
wered. Replies to Starred Questions Nos. 164, 169-171, 1"73-178 
and 180-183 were laid on the Table. 
2. Unstarred Questions 

Replies to UDstarred Questions Nos. 1569-1740 and 1742-
1801 were laid on the Table. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the follOwing papers (Hindi and Eng .. 

lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(i) Review by the Government on the working of tM 
Bengal Immunity Limited, Calcutta, for the year 
1987-88. f 

(ii) Annual Report of the Bengal Immunity Limited. 
Calcutta. for the year 1987-88 along with Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(2) A copy of the Oil Industry Development Board (Em-
ployees' Travelling Allowance) Amendment Rules, 
1988 (Hindi and English versions) published in No-
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tification No. G.S.R. 1038(E) in Gazette of India ;~~ 
dated the 28th October. 1988, under sub-section (3) 
of section 31 of the Oil Industry Development Act, 
1974. 

(3) A COpy of the followin~ papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of the 
Bongaigaon Refinery and Petrochemicals Limite:d, 
for the year 1987-88. 

(ii) Annual Report of the Bongaigaon Refinery and 
... ' Petrochemicals Limited, for the year 1987-88 along 

with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Lubrizol India Limited, Bombay. for the year 1987-
88. ' 

(ii) Annual Report of the Lubrizol India Limited, ~{ .. 
Bombay, for the year 1987-88 along with Audited 1 

Areounts and the comments of the Comptroller and 
Auditor General thereon. 

(4) A copy of the Notification No. G.S.H. 1056(E) (Hindi 
and English versions) publiahed in Gazette of India 
dated the 3rd November, 1988 together with an ex-
planatory memorandum regarding exemption from 
pavme·nt of foreign. travel tax to the delegation from 
U.S.s.R. who visited India in November, 19&8, 
under section 41 of the Finance Act, 1979. 

(5) A copy of the Indian Telegraph (Eleventh Amend-
ment) Rules, 1988 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 916(E) in Gazette of 
India dated the 9th September, 1988, under sub-sec-
tion (5) of section 7 of the Indian Telegraph Act, 1885. 

(6) A COpy of the Annual Report (Hindi and English 
versions) of the Punjab State Electricity Board, 
Patiala, for the year 1986-87. under sub-section (1 ) 
of section 75 of the Electricity (Supply) Act, 1945l 
read with Clause (c) (iv) of the Proclamation dated 
the 11th May. 1987 issued by the President in relation 
to the State of Punjab. 
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(7) Review by the Government (Hindi and English ver-
sions) on 'he worKing of tile t"unjab State .I!..!ectriC1~y 
Hoard, Patiala, for tne year 19Hb-87. 

(8) A copy of the Annual Statement of Accounts (Hindi 
and ..I!ingllsh versions) of the Punjab ·StateJ!;le<:-
tricity l:Soard. Patiala, for the year 1~7 together 
with Audited Report thereon, under sub-section (5) 
of section 69 of the ElectriCity (Supply) Act, 1943 
read with Clause (c) (iv) of the l'rocJ.amation dated 
the 11th May, 1987 issued by the President in relation 
to the State of Punjab. 

(9) A statement (Hindi and English versions) showing 
reasons for delay in laying the Annual Statement 01 
Accounts of the Punjab State Electricity Board, 
Patiala, for the year 1986-87. 

(10) A copy each of the following Notifications (Hindi 
and 1!:nglish versions) under sub-section (3) of sec-
tIon 642 of the Companies Act, 1956:-

(i) The Companies (Central Government's) General 
Rules and Forms (Amendment) Rules, 1988 pub-
lished in Notification No. G.S.R. 479(E) in Gazette 
of India dated the 22nd April, 1988. 

(ii) The Company Law Board (Bench) (Amendment) 
Rules, 1988 published in Notification No. S.O. !ltO 
(E) in Gazette of India dated the 10th .!une, 1~88. 

(iii) The Companies (Central Government's) General 
Rules and Forms (Amendment) Rules, Ut88 pub-
lished in Notification No. G.S.R. 694(E) in- Gazettf> 
of India dated the 10th June, 1988. 

(iv) The Companies (Particulars of Em{)h::ees) 
(Amendment) Rules, 1988 published in Notifica-
tion No. G.S.R. 695(E) in \ .lazette of India dated 
the 10th June, 1988. 

(v) The Cost Accounting Records (Chemical Indust-
ries) Amendment Rules, 1988 published in Notifi-
cation No. G.S.R. 732 in Gazette 0'£ India dated the 
17th September, 1988. - --

(vi) The Companies (Central Government's) General 
Rules and. Forms (Fourth Amendmen~) R:lles, 
1988 published in Notification No_ -G .s.R. 782 (E) 
in Gazette of India dated the 13th July. 1988. 
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(vii) The, Companies (Fees and App1:calions)" 
(Amendment) Rules, lYSH published 10 NotIfica-
tion No. G.S.B. 783 (E) in Gazette of India dated 

, the 13th July, 1988. 

(viii) 'The Manufacturing and Other Companies (Audi-
tor's Report) Order, 1988 (Hindi and English ver-
sions) published in Notification No. G.S.lt. 909(E) 
in Gazette of India dated the 7th September, Hl8S. 

(11) A copy of the NotibUon No. G.8.R. 481 (E) 
(Hindi and English versions) published in Gazette 
of India dated the 22nd April, 1988 making certain 
,aawndments to the Notification No. G.S.R. 507(E) 
dated the 24th June, 1985. under sub-section (3) of 
section 637 of the Companies Act, 195-6. 

(12) A copy each of the Notifications (Hindi and English 
veJ'8ions) is.iued under subo-section (2)0£ section 1 
Of the Comp1mies (AJr.endment) Act, 1988:-

(i) G. S. R. 781 (E) published in Gazette of India dated 
the 13th July, 198& appointinJ;( the l$th July. 1988 
IS the date on which the prOvisions of sections 3,57 
(a), 63 and 61 of the said Act shall come into force. 

(ii) S.O. 559(E) published in Gazette of India dated 
the 10th June, 1988 appoint~ the 15th June, 1988 
as the date on which the provisions of the s~;d Act 
specified in the Schedule shall come into fe-ree, 

(13) A ~y each of the following Notifications (Hindi 
and English versions) under sub-section. (3) of sec-
tion 641 of the Companies Act. 1956:-

(i) G.S.R. 480(E) published in Gazette of India dated 
the 22nd April, 1988 making certain amendments 
in Table A of Schedule I Annexed to the .. aid Act. 

(il) G.S.R. 784(E) published in Gazette of India dated 
the 13th July, 1988 making certain amendmen.ts in 
Schedule V. VI and XII of the said Act. 

(14) A ,eooy of the Notification No.G.s.R. 908 (E) (Hindi 
and English versions\ published in. Gazette of India 
dated the 7th September. 1988 containin~ corrigen-
.dwn to Notiftcation No. G .. S.R.783(E) dated thf' 
13th July. tM8 
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,4. Message from Rajya Sabha 
Secretary-General reported a message from Rajya Sabha 

that at its sitting held on the 21st November, 1988, Rajya Sabha 
passed the Indian Contract (Amendment) Bill, 1988. 

5. Bill passed by Kajya Sabha-Laid on the Table 

The Indian Contract (Amendment) Bill, 1988. 

6. Report of Committee on Public Undertakings 
Shri Vakkom Purushothaman presented the Forty-ninth Re-

port (Hindi and English versions) of the Committee on PublIc 
Undertakings on. Action Taken by Government on the recom-
mendations contained in their Twenty-second Report on Bharat 
Heavy Plate & Vessels Limited. 

7. Motion regarding Sixty-second Report of Business. Advisory 
.. Committee 
Shrimati Sheila Dikshit movei the following motion:-

"That this House do agree with the Sixty-second Report 
of the Business Advisory Committee presented to the 
House on the 21st November, 1988." 

An amendment moved by Shri G. M. Banatwalla that the 
Report be referred back to the Gommittee, was negatived. 

The motion was adopted. 

8. Matters Under Rule 377 
(1) Shri Jagannath Patnaik raised a matter regarding need 

to complete the Hydel Power Project, Indravati on time. 
(2) Shri G. S. Basavaraju raised a matter regarding reten-

tion of Central Plantation Crop Research Institute. Hirehalli. 
Tumkur with ICAR itself. 

(3) Shri Br-aja Mohan Mohanty raised a matter regarding 
need to take appropriate steps to save Konark Sun temple and 
J agannath temple in Orissa from the effects of erosion. 

(4) Shri Harihar Soren r~ised a ma~te~ regarding n~ed. t(~ 
complete the remaining portIOn of rall lInk between Daltan 
and Banc;pani in Orissa. 

(5) Shri K. N. Pradhan raised a matter re~~ding need to 
increase the quantum of assistance to the Gas Vlctims of BhoFul. 
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(6) Prof. Saif-ud-Din Soz raised a matter regarding non-
availability of essential data collected during the 1981 census. 

(7) Dr. A. K. Patel raised a matter regarding need lor 
timely completion of cleaning project of Ganga and other rivers. 

(8) Shri Ram Pyare Panika raised a matter regarding need 
for providing relief to the drought affected people of Mirzapur 
district in Uttar Pradesh. 

(9) Shri Ajit Kumar Saba raised a matter regardinp; demands 
of industrial workers of Delhi and Uttar Pradesh who are on 
strike from 22nd November. 1988. 

9. Government Bill-Passed 
!'.be Monopolies and Restrictive Trade Pradices (Amendment) 
Bill, 1988. 

Discussion on the motion for consideration of the Bill moved 
by Shri J. Vengal Rao on 21st November, 1988, continued. 

The following members took part in the debate:-
(1) Shri Shantaram Naik 
(2) Shri Braja Mohan Mohanty 
(3) Shri Somnath Chatterjee 

(Lok Babka adjourned at 1 P.M. and Te-asse.m.bled at 2-06 
P.M.) 

(4) Dr. G. S. Rajhans 
(5) 8hri Sriballav Panigrahi 
(6) Shri Thampan Thomas 
(7) Kum. Mamata Banerjee 
(8) Prof. Seif-ud-Din Soz 
(9) Shri Shanti Dhariwal 

(10) Shri Indrajit Gupta 
(11) Dr. Datta Samant 
(12) Shti Ram Narain Singh 

Shri J. Vengal Rao replied to the debate. 
The motion for consideration was adopted and clause-by-

clause consideration of the Bill was taken up. 
Clauses 2 and 3 were adopted. 
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... 

r"\ Clause 1, the Enacting Formula and the Long Title were 
also adopted. 

The motion that the Bill be passed was moved by Shri J. 
Vengal Rao. 

The motion was adopted and the Bill was passed. 

*10. Statement by Minister 
The Minister of External Affairs made a statement regard-

ing recent Provincial Council elections in the North-Eastern 
Province of Sri Lanka. 

11. Government Bill-Under Consideration . 
The Commissions of Inquiry (Amendment) Bill, 1988. 
The motion for consideration of the Bill Was moved by Shri 

Sontosh Mohan Dev. 

The following members took part in the debate:-
(1) Shri E. Ayyapu Reddy 
(2) Shri Somnath Rath 
(3) Shri G. M. Banatwalla 
(4) Shri Ram Singh Yadav 
(5) Shri Thampan Thomas 
(6) Dr. G. S. Rajhans 
(7) Shri Virdhi Chander Jain 

The discussion was not concluded. 

6-01 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 24th 

November, 1988) 

SUBHASH C. KASHYAP, 
secretary-General. 

-------------.----~---

'-'Made at 3-59 P.M. 
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WK SABRA 

BULLETIN-PART I 
~Brief Record of Proceedings] 

Thursday. November 24, 1988/Agmhayana 3, 1910 (Saka) 

No. 397 
11-02 A.M. 
1. Obituary Reference 

The Speaker made a reference to the passing away of Shri 
Nitiraj Singh. Choudhary who was a member of the Fourth 
and Fifth !..ok Sabha. 

Thereafter. Members stood. in silence for 'a short while as 
a mark of respect to the deceased. 

2. Starred Questions 
Starred Questions Nos. 1B4l, 181-18~ and. 19r,:.-193 were 

orally answered. Rep,lies to the remaining questions were laid 
on the Table. 

3. Unst_red Questions 
Replies to Unstarred Questions Nos. 1802-1804. 1806-1001 

1863-1897, 1899. 1901-1909. 1911-1942, 194,4-1967. 1969-1977 
and 1979-1988 were laid on the Table. 

4. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (1) of section 28 
of the Mines and Minerals (Regulation and Develop-
ment) Act, 1957:-

(i) 8.0. 758(E) published in Gazette of India dated the 
16th August, 1988 containing Order directing that 
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the powers under rule 22C(4) of the Mineral conces- "j 
sion Rules, 1960 framed under section 13 of the said 
Act, shall also be exercisable by the Joint Secretary 
of the Government of India in the Departmen t of 
Mines. 

(U) S.O. 952 (E) published in Gazette of India dated 
the 24th October, 1988 making certain amendments 
in the Order published in Notification No. G.S.R. 
1366 dated the 12th December, 1959. 

(iii) S.O. 953{E) published in Gazette of India dated 
the 24th October, 1988 authorising the Geological 
Survey of lndia to carry out detailed investigation 
and exploration in Karnataka for the purpose of 
obtaining &uch information as may be necessary in 
the areas specified in the Table annexed to the N oti-
fication. 

(2) A copy Of the Aluminium (Control) Amendment 
Order, 1988 (Hindi and English versions) published in 
Notification No. S.O. 1006 (E) in Gazette of India 
dated the 17th November, 1988, under sub-section (6) 
of section 3 of the Essential Commodities Act, 1955. 

(3) (i) A COpy of the Annual Report (Hindi and English 
versions) of the Rashtriva Manav Sangrahalaya. 
Bbopal, for the year 1985-86 alone with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Rashtriva 
Manav Sangrahalaya, Bhopal, for the year 1985-86. 

(4) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

(5) A copv 0{ t"'e Multi-State Co-operative Societies (Re. 
Ilistration, Membership, Direction and Mana~cment, 
Settlement of Disputes, Appeal and Revision) Amend. 
ment Rules. 1988 (fUndi and English versionsl pub-
Iishedin Notification No. G. S. R. IOO1(E) in Gazette 
of India dated the 12th October. 1988. under sub-sec-
tion (3) of section 109 of the ~"··1tltt-State Co-operative 
Societies Act. 1984. 
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(6) A copy of the Delhi Co-operative Societies (Amend-
ment) Rules, 1988 (Hindi and English versions) pub-
lished in Notification No_ F. 16(9)/80ICoopILegal in 
Delhi G~ette dated the 9th September, 1988, under 
sub-section (3) of section 97 of the Delhi Co-opera-
tive Societies Act, 1972. 

(7) A copy of the Fertiliser (Control) (Fourth Amend-
ment) Order. H?88 (Hindi and English versions) pub-
lished in Notification No. S.O. 940 (E) in Gazette of 
India dated the 11th October, 1988, under sub-section 
(6) of section :3 of the Essential Commodities Act, 1955. 

5 .. Motion for Election to Committee .. 
Shri Shyam Lal Yadav moved the following motion:-

"That in pursuance of sub-section 4(e) of Section 4 of the 
Coconut Development Board Act, 1979, the members 
of this House do proceed to elect, in such manner as 
the Speaker may direct, two members from among 
themselves to serve as members of the Coconut Deve-
lopment Board, subject to the other provis~Qns of the 
said Act." 

The motion was adopted. 

6. Disqualification of Member on ground of defection 
The Speaker informed the House that in exercise of powers 

conferred unon him under parap.ranh 6 of the Tenth Schedule 
to the Constitution of India, he had passed the fol1owin~ Order 
on 24th November, 1988:-

"ORDER 
In exercise of Dowers conferred UDon me under para~raph 

f) of the Tenth Schedule to the Constitution of India, 
I. B. R. Jakhar, Speaker. Lok Sabha, hereby decide 
that Shri Lalduhoma. an elected member of Lok 
Sabha from Mizoram constituency, has incurred dis-
Qualification in terms of parMraph 2(1) (a) of the 
said Schedule for beinp' a member of Lok Sabha bv 
voluntarilv 'Jrivinlt un his membership of Congress (n 
-his original political party. 

Accordin~lv. Shri Lalduhoma has ceased to be a mem-
ber of Lok Sabha with immediate effect." 
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1. Matters Un4er Role 311 
(1) Shri Somnath Rath raised a matter regarding steps for 

the prevention of perennial floods and drought in the State of 
Orissa. 

(2) Shri Mullappally Ramachandran raised a matter re-
garding need to extend the micro-wave link upto Mangalore 
to enable people of Cannanore. Waynad and Kasaragod to see 
Malayalam programmes. 

(3) Shri Yogeshwar Prasad Yogesh raised a matter regard-
ing need to sanction the Mohane river project in Bihar. 

(4) Shri Uttam Bhai H. Patel raised a matter regarding 
need to remove all levies on musical instruments. 

(5) Shri Dbaram Pal Singh Malik raised a matter regarding 
need to reschedule the timings of 2 JPR and 5 JPR trains. 

(6) Shrimati Patel Ramaben Ramjibhai Mavani raised a 
matter regarding need to provide financial assistance for proper 
maintenance of museums in the country. 

(7) Shri Sharad Dighe raised a matter regardin2 need to 
restart Kamla Mill, Bombay immediately. 

(8) Dr. Datta Samant raised a matter regarding need to 
introduce H-overcraft service between Goa and Bombay. 

(9) Shri. N. Venkata Ratnam raised a matter regarding need 
to instal telephone meters a1on2 witb telephone Instruments 
instead of in Telephone Exchanges. 

8. Government BiU-Passed 

The Commissions of InqUiry (Amendment) Bill. 1988 

Iliscussien on the motion for eonsideration of the Bill moved 
by Shri Sontosh Mohan Devon 22nd November, 1988, continued. 

The following members took part in the debate:-
(1) Shri Somnath Chatterjee 
(2) Kum. Mamata Banerjee 

(Lok Sabha adjourned at 1.03 P.M. and re-assembled at 
2.12 P.M.) 
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(3) Shl'i N. Tombi Singh 
• (4) Shri Shantaram Naik 

(5) Shri Sriballav Panigrahi 
Shri P. Chidambaram replied to the debate. 
The motion for consideration was adopted and clause-by-

clause consideration 9,f tht: Bill was taken up. 
Clauses 2 to 4 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 

The motion that the Bill be passed was moved by Shri P. 
Chidambaram. 

The motion. was adopted and the Bill was passed. 

9. Government Bill-Under Consideration 
The National Highways Authority of India Bill, 1988. 

The motion for consideration of the Bill was moved by Shri 
Rajesh Pilot. 

The following members took part in the debate:-
(1) Shri C. Madhav Reddy 
(2) Shrimati Kish(lri Sinha 
(3) Shri Virdhi Chander Jain 
(4) Shri Basudeb Acharya (Speech unfinished) 

The discussion was not concluded. 

10. Discussion Under Rule 193 
Discussion on the rise in prices of essential commodities, 

raised by *Dr. Chinta Mohan on the 26th November. 1987, con-
tin.ued. 

The following members took part in the debate:-
(1) Shri D. N. Reddy 
(2) Shri Y. S. M£hajan 
(3) Shri Ram Pyare Paniks 

*Resigned w.e.f. 2nd March, 1988. 
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(4) Shri Khurshid Ahmed Chaudhry
(5) Shri Virdhi Chander Jain
(6) Shri Abdul Rashid K~,buli
(7) Shri Indrajit Gupta
(8) Shri Yogeshwar Prasad Yogesh
(9) Shri N. Tombi Singh
(10) Dr. Datta Sarnant
(11) Shr] Syed Masudal Hossain
(12) Snri D. L. Baitha

The discussion was not concluded.

J

G.21 P.M.

(Lok Sabha adjourned rill ] 1 A.M. on Fridny, the 25th Novem-
ber, 1988) --

SUBHASH C. KASHYAP,
Secretary-General.
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LOK SABHA

BULLETIN—PART I
^Brief Record of Proceedings]

Friday, November 25, 1988/Agrahayana 4, 1910 (Saka)

No. 398
11-02 A .M .
1. Tribute to Shri G. V. Mavalankar on his birth Centenary

The Deputy Speaker paid tribute to Shri G. V. Mavalankai,
first Spieaker of Lok Sabha on his birth centenary.

2. Starred Questions
Starred Questions Nos. 204, 205, 207, 208 and 212 were orally

answered. Replies to the remaining^ questions were laid on
the Table. '

3. Unstarred Questions
Replies to Unstarred Questions Nos. 1989—2000, 2002—2049,

2051—2135, 2137—2144 and 2146—2207 were laid on the Table.

4. Papers Laid on the Table
The following papers were laid on the Table;—

(1) A  copy each of the following Notifications (Hindi
and English versions) under section 159 of the Cus­
toms Act, 1962: —

(i) G .S .R . 925(E) published in Gazette of India dated
the 13th September. 1988 together with an explana­
tory memorandum making certain amendment to
the Notification No. 71/87-Customs, dated the 1st
March. 1987 so as to extend the concessional cus­
toms duty to three more items of machinery and
to extend the validity of the Notification upto the
31st March, 1990 and amplify the description of
airiet looms already covered therein.
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(ii) G.S.R. 930(E) published in Gazette of India dated\) 
the 16th September. 1988 together with an explana-
tory memorandum seeking to provide concessional 
duty of 35 per <::ent basic and nil additional duty in 
respect of four machinery for manufacture of pack-
aging media. 

(iii) G.S.R. 931 (E) published in Gazette of India dated 
the 16th September, 1988 together with an ex-
planatory memorandum seekinlit to provide total 
exemption fmm auxiliary duty of customs on, geods 
covered by Notification No. 250/88-Cus. dated the 
16th September. 1988. 

(iv) G.s.&. 941 (E) published in Gazette of India dated 
the 19th September. 1988 together with an explana-
tory memorandum seekine to chanlte the basic 
customs duty on certain items covered by Chapter 
Heading No. 39.19 of Customs Tariff Act from 
Rs. 100 per Kg. to 50 per <::ent ad valorem plus 
Rs. 35 per Kg. 

(v) G.S.R. 942(E) published in Gazette of India dated 
the 19th September. 1988 together with an expla-
natory memoranrlum makine certain amendments 
to Notificat;on Nos. 158/88,Cus. and 162.88-0olS. 
dated the 13th May, 1968. 

(vi) G.s.a 943 (E) published in Gazette of India dated 
the 20th September. 1988 together with an expla-
natory memorandum exemptine Black Pepper 
from the whole of the duty of Export. 

(vii) G.S.R. 946(E) published in Gazette of India dated 
the 21st September. 1988 together with an expla-
natory memorandum excludin~ specified ,roods 
from the purview of the headinJl 98.06 of the First 
Schedule to the Customs Tariff Act. 

(viii) G.S.R. 947(E) published in Gazette of India dated 
the 21st SeQtember. H~88 together with an expla-
natory memorandum deletill2 certain goods from 
the scope of heading No. 98.06. 

(i~) G.S.&. 948 (E) published in Gazette of India dated 
the 21st September. 1988 to~ether with an expla-
natory memorandum prescribing import duty of 
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Rs. 50 per Kg .. on almond kernel when imported 
from regular SO"llrces and Rs. 45 per Kg. when im-
ported from preferential sources. 

(x) G.S.R. 949(E) published in Gazette of India dated 
the 21st September, 1988 together with an expla-
natory memorand"um providing nil auxiliary duty 
in respect of almond kernel and almond in soft 
shell. 

(xi) G.S.R 950 (E) published in Gazette of India dated 
the 21st September, 1988 together with an expla-
natory memorandum rescinding notification No. 
35tj88-Cus. dated the 1st March, 1988. 

(xii) G.s.R. 953 (E) published in Gazette of India dated 
the .28th September, 1988 together with an expla-
natory memorandum extendinp; the validity of No-
tification No. 111/84-Customs dated the 21st April, 
1984 upto 31st March, 1989. 

(xiii) G.S.R 956 (E) published in Gazette of India dated 
the 28th September. 1988 together with an expla-
natory memorandum extending the validity of No-
tification Nos. 127/82-Cus. dated the 1st May, 1982 
and Notification Nos. 513 to 5161 86-Cus. dated 
the 30th December, 1986 upto the 30th November, 
1988. 

(xiii) (a) G.S.R. 957 (E) published in Gazette of India 
dated the 28th September, 1988 together with an 
explanatory memorandum seeking to amend Noti-
fication No. 21/88-Cus. dated the 1st March, 1988 
so as to add one machinery to the list of machinery 
prescribed WIth concessional duty. 

(xiv) G.S.R 963 (E) published in Gazette of India 
dated the 29th September, 1988 together with an 
explanatory memorandum prescribing a basic cust-
oms duty of 45 I?er cent. on comp~>I~ent parts of 
forklift trucks WIth modIfied c-ondihons. 

(xv) G.S.R 964(E) published in Gazette of India dated 
the 29th September, 1988 together with an.. ex-
planatory memorandum seeking to amend notl1ica-
tion No. 20/88-Cus, dated the 1.st ~arc~, 1988 so 
as to give the powers of certification In respect 
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of small scale industries for import under the noti-
fication to Industrial Adviser in the office of Deve- () 
lopment Commissioner, Small Scale Industries. 

(xvi) G.s.R. 966 (E) published in Gazette of India 
dated the 30th September, 1988 together with an 
explanatory memorandum seeking to amend Noti-
fication No. 84/86-Cus. dated the 17th February, 
1986 so as to reduce the basic customs duty on un-
wrought zinc from 85 per cent ad valorem to 50 per 
cent ad valorem. 

(xvii) G.S.R. 967 (E) published in Gazette of India 
dated the 30th September, 1988 together with an 
explanatory memorandum providing reduction in 
the basic customs duty on copper scrap imported 
fur the manufacture of copper oxychloride from 
65 per cent ad valorem to 40 per cent ad valorem. 

(xviii) G.S.R. 968 (E) published in Gazette of India 
dated the 30th September, 1988 together with an 
explanatory memorandum regarding reduction in 
the basic customs duty on aluminium waste and 
scrap from 50 per cent ad valorem to 30 per cent 
ad valorem. i 

(xix) G.S.R. 969 (E) published in Gazette of India 
dated the 30th September, 1988 together with an 
explanatory memorandum seeking to exempt alu-
minium waste and scrap from auxiliary duty of 
customs in excess of 5 p~r cent ad valo-rcm. 

(xx) G.S.R. 970(E) published in Gazette of India dated 
the 30th September, 198'8 together with an ex-
planatory memorandum extending the validity 
of Notification No. 341/76-Cus, dated the 2nd Au-
gust. 1976 upto 31st December, 1988. 

(xxi) G.S.R. 971 (E) published in Gazette of India 
dated the 30th Sep.tember, 1988 together with an 

, explanatory memorandum seeking to provide im-
porters of machiner.y for manufacture of bicycles! 
components to discharge tbeirexport Qbligation by 
export of bicycles as well as components. 
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(xxii) G.s.R. 986 (E) published in Gazette of Incha 
dated the 3ra ()coober, 1988 together with an 
explanatory memorandum provlCting increase lD 
the basic customs duty on ~ultanas. 

(xxiii) G.S.R. 987 (E) published in Gazette of India 
dated the 3rd Octooer, 1988 together with an ex-
planatory memorandum seeking to amend Notifica-
tion No. 128/8o-Cus, dated the 17th February, 1986. 

(xxiv) G.s.R. 988 (E) published in Gazette of India 
dated the 3rd October. 1988 together with an ex-
planatory memorandum seeking to increase the 
Import duty on pulses from 10 per cent ad valorem 

, to 35 per cent ad valorem. 

(xxv)G.S.R. 1011 (E) published in Gazette of India 
dated the 14th October, 1988 together with an ex-
planatory memorandum seeking to prescribe a con-
cessional rate of 20 per cent customs duty on the 
import of specified medical equipments so as to 
give the concession in respect of the said goods 
sent by any Indian settled abroad for a minimum 
period of one year. 

(xxvi) G.S.R. 1012(E) to lQI4(E) published in. Gazette 
of India dated the 14th October, 1988 together with 
an explanatory memorandum seeking to prescribe 
40 per cent customs duty instead of nil rate on the 
import of Flastic Bags for preserving blood and its 
components. 

(xxvii) G.S.R. 1041(E) published in Gazette of India 
dated the 1st November. 1988 together with an ex-
planatory memorandum exempting specified bulk 
hormone and drug namely Prostaglandin. F2 Alpha 
and Lincomycin Hydrochloride when imported for 
manufacture of specified drugs and hormones cover-
ed by notifit::fltion 27/88-Customs, dated th~ l~t 
March 1988 from basic duty of customs as IS In 
excess' of 25 per cent ad valorem and the whole of 
the additional duty of customs. 

(xxviii) G.S.R. 1042 (E) published in Gazett: of India 
dated the 1st November, 1988 together wIth an ex-
planatory memorandum exempting goods covered 
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by Notification 296/88-Cus, datect the 1st November \)) 
1988 from the whole Of the auxiliary duty of cus.: 
toms. 

(2) A copy each of the folloWing NotifieatloDs (Hindi 
and English versions) under su.b-sectiGa(2) of section 
38 of the Central Excises and Salt Act, 1944:-

(i) G.S.R. 928(E) published in Gazette of India dated 
the 16th September, 1988 together With an explana-
tory memorandum making certain amendments to 
Notification Nos. ISBA/62-CE, datedtbe 3rd Novem-
ber, 1962 and 53/87-CE, dated the 1st March, 1987 
prescribing a concessional rate of excise duty on 
Polypropyl~ne multifilament yarn. 

(il) G.S.R.929(E) published in Gazette of India dated 
the 16th. September, 1988 together with an expla:Da. 
tory memor .. ndum making certain amendments to 
Notification. No. 191/85-CE, dated the 28th August, 
1985. 

(iii) G.S.R: 9~(E) published in Gazette Of India dated 
the 16th September, 1988 together with an explaDa. 
tory memorandum seeking to prescribe concessional 
duty of 5 !)ef cent in respect CNC machine tools. 

(iv) G.S.R. 98!i{E) published in Gazette of India dated 
the 3rd October, 1988 together with an explanatory 
memOrandUil'l seeking to fully exempt roasted 
chicory frem excise duty. . 

(v) G.s.R. 991 (E) published in Gazette of India dated 
the 5th October, 1988 together with an explanatory 
memorandum seekin'g to exempt newsprint rejects 
arising during the course of manufacture of news-
print in a factory in a financial year subject to a 
limit of 5 per cent of the total production of the 
newsprint. 

(vi) G.S.R. l015(E) published in Gazette of India 
dated the 14th October, 1988 together with an 
explanatory memorandum seekiJlR to prescribe ex-
cise duty on video tapes at the rateof·Bs. Ten per 
aquae metre instead of the preaent _te of 25 per 
eent ad valorem. 
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(vii) G.S.R. 1016 (E) published in Gazette of India dated 
the 14th October, 1988 together with an explanatory 
memorandum seeking to exempt specified type of 
blanklrecorded video cassettes subject to the condi-
tion that excise duty at the rate of ten per cent 
~quare metre has been paid on the video tapes used 
m the manufacture of the said cassettes. 

(viii) G.S.R. 1017 (E) published in Gazette of India 
dated the 14th October, 1988 together with an ex-
planatory memorandum seeking to introduce ex'Cise 
duty at the rate of 10 to 20 per cent on permanent 
magnets other than cast alloy permanent magnets, 
metallised polyester films and metallised polypro-
pylene film of thickness not exceeding 12 microns 
and etched or formed aluminium foils respectively. 

(3) A COpy each of the following Notifications (Hindi 
and English versions) under sub-section (3) of sec-
tion 48 of the Life Insurance Corporation Act, 1956:-

(i) The Life Insuran-ce Corporation of India Class ill 
and Class IV Employees (Revision of Terms and 
Conditions of Service) Second Amendment Rules, 
1988 published in Notification No. G.S.R 870(E) 
in Gazette of India dated the 22nd August, 1988. 

(ii) The Life Insurance Corporation of India Develop-
ment Officers (Revision of Terms and Conditions 
of Service) Amendment Rules, 1988 published in 
Notification No. G. S. R. 871 (E) in Gazette of India 
dated the 22nd August, 1988. 

(iii) The Life Insuranoee Corpoxation of India Class 'I 
Officers (Revision of Terms and Conditions of Ser-
vice) Second Amendment Rules, 1988 published in 
Notification No. G.S.R.872(E) in Gazette of India 
dated the 22nd August, 1988. 

(iv) The Life Insurance Corporation of India Class III 
and Class IV Employees (Revision of Terms and 
Conditions of Serviee) Amendment Rules, 1988 pub-
lished in Notification No. G.S.R. 873(E) in Gazette 
of India dated the 22nd August, 1988. 

(4) A coPY of the General Insurance (Ration~!sation 
and ReVision of Pay Scales a?d other Conditio~9 of 
Serviee of Supervisory, ClerIcal tlnd Subordmate 
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Staff) Amendment Scheme, 1988 (Hindi and Dlgljab \} 
versions) published in Notification No. 8.0. 783 (E) 
in Gazette of India dated the 22nd August, 1988, iasu-
ed under Section 17A of the General Insurance BUSi-
ness (Nationalisation) Act, 1972. 

(5) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (4) of section 19 
of the Banking Companies (Acquisition and Trans-
fer of Undertakings) Act, 1970:-

(i) Amendment to Regulation 20(4) of the Union Bank 
of India Officer Employees (Conduct) Regulations, 

, lW18.i 
(Ii) The Allahabad Bank Officer Employees' (Conduct) 

(Amendment) Regulations, 1988. 
(iii) The Canara Bank Officer Employees' (Conduct) 

, (First Amendment) Regulations, 1988. 
(6) A copy each of the following Notifications (Hindi and 

English versions) under sub-section (4) of section 
19 of the Banking Companies (Acquisition and Trans-
fer of Undertakings) Act, 1980:-

(i) The Corporation Bank Officer Employees' (Con-
duct) Amendment Regulations, 1988. 

(ii) The Punjab and Sind Bank Officer Employees' 
(Conduct) Amendment Regulations, 1988. 

(iii) The Vijaya Bank Officer Employees' (Conduct) 
First Amendment Regulations, 1988. 

(7) A copy of the Regional Rural Banks (ApROintment 
and Promotion of Officers and Other 'Employees) 
Rules, 1988 (Hindi and English versions) published 
in Notification No. S. O. 895 (E) in Gazette of India 
dated the 28th September, 1988, under sub-section (3) 
of section 29 of the Regional Rural Banks Act, 1976. 

(8) A copy each of the following Notifications (Hindi 
and English versions) issued under section 3 of the 
Imports an.d Exports (Control) Act, 1947:-

(i) 8.0. 1026 (E) published in Gazette of India dated 
the 4th November, 1988 making certain amendments 
in the Open General Licence No. 1/88 dated the 
30th March. 1988. 
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(ii) 8.0. 1030 (E) published in Gazette .of India dated 
the 7th November, 1988 making certain amend-
ments in the Open General Licence No. 5/8'8 dated 
the 30th March, 198801 

(9) A c,?pV ead;t of the following Papers (Hindi and 
English verslOns) under sUb-section (1) of section 
619A of the Companies Act, 1956: - , 

(a) (i) Rev.iew by the ~vernment on the working of 
the ProJects and EqUipment Corporation of India 
Limited, New Delhi, for the year 1987-88-

(ii) Annual Report of the Projects and Equipment 
Corporation of India Limited, New Delhi, for the 
year 1987-88 along with Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon., ; : 

(b) (i) Review by the Government on the working of 
the Spices Trading Corporation Limited, Bangalore, 
for the year 1987-88. 

(ii) Annual Report of the Spices Trading Corporation 
Limited, Bangalore, for the year 1987-88 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(10) (i) A copy Of the Annual Report (Hindi and English 
versions) of the Plastics and Linoleuins Export Pro-
motion Council, Bombay for the year 1987-88 along 
with Audited Accounts. 

(ii) A copy of t.he Review (Hindi and English versions) 
by the Government on the working of the Plastics 
and Linoleums Exports Promotion Council, Bombay 
for the year 1987-88. 

(11) (i) A copy of the Annual Report (Hindi and English 
versions) of the Marine Products Export Developm~nt 
Authority. Cochin, for the y~ar 1987-88 along. With 
Audited Accounts, under ~ub-section (3) of section 22 
of the Marine Products Export Developmen.t Autho-
rity Act, 1972. 

(ii) A COllY of fhe Review (Hindi 3ll;d Enl?;lish versio~s) 
bv the Govel'nment on the workm~ of the Manne 
Products Exnorl Development Authority, Cochin, for 
the year 1987-88. 
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(12) (i) A copy of the Annual Report (Hindi and English-
versions) of the Council for Leather Exports, Madras, 
for the year 1981-88 along 'With Audited Accounts. 

(li) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Council for 
Leather Exports, Madras, for the year 1987-88. 

. A13 (i) A copy of the Annual Report (Hindi and English 
. ". versions) Of the Indian Diamond Institute, Surat, for 

the year 198~·88 along with Audited Accounts. 
(li) A copy of the Review (Hindi and English versions) 

by the Government on the working of the Indian 
Diamond Institute, Surat, for the year 1987-88. 

(14) A statement (Hindi and English versions) (i) Cor-
recting reply given on 12th August. 1988 to Unstarred 
Question No. 2503 by Shri Amarsinh Rathawa, M.P. 
regarding export of fannand agricultural products, 
and (ii) givin~ reasons for delay in correcting the 
reply. 

·(15) A copy each of the follOWing Notifications (Hindi and 
English versions) under section 159 of the Customs 
Act,I962:-

(i) Notiflcation No. 3Q7/88-Customs published in 
Gazette Of India dated the 25th November. 1968 
together with an explanatory memOrandum pres-
cribing the basic customs duty rates for certain 
categories of iron or steel products. 

(li) Notification No. 308I88-Customs published in 
Gazette of India dated the 25th November, 1988 to-= with JIn explanatory memorandwn ex-
c certain categories of iron or steel' ~oducts 
from the purview of Notification No. 61186-Cus. 
dated the 17th February, 1986.-

5. Message fl'OIIl Bajya Sabha 
Secretary-General reported a message from Rajya Sabha 

that at its slttihJtheld on 24th November, 1988, ltajya Sabha 
passed the Delhi Prohtbitionor Eve-teasing BUl. 1988. 

·Laid at s.so P. M. 
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6. Bill pllS8ed by Rajya Sabha-Laid on the Table 
The Delhi Prohibition of Eve-teasing BiU, 1988. 

7. Statement by Minister 
The Minister of Parliamentary Affairs made a statement re-

garding Government Business for the week commencing the 
28th November. 1988. 

8. Discussion under· Rule 193 
Shri S. B. Cbavan replied to discussion on the rise in prices 

of essential commodities, raised by @Dr. Chinta Mohan on the 
26th November, 1987. 

(Lok Sabha adjourned at 1-05 P.M. and re-assembled at 
2-11 P.M.) 

9. Government Bill-Under consideration 
The National HighwaysAuthoTity of India. Bill, 1988. 
Discussion on the motion for consideration of Bill moved by 

Shri Rajesh Pilot on 24th November. 1988, continued. 
The following members took part in the debate:-

(1) Shri Basudev Acharya 
(2) Smt. Basavarajeswari 
(3) Shri N. Tombi Singh 
(4) Shri Syed Shahabuddin 
(5) Shri Chintamani Jena 
(6) Dr. G. S. Rajhans 
(7) 8hri P. Kolandaivelu 

The discussion was not concluded. 

lO,'Private 'Me.bel'S' BiIls-lnt~eed 
(1) The Constitution (Amendmen.t) Bill, !988, (Amend-

ment of articles 102, and 191), by Shri V. S. Krishna Iyer. 
(2) The Constitution (Amen~ent) Bill, 1988 (Amemlmen.t 

of a.rticle 80), by Shri V. S. Krishna lyer. -------_ .. _ ... _-----------
@Resign~ w. e. f. 2nd March. 1988. 
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(3) The Cinematograpb (Amendment) Bill, 1988 (Ameftd. ,i,}, 
ment of section 5B). by Shri V. Tulsiram. 

(4) The Crop Insurance Corporation Bill, 1988, by Prof. 
Madhu Dandavate. 

(5) The Oil-seeds and Edible Oils Production Bill, 1988 by 
Prof. Madhu Dandavate. 

(6) The Constitution (Amendment) Bill. 1988 (Amendment 
of Eighth Schedule). by Shri V. S. Krishna Iyer. 

(7) The Construction Workers (Regulation of Employment 
and Conditions of Service) Bill, 1988, by Shri V. S. Krishna 
Iyer. : 

(8) The Indian Penal Code (Amendment) Bill, 1988 (Substi-
tution of new section for section 500 etc.), by Shri Thampan 
Thomas. I 

(9) The Textile Industrv (Taking over of Management) 
Bill, 1988, by Shri Haroobhai Mehta. 

11. Private Member'. Bill-Neptived 

The Constitution (Amendment) Bill, 1986 (Amendment of 
article 311). by Shri Suresh Kurup. 

On the motion for consideration of the Bill, the House divid-
ed: Ayes *19; Noes *35. 

The motion was declared as not carried in accordance with 
Rule 157 of the Rules and Procedure and in accordance with 
the provisions of the Constitution. 

12. Private Memlter'. Bill-Under ConsideratiOil 

The UnorgcmiBed Labour Welfa.re Fuftd Bill, 1985, by Shri \ 
BaZuaheb Vikhe Patil. 

The motion for consideration of the Bill was moved by Shri 
Balasaheb Vikhe PaW. 

----------------·Subject to correction. 
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The following members took part in the debate:.-
(1) Shri Vijoy Kumar Yadav 
(2) Smt. Prabhawati Gupta 
(3) Dr. G. S. Rajhans 
(4) Prof. Saif-ud-Din Soz 
(5) Kum. Mamata Banerjee 
(6) Shri Virdhi Chander Jain 
(7) Shri Ram Pyare Panika (Speech unfinished) 

The discussion was not concluded. 

6 p.m. 
(Lok Sabha adjourned till 11 A.M. on M01lday, the 28th 

November, 1988) 

SUBHASH C.KASHYAP. 
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WK SABRA --
BULLETIN-PART r 

[Brief Record of Proceedings] 

Monday, November 28, 1988/ Agrahayana 7, 1910 (Salea) 

No. 399 

11.03 A.M. 

1. Starred Questions 

Starred Questions Nos. 225, 226, 228-231, 236, 237, 240, 
241 and 243 were orally c:nswered. Replies to the remaining 
questions were laid or, Ihe Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 2208-2282 and 2284-
2324 were laid on the 'f8ble. 

3. Papers laid on the 'l'ahle 

The following papers were laid on the Table:- _ 

(1) (i) A copy of the Annual Accounts (Hindi and 
English versions) of the Himalayan Mountaineering 
Institute, Darjeeling, for the year 1986-87 together 
with Audit Report thereon. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the Audited Accounts of the 
Himalayan Mountaineering Institute. Darjeeling for 
the year 1986-87. 

(2) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

1 



(3) (i) (i copy.of the Annual Accounts (Hindi and,\, 
English verSIOns) of the Nehru Institute of Moun- . , 
taineering. Uttarkashi, for the year 1986-87 together 
with AUdit Report the.reon. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the Audited Accounts of the 
Nehru Institute of Mountaineering, Uttarkashi, for 
the year, 1986-87. 

(4) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned a~ 
(3) above. . 

(5) A copy each of the 'following Notificatbns (Hindi 
and English versions) under section 185 of the Navv 
Act, 1957: --t • 

)F 
(i) The Navy (Discipline and Miscellaneous Provision)~~;t', 

(A~endment) RegulatioM. ~988 published ~n Noti- ~~L 
ficahon No. S.R.O. 11 (E) In Gazette of IndIa dated ;';{:~ 
the 20th October. 1988.,> 

\'; 
(ii) The Navy Leave (Amendment) Regulations, 1988 

published in Notification No. S.R.O. 217 in Gazette 
of India dated the 17th September, 1988. 

(6) A copy each of the follOwing papers (Hindi and 
English versiJns) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) A statement regarding Review by the Govern-
ment on the working of the Electronics Corpora-
tion of India Limited Hyderabad. for the year 
1981-88. 

(ii) Annual Report of the Electronics Corporation of 
India Limited. Hyderabad, for the year 1987-88 
along with Audited Accounts and comments of the 
Comptroller and Auditor General thenron. 

(b) (i) A statement regarding Review by the Govern-
ment on the working of the Uranium Corporation 
tyf India Limited. Singhbhum, for the year 1987-88. 

(ii) Annual Report of the Uranium Corporation of 
India Limited. Sin~hbhum. for the year 1987-88 
along with Audited Accounts and comments of the 
Comptroner and Auditor General thereon 
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(7) (~) A co~y Q! the Annual Report (Hindi and Eng_ 
lIsh versIOns) of the Institute of Physics, Bhubanes-
war, for the year 1~87-88 along with Audited Ac-
counts. 

(ii) A s.tatement (Hindi and English versions) regarding 
RevIew by the Government on the working of the 
Institute of Physics Bhubaneswar for the year 
1987~. ' , 

(8) (i) A ·~opy ')i the Annual Report (Hindi and Eng-
l~sh versions) of the Saha Institute of Nuclear Phy-
SICS, Calcutta, for the year 1987-88 along with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
S3ha Institute of Nuclear Physics, Calcutta, for the 
year 1987-88. 

(9) (i) A copy oi the Annual Report (Hindi and English 
versions) of the Mehta Re~earch Institute of Mathe-
matics and Mathematical PhYsics. Allahabad for the 
year l007-eS along with Audite:i Accounts,' 

(ii) A statement (Hindi and English versior.s) regardin~ 
Review by the Government on the working of the 
Mehta Research Institute of Mathematics and Mathe-
matical Physics. Allahabad, for the year 1987-88. 

(10) (i) A copy of the Annual Report (Hindi an.d English 
versions) of the Tata Memorial Centre. Bombay, for 
the :v~qr 1~87-88 alon,g with Audited Accounts, 

(ii) A statement (Hindi and English versions) regarding 
. Review bv the Government on the working of the 

Tnta Memorial Centre, Bombay for the year 1987-88. 

(11) A coPy each of the follOWing Notifications (Hindi 
and Engli<;h versions) unrler sub-section (3) of sec-
tion 18 of the Central Reserve Police Force Act. 
1949:-

(i) The Indo-Tibetan Border Police (Armourer Cadre) 
Recruitment, Rules, 1002 published in Notification 
No. G. S. R. 303 in Gazette of India dated the 23rd 
April, 1~88-. 
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(ti) The Indo-Tibetan Border Police (Gardener Cadre) 
Recruitment Rules, 1983 published in Notification" 
No. G.S.R.307 in Gazette of India dated the 23rd 
April, 1988. 

(iii) The Indo-Tibetan Border Police (Office Comba-
tent-Nan-Gazetted) Cadre Recruitment Rules. 
1984 published in Notification No. 314 in Gazette 
of India dated the 23rd April, 1988. 

(iv) The Indo-Tibetan Border 'Police Pioneer Cadre' 
(Group 'C' Posts) Recruitment (Amendment) 
Rules. 1988 published in Notification No. G.S.R. 
532 in Gaz('tte of India dated the 2nd July, 1988. 

(12) A copy eacn of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 22 
of the Central Industrial Security Force Act, 1968:-

(i) The Central Industrial Security Force (Second 
Amendment) Rules, 1988 published in Notification 
No. G.S.R, 315 in Gazette of India dated the 23rd 
April. 1988. 

(ii) The Central Industrial Security Force (Fourth Am-
enriment) Rules. 1988 published in No~ation No. 
G.S R. 609 in Gazette of India dated the 30th July, 
1988. 

4. Repom of the (~ommittee 011 the Welf8te of Scheduled Castc~: 
aact Stbeduled Tribes 

SHRt ARVIND NETAM presented the following Reports 
(Hindi .mrt EnJ{lish versions) of the Committee on the Welfare 
of Scheduled Castes and Scheduled Tribes:-

r· 

(i) Thirty-ninth Report on action taken by Government 
on the recomm endations contained in the 29th Re-
DOrt (Eighth Lok Sabha) on the Ministry of Civil 
A viation-Reservations for and employm.ent of Sche-
duled Castes and Scheduled Tribes in Air India. 

(ij) Fortieth Report on action taken by Government un 
the rpcommenriations contained in the 4th Report 
(Eighth Lok Sabha) on the MinistIty of Industry 
(Department CJf Public Enterpmes)-ResclVlltiong 

for and emp;oyment of Scheduled Castes and Sched-
uled Tribes in Bharat Heavv Electricals l.imited 
(Hyderabad and Hardwar Units), 
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• (iii) Forty-first Report on action taken by Government 
on .the recommencations contained in the 30th Report 
(Ei~hth Lok Sabha) on the Ministry of Welfare-
Soclo-economic conditions of Scheduled Castes and 
Scheduled Tribes in the Union Territory ot Anda-
man and Nicobar Islands. 

5. Calling Attention 

Shri Ramashray Prilsc:d Singh called the attention of the 
Minister of Civil Aviation and Tourism to the one-day token 
strike by a large number of employees of the Indian Airlines 
resulting in dislocation d air services and inconvenience to 
passengers and the step:, taken by the Government to resolve 
the issues involved. I 

The Minister of Civil Aviation an.d Tourism made a state-
ment in regard thereto. 

(Lok Sabha adjourned at 1.14 P.M. and re-assembled at 
2.19 P.M.) 

6. Matters Under Rule :li7 
(1) Shri Bhishma Dec Dube raised a matter regarding need 

to provide more facilities in Chitrakut Express. 
(2) Shri K. Pradhani raised a matter regarding need to hold 

separate recruitment for class III and IV posts by the South-
Central Railway Divisicmal Headquarters, 'Vishakhapatnam. 
for Droper representatio!l of tribals from Orissa and Andhra 
Pradesh. 

(3) Shri Krishan Pl'atap Singh raised a matter regarding 
need to set up industries in Saran (North Bihar) to remove re-
gional imbalance and provide jobs. 

(4) Shri K. Ramachandra Reddv raised a matter regarding 
need to rationalise the fares accordinl! to distance from Banga-
lore to Gooty and Bangalore to Anantapur. 

(5) Shri Ramashray Prasad Sin'~h raised a matter regarding 
need to clear the MchalJ.c Dam and Punpun Darga Irrigation 
projects of Bihar. 

(6) Kum. Mamata Banerjee raised a matter regarding need 
to constitute a team t!') survev the cause~ of industrial sickness 
and suggest remedial measures. 
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(7) Shri Sharad Dighe raised a matter regarding issue of'8 
'no objection certificate' by Railway authorities, Bombay to the· 
slum dweUers living (In lands owned by Railways to enable 
them to avail the civic amenities provided by the Bombay Muni-
cipal. Corporation. 

(8) 8hri Sidha Lal Murmu raised a matter regarding need 
to convert n.arrow gauge railway line between Rupsa and Bangri 
Fosi into broad gauge. 

7 . GoVe1'IIDIeDt Bill-Under Consideration 

The National Highways Author:ty of India Bill, 1988 

Discussion on the motion for consideration of the Bill mov-
ed by Shri R1.jesh Pilot on the 24th November, 1988. continued. 

The following members took part in the debate:-

(1) Prof. Narain Chand Parashar 
(2) Shri K. Pradhani 
(3) Shri Ataur Rehman 
(4) Shn Mohd. Ayub Khan 
(5) Sbri S~antaram Naik 
(6) Shri Abdul Rashid Kabuli 
(7) Smt. Prabhawati Gupta 
(81 Dr. Manoj Pandey 
(9) 8m V. Sobbanadreeswara Rao 

(10) S'hIi Pratap Bhanu Sharma 
(11) Shri Girdhari Lal Vyas 
(12) Shri George Joseph Mundackal 
(13) Shri Ram Pyare P.!nika 
(14) Shri Amar Roypradban 
(15) Shri Belka vi Bairagi 
(16) Shri Kali Prasad Pandey 
(17) S'-tri Dharam Pal Singh Malik 
(18) Shri Ram!iShrav Prasad Singh 
(19) Shri Shanti Dhariwal 
(20) Shri Janak Raj Gupta 
(21) Shri Shankarlal 
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• (22) Shri Bapulal Malviya 
(23) Shri Vijay N. PatH 
(24) Shri K. S. Rao 

Shri Rajesh Pilot commenced his speech in reply to the 
dehate. His speech was not concluded. 

The discussion was not concluded. 

8. Half-an-hour Discussion 
Shri Virdhi Chander Jain raised a discussion on the points 

arising out of the answer given by the Minister of State in 
the Department of Rural Development in the Ministry of 
Agriculture on the 17th November, 1988 to Unstarred Question 
No. 1057 regarding implementation of T)esert Development 
Programme. 

Shri Janardhana Poojary replied to the discussion. 
6·30 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday. the 29th 
November. 1988) 

SUBHASH C. KASHYAP, 
Secretary-General. 
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LOK SABHA ---
BULLETIN-PART I 

[Brief Reeord of Proceedings] 
---

Tuesday, November 29, 1988/Agrahayana 8, 1910 (Saka) 

No. 400 
11-02 A.M. 
1. Starred Questions 

Starred Questions Nos. 246, 249, 253-255, 258 and 259 were 
orally answered. Replies to Starred Questions Nos. 247, 248. 
251, 252, 256, 257 and 260-266 were laid on the Table. 

%. UDStarred Questions 
Replies to Unstarred Questions Nos. 2325--2341, 2343-2413, 

2415--2494, 2496-2507, 2509-2519 and 2521-2559 were laid on 
the Table. 

3. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Report (Hindi and English versions) 
of the Comptroller and Auditor General of India for 
the year 1987-88 Union Government (Commercial)-
Part VII-Resume of the Company Auditors' Reports 
and comments on Accounts of Government Com-
panies, under article 151 (1) of the Constitution. 

(2) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of 
the ;Smith Stanistreet Phannaceuticals Limited, 
Calcutta, yeor the year 1987-88. 
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(ii) Annual Report of the Smith Stanistreet Pharma. 
ceuticals Limited, Caleutta, for the year 1987-88 
along with Audited Accounts and the comments Of 
the Comptrolle.r and Auditor General thereon. 

(b) (i) Review by the Government on the working of 
the H'mdustan Antibiotics Limited, Pune, for the 
J'8Ir 1987-88. 

f&l) Annual Heport of the Hindustan Antibiotics Limi-
ted, Pune, for the year 1987·88 alon~ with Audited 
Accounts and the comments of the Comptroller aDd 
Auditor General thereon. 

(3) (i) A COpy of the Annual Report (Hindi and Eng. 
lish versions) of the Film and Television Institute 
of India, Pune, for the year 1987·88 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Film and Television Institute of 
India, Puna. for the year 1987-88 together with Audit 
Report thereon. 

(iii) A COpy of the Review (Hindi and English versions) 
by the Government on the working of the Film and 
Television Institute of India. Pune, for the year 
1987-88. 

(4) A statement (Hindi and English versions) indicating 
the result of market loans floated in November, 1988. 

(5) A COpy each of the following Notifications (Hindi and 
English versions) under sub.section (5) of section 7 
of the Indian Telegraph Act, 1885:-

(i) The Indian Telegraph (Tenth Amendment) Rules, 
1988 published in Notification No. G.S.R. 907(E) in 
Gazette Of India dated the 7th September, 1988. 

(ii) The Indian Telegraph (Twelfth Amendment) Rules. 
1988, RUblished in Notification No. G.S.R. 1054 (E) 
in Gazette of India dated the 2nd November, 1988. 

(iii) The Indian Telegraph (Ninth Amendment) Rules, 
1988 published in Notification No. G.S.R. 888(E) in 
Gazette of India dated the 1st September. 1988. 
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• (6) A copy of the Andaman and Nicobar Islands Khadi 
and Village Industries Board Regulation, 1988 (Hindi 
and English versions) published in Gazette of India 
dated the 27th June, 1988, promulgated under Article 
240 of the Constitution. 

4. Supplementary demands for grants (Tamil Nadu) 
Shri Eduardo Faleiro presented a statement (Hindi and 

English versions) showing the Supplementary Demands for 
Grants in respect of the State of Tamil Nadu for 1988-89. 

5. Calling attention 
Shri c"Shanti Dhariwal called the attention of the Minister of 

Human Resource Development to the reported atrocities on 
women in different parts of the country and the steps taken by 
the Government in that regard. 

The Minister of State in the Ministry of Hwnan Resource 
Development made a statement in regard thereto. 

6. l\1atters under rule 377 
(1) S ~1ri Sh::mti Dhariwal raised a matter regarding need to 

allot barren land to the landless poor after making it cultivable. 

(2) Prof. P. J. Kurien raised a matter regarding need for 
research to contain the disease known as 'Quick Wilt' affecting 
peNJer crop in certain parts of Kerala. 

(3) S~i Shantaram Naik raised a matter regrding need for 
a separate postal circle for Goa and improvement in postal ser-
vices. 

(4) Shri K. D. Sultanpuri raised a matter regarding need 
to send a central team to assess the damage caused. to Him:l1chal 
Pradesh due to heavy rains and provide necessary assistance 
to the State Government for the same. 

(5) Si'.1ri Umakant Mishra raised a matter regarding need to 
provide financial and other assistance to Government of Uttar 
Pradesh to meet drought situation in certain parts of the State 

(6) Shri Birbal raised a matter regarding need to clear the 
s::heme submitted by D.R.D.A. for construction of cemented 
drains for irrigation in the areas served, by Gang Nahar and 
Bhakhra N ahar in Ganganagar district of Rajasthan. 
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(7) Shri Ataur R.ah.mdm raised a matter regarding need for 
further resean::h on the use of Ramie, a staple ftbre and its 
~tion in the country. 

(8) Shri Mohd. Mahfooz Ali Khan raised a matter regard-
ing need to open a Navodaya Vidayalaya in Bhargain town of 
Etab. district. Uttar Pradesh. 

(9) Shri P. Kolandaivelu raised a matter regarding need to 
classify Ramanathapuram town in Tamil Nadu as 'C' class city. 

1. Government lJilIs.-Passed 
(i) The Sixth Schedule to the ConstitutiDn (Amendment) 8m, 
19a8 

The motion for consideration of the Bill was moved by Shri 
Sontosh Mohan Dev. 

The following members took part in the debate:-

(1) Shri Baju Ban Riyan 
(2) Shri Dinesh Goswami 
(3) Shri N. Tombi Singh 
(4) Shri P. K. Tbungon 
(5) 8hri Vijay N. Patil 
(6) Shri G. G. Swell 
(7) Shri Syed 8hahabuddin 
(8) Shri Narayan Choubey. 
(9) 8hri E. Ayyapu Reddy 

(10) Shri Abdul Rashid KabuU 
(11) Shri Balwant Singh Ramoowalia 
(12) Shri C. J anga Redt'y 

Shri Sontosh Mohan Dev replied to the debate, 
Tbe motion for consideration was adopted and eIause-b.v-

clause consideration of the Bill was taken up. 

On the amendment No. 1 to Clause 2 moved by Shri Sontosh 
Mohan De\~t the House divided. Ayes -262; Noes -37. Accord-
inaly, the amendment was adopted~ -_ .... -...--._-, ......... __ ._. '. _ . -.-.. -.-,-~--.- .. --.- - ., ..... _._. 
• Subject to correction. 
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Clause 2 was adopted, as amended. 
• Clause 1, the Enacting Formula and the Long Title were 

also adopted. ; I 

" 

The motion that the Bill, as amended, be passed was moved 
by 8hri Sontosh Mohan Dev. 

The following members took part in the debate:-
(1) 8hri Ajoy Biswas 
(2) 8hri 8ontosh Mohan Dev 

On the motion the House divided, Ayes * 266; Noes *40. 
The motion was accordingly adopted and the Bill, as amend-

ed, was passed. 
(ii) The NationaZ Highways Authority of India Bill, 1988 

Discussion on the motion for consideration of the Bill mov-
ed by 8hri Rajesh Pilot on the 24th November, 1988, continued. 

Shri Rajesh Pilot concluded his reply to the debate. 
The motion for consideration of the Bill was ad-opted and 

clause-by-clause consideration of the Bill was taken up. 
Clauses 2 to 37 were adopted. 
Clause 1, the Enacting Formula and the Long Title were 

also adopted. . 
The moti-on that the Bill be passed was moved hy Shri 

Rajesh Pilot. 
The following members took part in the debate:-

(1) Shri V. Tulsiram 
(2) Shri C. J anga Reddy; 
(3) 8hri Rajesh Pilot 

The motion was adopted and the Bill was passed. 
6~M. i 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 30th 

November, 1988) 
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8UBHASH C. KASHYAP, 
secretary-General. 
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LOK SABRA 

---
BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday, November 30, 1988/ Agrahayan.a 9, 1910 (Saka) 

No. 401 
11-01 A.M. 
1. Starred Questions 

Starred Questions Nos. 268-273 were orally answered. 
Replies to the remaining questions were laid on. the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 2560-2617, 2619-2724 

and 2726-2792 were laid on the Table. 

3. Adjournment Motion 
The Speaker /lave his consent to the moving of adjournment 

motion given notice of by Dr. Datta Samant regarding the seri-
ous situation arising out of the recent accidents involving 
Indian Airlines aircraft. 

Dr. Datta Sarnant then asked for leave of the House to the 
movinJ! of the motion. The Speaker informed the House that 
the leave was granted and directed that the motion would be 
taken up at 4 P.M. on that day. 

4. Papers Laid on the Table 
The following papers were laid on the Table:-
(1) A coPY of the Apprenticeship (Amendment) Rules. 1988 

(Hindi and English versions) published in Notification No. G.S.R. 
716 in Gazette of India dated the 3rd September, 1988. under 
sub-section (3) of section 37 of the Apprentices Act, 1961. 
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(2) (i) A copy of !he Annual Accounts (Hindi and English 
versions) Of the Delhi Development Authority for the 
year 1986-87 together with Audit Report thereon, 
under sub-section (4) of section 25 of the Delhi Deve-
lopment Act, 1957. 

(il) A copy of the Review (Hindi and English versions) 
by the Government ou the Accounts of the Delhi 
Development Authority for the year 1986-87. 

(3) A statement (Hindi and English versions) shOWing 
reasons for delay in iaying the papers mentioned at 
(2) above. 

(4) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Board for the Prevention 
and Control of Water Pollution. New Delhi for the 
year 1987-88 under sub-section (1) of sectionS90f the 
Water (prevention and Control of Pollution) Act. 
1974. ' 

(ii) A eor>yof the Annual Acco.unts(HindiandEngliMl 
versions) of the Central Board for the Prevention 
and Control of Water Pollution. New Delhi, for the 
year 1987-88 together with Audit Report under sub· 

section (6) of section 40 of the Water' (PreventiDnand 
Control of Pollution) Act. 1974. 

(iii) A COPiY of the Review (Hindi and English versions) 
bv the Government on the warldn,(of the Central 
Boar.d for the P.reventionandCdlltrol of Water Pol-
lutiGn.,New Delhi for the year ·1987..&8. 

(5) A statement (Hindi and En~lish v~rsions) explainin~ 
the reasons 'for not lavin~ the Annual Heoort and 
Audited Accounts of Pacima,ia Naidu Himalayan 
ZoolOgical Park. Darjeeling, for the year .1986-87 
within thestioulated period of 'nine months after the 
close of the Accounting year. 

(6) (i) A CODy of the Annual Report (Hindi and English 
versions) of the Societv' 'for promotion -ofWutelands 
Develonment New Delhi, for the year 1987-88 alo1"g 
with Audited Accounts. 

(ii) .' A C:ODY .of the Review (Hindi and English versions) 
by t'lle· Government on the working of theSociet,y 
for Promotion of W.a!rt{'lands Develqpment, New 
Delhi. for the year 1987-88. 
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(~) A copy each of the following Notifications (Hindi and 
English verslons) under sub-section (2) of section 38 of the 
Central Excises and Salt Act, 1944:-

(i) G.S.R. 876(E) published in Gazette of India dated 
the 23rd August, 1988 together with an explas.atory 
memorandum clarifylilng . regarding duty con terry 
towels and blankets together with corrigendum 
thereto published in Notification No. G.S.R. 899(E) 
dated the 2nd September, 1988. 

(ii) G.S.R. 1046(EJ published in Gazette of India dated 
tl}e 1st November, 1988 together with an explanatory 
memorandum exempting· desferioxamine mesylate 
injection from excise duty. 

(iii) G.S.R. 1047 (E) published in Gazette of India dated 
the 1st November, 1988 together with an explanatory 
memorandum exempting Central Excise duty on 
goods falling under sub-heading· 6807 .00 when manu-
tactured at the site of construction of buildings for 
use at such sites. 

(iv) G.s;R. 1059(E) published in Gazette of India dated 
the- 4th November, 1986 together with an explanatory 
memorandum exempting unmachined iron castings 
and unmachined caste articles of iron falling within 
any Chapter of the Central Excise Tariff from ex-
cise duty provided such castings and cast articles 
are made from duty-pai~l. inputs. 

(v) G.S.R. 1060(E) published in Gazette of India dated 
the 4th November, 1988 together with an explanatory 
memorandum making certain amendments to Notifi-
cation No. 202188-CE, dated the 20th· May, 1988 and 
223/88 dated the 23rd June, IB88. 

(vi) G.S.R. 106l(E) Nlblishedin Gazette of India dated 
the 4th November, 1988 together with an explanatory 
memorandum exempting Black continuously plated 
solar selective coating sheets (in cut lengths or in 
coils) and fins and tubes from payment of excise 
duty. I 

(vii) G.S.R. 1071(E) published in Gazette of India dated 
the 15th November, 1988 together with an explana-

.., 
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tory memol'andum regarding excIse duty on pal'a-
iuJJJllOPnenol an~ ~·d-rul.1"uphenOl, lnOl.ll.dlng u.~u· 

liUOlum salts lau..wg Wltru.u \"'Di:lpwr:"l1 ut me 
~caeaUle \0 Ute \.;enloL"aJ. ,t;xClse 'J.arut J\Ct, 1YtJ:> ana 
Ulfe(1 m tactOry ot PIfOClucuon lor tne lDaO.UI&C~u.re O.L 
paracetamO! o.~ me penod from :aJtn .I!'ebI'way • 
.l.wt) to Hth ~ptenIbe1'. J.tHS7 • 

. (8) (i) A copy of the Annual Report (Hindi and English 
venuons) ot the Apparel ,l!;xport .promotion (;ounCJ1, 
.New .1JeJ.hi. for the year enued the ~1.at .1Jecemoer, 
19U7 along with AudIted Accounts. 

(ii) A copy of the Review (Hindi and Eng1.:.sh versions) 
by tile Government on the wor.lWlg 01 the Apparel 
~pprt ~omot.J.on CounCll. New Dt:JJll, for the yeac 
ended the 31st December, 1987. 

(9) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(8) above. .. .. - - .- ..:,-, 

(10) (i) A copy of the Annual Report (Hindi and Eng-
lish versions> of the Manmade Textile Research as-
sociation. Surat, for the year 1987-88 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Manmade 
Textile Research Association, Surat. for the year 
1987-88. I. _.. _ .. _, _ J 

(11) A copy each Of the following Notifications (Hindi and 
English versions) under sectim 3 of the Bureau of 
Indian Standards Act, 1986:-

(i) S.O. 831 (E) published in Gazette of India dated the 
2nd September, 1988 making certain amendments 
to the Notification No. S.D. 278 (E) dated the 31st 
March, 1987. 

(ii) S.O. 1010(E) published in Gazette of India dated 
the 2nd September, 1988 makinL certain amend-
ments to Notification No. S.O. 464(E) dated the 12th 
May, 1987. 
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(12) A C?Py each. of the following Notifications (Hindi and 
En~lish versIons) under section 38 of the Bureau of 
Indian Standards Act, 1986:-

(i) ~ Bureau of Indian Standards (Terms and Con-
ditio~s of Service of Employees) Amendment Re-
gulations, 1988 published in Notification No. G.S.R. 
1033 (E) in Gazette of India dated the 26th October 
1988. ' 

(ti) The Bureau of Indian Standards (Recruitment to 
~boratory Technical Posts) Amendment Regula-
tions, 1988 published in Notification No. G.S.R. 
1034 (E) in Gazette of India dated the 26th October 
1988. ' 

(iii) The Bureau of Indian Standards (Recruitment to 
Administration. Finance and Other Posts) Amend-
ment Regulations, 1988, published in Notification 
No. G.S.R. 1035 (E) in Gazette of :India dated the 
26th October, 1988. 

(13) A copy each of the following Notifications (Hindi and 
English versions) under SUb-section (2) of section 31 
of the Consumer Protection Act, 1986:-

(i) The Delhi Consumer Protection (Ainendment) 
Rules, 1988 published in Notification No. F. 50(131) I 
86-F&SiCA in Delhi Gazette dated the 11th July, 
1988. 

(ii) The Delhi Consumer Protection (Second Amend-
ment) Rules. 1988 published in Notification No. 
F. 50 (131) 186-F&SICA in Delhi Gazette dated the 
20th September, 1988. 

(14) (i) A -copy of the Annual Report (Hi!ldi and English 
versions) of the Development CounCIl for Sugar in-
dustry for the year 1987-88 along with Accou~ts, 
under sub-section (4) of section 7 of the IndustrIes 
(Development and Regulation) Act, 1951. 

(ii) A statement (Hindi and English versions~ regarding 
Review by the Government on the working of the 
Development Council for Sugar Industry 'l'Or the year 
1987-88. 
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(15) (i) A copy of the Annual Report (Hindi and English IJ) 
versions) of the Central Warehousing Corperation for 
the yea,r 1987-88 along with Audited Accounts under 
sub-section (11) of section 31 of the Warehousing 
Corporations Act, 1962. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the WW'king of the Central 
WarehoUSing Corporation for the year 1987-88. 

5. Message from Rajya Sahba 
Seereta:ry-{;eneral reported a message from Rajya Sabha 

that at its sitting held on 22nd November, 1988. Rajya Sabha 
concurred in the recommendation of Lok Sabha to elect two 
members of Rajya Sabha to the Joint Committee on Offices of 
Profit to fill the vacancies caused by the retirement of Dr. B. P. 
Shanna and Shri K. Gopalan from the mem.bership Of Rajya 
Sebba and also communicated the names. of the following mem-
bers of Rajya Sabha who had been elected to the said Com-
mittee:-

(1) Shri Subhash Mohanty 
(2) Sbri B. V. Abdulla Koya 

6. Supplementary demands for grauf6 (P .... jab)-I988-89 
SHRI B. K. GADHVI presented a statement (Hindi and 

English versions) showing the Supplementary Demands for 
Grants in respect of the State of Punjab for 1968-89. 

1. Report of the Committee on Private Members' Bills aDd 
Resolutions 
SHRI M. THAMBI DURAl presented the Fifty-eighth 

Report . (Hindi and English versions) of the Committee on Pri-
vate Members' Bills and Resolutions. 
8. Report of the Committee on Government Assurances 

PROF. NARAlN CHAND PARASHARpresented the Four-
teenth Repprt (Hindi·· and English versions) of the- Committee 
on Goveomm.ent Assurances. 
9. Repotis ot COIDIIIfttee on Papers laid Oft the Table 

PROF. (MRS.) NIRMALA KUMA~I SHAKTA WAT pre-
sented the Twenty-first and Twenty-second Reports (Hindi and 
English versionB') of the Committee on Papers Laid on the Table. 
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• 10. Minutes of Committee on PapeI's :laid on the Table 
PROF. (MRS.) NIRMALA KUMARI SHAKTAWAT laid 

on the Table .Minutes( Hindi an~ English versions) of .the sitting 
of the Comnuttee on Papers LaId on the Table relating to their 
Twenty-first and Twenty-second Reports. 

11~ Matters under Rule 377 

(l) Shri V. Sreenivasa Prasad raised a matter regarding han-
ding over the construction of proposed thermal power plant at 
Mangalore to Karnataka Power Corporation Ltd. 

(2) Dr. Chandra Shekhar Tripathi raised a matter regarding 
need to divert spare water of Rapti river to save Basti, Gorakh-
pur, Gonda and Baharaich from 600ds. 

(3) Shri K. p. Singh Deo raised a matter regarding need to set 
up a nuclear power plant in Orissa. 

(4) Shri Sriballav Panigrahi raised a matt~r regarding need to 
provide telephone facilities in Mahabarod in Dhenkanal district 
in Orissa. 

(5) Shri Raj Kumar Rai raised a matter regarding need for 
improvement in communication and transport system in Mau 
.(Uttar Pradesh). 

(6) Shri Basudeb Acharya raised a matter regarding need for 
the Department of Steel to buy :the blast furnace from H. E. C . 
in'stead of importing a second-hand blast furnace. 

(7) Shri K. Mohan Das raised a matter regarding need to 
construct bridges to connect Vypeeu, Vallarpadam and Mulavu-
cadu Islands with the mainland. 

(8) Shri MuUappaIly Ramachandran raised a matter regarding 
need to set up units for processing: cashew apples in Cannanore, 
Kasargod and Calicut districts of Kerala. 

12. Government BilI-Pa~ 
The ConStihJtjon' (SA'dkth Amendment) BiU, 1988 

The motion for consideration of the Bill was moved by Shri 
S. B. Chavan. 

7 



. ~~ ame.n.~ent for circulation of the Bill for the purpose of IJ) 
eliciting OPJruon thereon by the 31 st March, 1989 was moved -
by Dr. Datta Samant. 

The following members took part in the debate:-

( 1) Shri N. Venlcata Ratnam 
(2) Shri Sharad Dighe 
(3) Slhri N. Tombi Singh 
(4) Dr. Sudhir Roy 
(5) Shri Virdhi Chander Jain 
( 6) Shri Yogeshw af Prasad Yogesh 
(7) Shri V. S. Krishna Iyer 
(8) Shri Sriballav Panigrahi 
(9) Shri Shantaram Naik 

(10) Smt. Geeta Mukherjee 
(11) Shri S. G. 'Gholap 
( 12) Shri Anoop Chand Shah 
(13) Shri Ram Narain Singh 
(14) Dr. G. S. Rajhans 
(15) Shri G. M. Banat\\ialla 
( 16) Shri Girdhari La) Vyas 
(17) Shri N. V. N. Somu 
( 18) Kum. Mamata Banerjee 
(19) Dr. Datta Samant 
(20) Sbri Harish Rawat 
(21) Shri C. Janga Reddy 
(22) Shri Bhadreshwar Tanti 
(23 )~ri Ashutosh Law 

Sbri S. B. Chavan replied to the debate. 

1 

. 1 

.~ 

I 

The amendment for circulation of Bill for the purpose of 
eliciting opinion thereon. was negatived. 
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On the motion for consideration of the Bill the House divid· 
~; Ayes *280; Noes *9 .. The motion was adopted by a maj~ 
nty of the total membership of the House and by a majority of 
not less than two-thirds of the members present and voting. 

Clause-by-clause consideration of the Bill was taken up. 

On the motion for adoption of clause 2, the House divided: 
Ayes *304; Noes ·6. 

Clause 2 was adopted by a majority of the total membership 
of the House and by a majori.ty of not less than two-thirds of 
the members pres:mt a'ld voting. 

Clause 1, the Enacting Formula and the Long Title were 
alsb adopted. 

The motion that the Bill be passed was moved by Shri S. B. 
Chavan. , ie 

On the motion the House divided: Ayes *318; Noes *4. 
The motion was adopted by a majority of the total membership 
of the House and by a majority of not less than two-thirds of 
the members present and voting. The Bill was passed by the 
requisite majority in accordance with the provisiQ1lS of article 
368 of the CODSititution. 

13. Gove'rnmeBt BiD-Under Consideration 
The Banking. Public Fi'nanci.al Institutions o.nd Negotia.ble 
Instruments Laws (Amendment) Bill, 1988 

The motion for consideration of the Bill was moved by Shri 
S. B. Chavan. His speech was n9t conc1uded. 

The discu!lsion was interrupted by Adjournment Motion. 

1~ Adjoumment Motion 
. At 4 P.M. Dr. Datta Samant moved the follQwing motion:-

"That the House do now adjourn." 

*$Jbject to correction. 
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The following members took. part in the rlebate:-
(1) Sbri Sharad Dighe 
(2) Shri Indrajit Gupta 
(3) Shri B. R. Bhagat 
(4) Shri Bbattam Sriramamurty 
(5) Sbri K. P. Singh Deo 

(6) Shri Saifuddin Chowdbary 
(7) Shri R. L. Bhatia 
(8) Shri Thampan Thomas 
(9) Shri Haroobhai Mehta 
(10) Shri Dinesb Goswami 
(11) Shri Vijay N.Patii 
(12) Prof. Saif-ud-Din Soz 
(13) Sbri N. Tombi Singh 
(14) Shri Piyus Tiraky 
(15) Sbri Kamal Cbaudhry 
(16) Dr. A. K. Patel 
(17) Shri N. V. N. Somu 

. (I8) Sbri Sbivraj Patil 

Dr. Datta Samant repliai to the debate. 
The motion was withdrawn by leave of the House. 

15. GGtenIaI_ BiD Under COBSidenIdoa 
The Banking, Pubt~c Financial Institu.tions and NerC?ti4ble 
171l'tJ'uments Law. (Am.end~t) Bill, 1988. 

Sbri S. B. Chavao conc1Wed h~ speech on the motion for 
consideration of dleBiIl. 

The discussion was not concluded. 
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16. Report of Bosmess Advimry Committee 

Smt. Sheila Dikshit presenteU the Sixty-third Report of the 
Business Advisory Committee. 

7.43 P.M. 

(Lok Sabha adjourned till 11 A. M. on Thursday, the 1st Decem-
ber, 1988) 

11 

SUBHASH C. KASHYAP, 
secretary-GeneTal. 
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LOK SARHA -
BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, December I, 1988/Agrahayana 10, 1910 (Saka) 

No. 402 

i . 

11.02 A.M. 
1. Starred Questions 

Starred QUestions Nos. 287-289, 291, 293, 294 and 298 were 
orally answered. Replies to the remaining questions were laid 
on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 2793-2803. 2805, 2807-
2947, 2949-2995 and 299~A were laid on the Table. 

3. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Mineral Conservation and Development 

Rules, 1988 (Hindi and English versions) published 
in Notification No. G.S.H. 1023 (E) in Gazette of India 
dated the 24th October. 1988, under sub-section (1) 
of section 28 of the Mines and Minerf"1l; (Regula-
tion and Development) Act, 1957. 

(2) A copy each of the followinJr . papers (Hindi ~d Eng-
lish versions) under sub-sectIOn (1) of sectIon 619A 
of the Companies Act. 1956:-

(a) (i) Review' bv the Government on t~e. workin/:! of 
the Bharat Aluminium Company Lumted. New 
Delhi, for the year 1987-88. 
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(li) ~~ual Report of the Bharat Aluminium Company 
Linuted, New Delhi for the year 1987-88 along with 
Audited Accounts and the comments of the Comp. 
troller and Auditor General thereon. 

(b) (i) Review by the Government on the workin~ of 
the Visakhapatnam Steel Project (Rashtriya lspat 
Nigam Limited), for the year 1987-88. 

(ii) Annual Report of the Visakhapatnam Steel Pro-
ject (Rashtriya Ispat Nigam Limited), for the year 
1987--88 along with Audited Accounts and the com-
ments of the Comptroller and Auditor General 
thereon. 

(c) (i) Review by the Government on the warking of 
the Vijayanagar Steel Limited for the year 1987-88. 

(ii) Annual Report of the Vijayanagar Steel Limited, 
for the year 1987-88 along with Audited Accounts 
and the comments of the Comptroller and Auditor 
GeIleral thet'e<lll. 

(d) (i) Review by the Government on the working of 
the Neelachal Ispat Nigam Limited, Bhubaneswar. 
for the year 1987-88. 

(U) Annual Report of the Neelachal lspst Nigam Limi-
ted, Bhubaneswar, for the year 1987-88 along with 
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(e) (i) Review by the Government on the working of the 
Hindustan Zinc Limited, Udaipur for the year 1987-
88. 

(ii) Annual Report of the Hindustan Zinc Limited. 
Udaipur, for the year 1987-88 along with Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(f) (i) Review by the Government on the workinlit of the 
Mineral Exploration CorporKtiOl1 Limited. Nagpur, 
for the year 1987-8&. 

(ii) Annual Report of the Mineral Exploration Corpora-
tion Limited. Nagpur. for the year 198'1-88 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 
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(3) ~ copy. ~ach of the following papers (Hindi and Eng.., 
lish versions) under section 6l9Aof the Companies Act, 1956:-

(a> (i) Review by the Government on the wo.rking of 
the ~ihar .Fz:uit and Vegetable Development Cor-
poratIon LimIted, Patna,for the 'year 19~87. 

(ii) Annual Report of the Bihar FrUit and Vegetable 
Development Corporation Limited Patna for the 
year 1986-87 along with Audited AccountS and the 
comments of 'the Comptroller and Auditor General 
thereon. 

(b) (i) Review by the Government on the working of 
the North Eastern Regional Agricultural Marketing 
Corporation Limited, Guwahati, for the year 1987· 
88. I: 

• oJ 

(ii) Annual Report of the North Eastern Regional Agri-
cultural Marketing Corporation Limited, Guwahati 
for the year 1987-88 along with Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(4) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 

<a> of item (3) above .. 
(5) (i) A copy of the Annual Report (Hindi and English 

versions) of the Paddy Processing Research Centre 
(Tamil Nadu) Society Thanjavur for the 'ye~r 1987-88 
along with Audited Accounts. 

(ii, !\ copy of the Review (Hindi and English versions) 
by the Government 011 the work~g of the P~ddy 
Processing Research Centre (Tal11li Nadu) SocIety. 
'1'hanJavur, for the year 1987-88. 

(6) A copy each of the following Notifications (Hino; 
and English versions) under sub-section (3) of SeC' 
tion 458 of the Merchant Shipping Act, 1958:-

(0 G.S.R. 921 (E) published in ~~te of In~a date(i 
the 12th September, 1988 containmg Comgenda tt 

I NotifiCation "No. G.S.R. 473 (E) dated the 11th May: 
1987. 



(ii) The Merchant Shipping (Indian Fishipg Boats 
'lnspect"on) Rule,s, HIS8 pUblished in l'IIotificatlOn 
No. G.s.R. 922 (E, in Gazette of India dated the 
12th September, 1988./ 

(iii) G.S.R. 923 (E) published in Gazette of India dated 
the 12th September, 1988 containing Con-igenda to 
Notification No. G.S.R. 70 (E) dated the 24th Janu-
ary, 1985. l 

(7) A copy each of the following papers (Hindi and 
English versiOns) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the working 
of the Shipping Corporation of India, Bombay, for 
the year 1986-a7. ' 

(ii)Annual Report of the Shipping Corporation of India 
Limited, Bombay, Xbr the year 1986-87 along with 
Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of 
the Mogul Line Limited, Bombay for the year 
1985-86. 

(ti) Annual Report of the Mogul Line Limited, Bom-
bay. for the year 1985-86 along with Audited Ac-
counts and the comments of the Comptroller and 
Auditor General thereon. 

(c) (1) Review by the Government on the working of 
the Cochin Shipyard Limited for the year 1987-88. 

(ii) Annual Report of the Cocbin Shipyard Limited, 
for the year 1987-88 along with Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(8) Two statements (Hindi and English versions) show-
ing reasons for delay in laying the papers mentioned 

at (a) and (b) of item No. (7) above. 
(9) (1) A copy of the Annual Report (Hindi and Eng-

lish versions) of the Seamen's Provident Fund Or-
ganisation. Bombay, for the year 198'7-88 along with 
Audited Accounts. 
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(ii) A copy of the Review (Hindi and EngUsh versions) 
by the Government on the working ot the Seamen'S 
Provident lo'und Organisation, Bombay. for the ~ar 
1007-88. : 

(10) (i) A copy c£ the Annual Report (Hindi and Eng-
lish versions) of the Madras Dock Labour Board, for 
the year 19H7-88 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Madras 
Dock Labour Board for the year 1987-88. 

(11) (0 A copy of the Annual Report (Hindi and Eng-
lish versions) of the Visakhapatnam Dock Labour 
Board for the year 1987-88 along with Audited Ac-
counts. < I 

(i.) A copy of the Review (Hindi and English versions) 
b(y the Government on the working of the Visakha-
patnam Dock Labour Board, for the year 1987-88. 

(12) (i) A copy of the Annual Report (Hindi and Eng. 
lish versioni'.) of the Council for Advan'Cement of 

People's Action and Rural Technology, New Delhi, 
for the year 1987-88 along with Audited Accounts. 

(ii> A copy of the Review (Hindi and English versions) 
by the Government on the working of the Council for 
Advancement of People's Action and Rural Techno-
logy. New Delhi, for the year 198·7-88. 

(13) A copy of the Rampur Raza Library Board (Dele-
gation of Financial Powers) RegulatioIl6, 1988 (Hindi 

and English versions) published in Notification No. 
F. 8-4fRRL84 in Gazette of India dated the 6th 
August, 1988, under sub-section (4) of section 28 of 
the Rampur Raza Library Act, 1975. 

(14) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Institute of Higher Tibetan 
Studies (Post Graduate Teaching . and Research) 
Saranath. for the year 1987-88 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Central 
Institute of Higher Tibetan Studies (Post Graduate 
Teaching and Research) Saranath, for the year 1987-
88. 
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.(;1S) (itA copyo! the Annual Report (Hindi and English 
versions) of the 'Regional Institute of Technology, 
Jamshedpur, for the year 1987-88. 

(it) . A eopy 'of the Review (Hindi and English versions) 
'by 'the Government on the working of the Regional 
'Institute . of Technology, J amshedpur ~ for the year 
1987~. 

(1'6) A cQpY of the Annual Accounts (Hindi and English 
versions) of the Regional Engineering College, 
K.urukshetra, for the year 1981-88 together with Audit 
Repartthereon . 

(1'7) A copy of the Annual Accounts (Hindi· and English 
remons) of the Regional Engineering College, 
Wanmgal, 10r the year 1987-88 together with Audit 
R~nrt . thereon. 

(18)" A copy of the Annual Accounts (Hindi and English 
versions) of the Regional Engineering College, Rour-
tela, for the year 1987-88 together with Audit Report 
thereon. 

(19) A copy of the Annual Accounts (Hindi and English 
-versions) of the M8"..dana Azad College Of Technology 
.(Regional Engineering Collele) Bhopal, for the year 
1987-88 together with Audit Report thereon. 

(20) (i) A copy of the Annual Report (Hindi and English 
versioas-) Of the National Institute for Training in In-
dDitrial'Engin.r.ering, BombaY,for the year 1987-88 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
&llititutefor Training in Industrial Engineering, 
Bombay.ffIr the year 1987-88. 

,(2t.) (i) A.copy of the Annual Report (Hindi and English 
versions) of the Indiar.. Institute of Management. 
Ahmedabad, for the year 1987-88 along with Audited 
'Aecoants. 

{ii) A,CQpy of the Review (Hindi and English versions) by 
the GonImment Oil tbeworkiDg of the Indian Insti-
tute of Management, Ahmedabad, for the year 1987-88. 
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(22) 0) A copy of the A.nnual Report (Hindi and English 
versIOns) of the IndIan Institute of Management, 
Lucknow, fot the year 1987-88 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian Ins-
titute of Management, Lucknow, for the year 1987-88. 

(23) A copy of the National Youth Policy (Hindi and 
English versions). 

(24) A copy eacil of the following papers (Hindi and 
English versions) under sub-section (3) of section 3 
of the Tamil Nadu State Legislature (Delegation of 
Powers) Act, 1988:-

(i) The Tamil Nadu Agricultural Service Cooperative 
Societies (Appointment of Special Officers) Second 
Amendment Act, 1988 (President Act No.4 of 1988) 
published in Gazette of India dated the 27th Sep-
tember, 1983. 

(ii) The Tamil Nadu Cooperative Societies (Appoint-
ment of Special Officers) Second Amendment Act, 
1988 (President 'Act No. 7 of 1988) published in 
Gazette of India dated the 8th October, 1988. 

(25) A copy of Notification No. SRO A-131/88 (Hindi and 
English versiuns) published in Tamil Nadu Gazette 
dated the 6th July, 1988 making amendments to the 
Tamil Nadu Cooperative Societie~Rules; 1988, under 
sub-section (5) of section 18Qof the Tamil Nadu Co-
operative Societies Act, 1983 read with clause (e) 
(iv) of the Proclamation dated the 30th January, 
1988 issuerl bv the Presiden.t in relation· to the State 
of Tamil Nadu. 

(26) A copy ca~h of the follo~ini! papers (Hindi and 
English VeTIlioTlS) under section 619A of· the Compa-
nies Act. 1956 read with rlause (c) (iv) of the 
nroclamation d~ted the 11th Mal,". 1987 issued by the 
President in relation to the State of Puniab:-

(a) A statement ret!arding Review bv the Govern-
ment on the working of the Punjab Poultry Deve-
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lopment Corporation Limited, Chandigarh, for the 
years 1980-81, 1981-82. 1982·83. 1983-84, 1984-85, 
1985-86 and 1986-87. 

(b) (i) Annual Ref:>ort of the Punjab Poultry Develop-
ment Corporation Limited, Chandigarh. for the 
year 1980-81 along with Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon. 

(ii) Annual Report of the Punjab Poultry Develop-
ment Corporation Limited. Cbandigarh, for the 
year 1981-82 along with Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(iii) Annual Report of the Punjab Poultry. Development 
Corporation Limited. Cbandigarh. for the year 
1982-83 along with Audited Accounts and com-
ments of the Comptroller and Auditor General 
thereon. 

(iv) Annual Report of the Punjab Poultry Develonmellt 
Corooration Limited. ChandigArlt. 'for the year 
1983-84 along with Audited ~unts and com-
ments of the Comptroller and Auditor General 
thereon. 

(v) Annual Rel)Ort of thP. Puniab Poultry Development 
Corooration Limited, Chaudltrarh. for the year 
1984-85 alon.r with Audit~ Aecount.ft 'md the com' 
ments of the Comptroller and Auditor General 
thereon. 

(vi) Annual Reoort 0 1 t~e Puniab Poultry Development 
Corooration Limited. Chandfnrh. 101- the vear 
1985-86 alon~ with Audited ACf>OUntlf and tho:> com-
ments of the Comptroller and Auditor General 
thereon. 

(vii)' Annual Bet'Ort of th~ PU1'l;ah 'Poultrv Deve1ol>mf'nt 
~tm)()ration Limited. Chanoigarh. tor the veer 
1986-87 alonl{ with Audited A('C()unt~ ant! com-
ments of t"Ie Comptroller and Auditor General 
thereon. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] --

Friday, De~cmber, 2, 1988/Agrahayana 11, 1910 (Saka) 

No. 403 
11.02 A.M. 
1. References OIl the working of Lok Sabha Secretariat 

Referring to the Seminar on the working of the Lok Sabha 
Secretariat held on 1st December, 1988 in connection with its 
Diamond Jubilee celebrations, Shri V. Tulsiram made appre-
ciative references to the high qrll8lity of service rendered to 
the. House by the Secretariat under the guidance of the Speaker. 
All sections of the House joined him in conveying their thanks 
to the Speaker and through him to the officers ilnd stat! of the 
Lok Sabha Secretariat. 

The Speaker expressed his gratitude to the members for 
the trust that they had in the staff and for their· appreciation of 
the functioning of the Secretariat. He expressed the hope 
that they shall keep up the hi~h standard of efficiency that they 
had set in the service of the House. 

z. S~ed Questions 
Starred Questions Nos. 311, 318 and 322.--324 were orally 

answered. Replies to the remaining questions were laid on the 
Table . .. . 

3. unstarred Questions 
Replies to Unstarred Questions Nos. 2996--3026, 3028-3048, 

3050-3()70, 3072-3161, 3163--3229 and 3229-A were ,laid on the. 
Table. 
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4. Papers laW 08 the Tabl€' 
The following papen; were laid on the Table:-

(1) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

<a) (i) Review }:,y the Government on the working of 
the Water and Power Consultancy Service (India) 
Limited. New Delhi, for the year 1987-88, 

(li) Annual Report of the Water and Power Consultancy 
Services (India) Limited, New Delhi, for the year 
1981-88 along with Audited Accounts and the com· 
ments of the Comptroller and Auditor General thereon.. 

(2) A copy each of the following Notifications (Hindi 
and English versions) under seCtion 159 of the Cus-
toms Act, 1962:-

(i) G.S.R. 1043(E) published in Gazette of India dated 
the 1st Nov~ber, 1988 together with an explanatory 
memorandum reducing the basic customs duty or 
speclJied oleflns imported for manufacture of oxoal· 
cobols from the existing 25 per cent to 20 per cent. 

(ti) G.S.R. 976(E) published in Gazette of India dated 
the 30th September, 1988 together with an explanatory 
memorandum extending the validity of Notification 
No. 247/84-Cus. dated the 27th September, 1984 upto 
30th September, 1989. 

(iii) G.S.R. 978(E) to 984(E) published in Gazette of 
India dated t.he 30th September, 1988 together with an 
explanatory memorandum seeking to prescribe revised 
fuel efticiency norms for the purpose of levy of conce5-
sional rates of customs duty in respect of various cate-
gories of commercial vehicles. 

(iv) G.S.R. 1002(E) and lOO3(E) published in Gazette of 
India dated the 12th October, 1988 together with an 
explanatory memorandum prescribing coneessional 
rate of customs duty of 35 per cent ad valorem in res· 
pect of dies tools jigs aDd fixtures when imported for 
the manufacture of auto components, subject to certain 
conditions. . 

(v) G.S.R. l004(E) published in Gazette of India dated 
the 12th October, 1988 together with an explanatory 
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memorandum exempting bulk drug rifampicin when 
Imported tor manUlii.CtU.t'e of spec1lled. J:Utamplcin lor. 
mwatlOns trom basIc customs auty. 

(vi) U.S.R. 1044(E) publIshed in Gazette of India dated 
the 1st .Novemoer, 191:lti together With an explanatory 
memorandum red.ucmg basIC customs duty on metha· 
no! from the eXlStmg HO per cent ad vQI"orem to 60 
per cent ad valorem. 

(vii) G.8.R. 1045(E) published in Gazette of India 
, dated the 1st l'lovember, 1008 together wlth an ex· 

planatory memorandum substitutmg the explanation 
delirung power projects in the customs Notification 
No. 67/t$'1-Cus. dated the 1st March, 1987. 

(viii) G.S.R. 1048 (E) published in Gazette of India 
dated the 1st November, 1988 together with an ex· 
planatory memorandum extending the concessional 
rate of basic customs duty of 20 per cent ad valorem 
to chemically modified polyphenylene OXIde. 

(ix) G.s.R. 1055(E) published in Gazette of India dated 
I the 2nd November, 1988 together with an cxplaDatory 

memorandum seeking to change the basic customs 
duty on items covered by Chapter heading No. 39.18 
of the Customs Tariff Act from 50 per cent ad valo-
rem plus Rs. 35 per Kg. to 50 per cent ad valore:m 
plus Rs. 50 per Kg. I . 

(x) G.s.R. 1067 (E) published in Gazette of India dated 
the 11th November, 1988 together with an explanato-
ry memorandum providing that where materials are 
imported duty free under the Advance Licensing 
Scheme for replenishment of materials used in the 
manufacture of resultant products exported, the 
Advance licence holder may dispose of the replenish-
ed materials in accordance with the provisions of 
paragraph 244 in Chapter XIX of the Import and 
Expo.rt Policy, April 1988--March 1991. 

(3) A copy of the Punjab Contingency Fund. (Amend-
ment) Act. 1988 (President's Act ~o. 5 ?"f .... 1988) 
(Hindi and English versions) published m l..2azette 
of India dated the 3rd October, 1988, under ~ub-sec­
tion (3) of section 3 of the Punjab State Legislature 
(Delegation of pow:ers) Act, 1987. 
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(4) A copy of th~ Tamil Nadu Contingency Fund (Am-
. enuDJ,t:.Ilt) .l\C~, 11fbti (t"reSluent's .t\.Ct J.io. ij of .1~~'St 

lrimW. anCi .t.llgusn verS~OllS) puo .. .iSned m liazell~~ 
of mala aatec:1 Ule 3ra Uc1.ouer, lYiSH under sub-sec-
wOIl (~) 01 sectlon a 01 tne 'l'amu .Nadu :State Legu~­
lature (De.le&atlon of l)owers) Act, 1988. 

(~) A copy each of the Notification Nos. lI(l)/CTREI 
144 (a) 188 to Il(1)ICTREjI44(p).88 (Hindi and Eng-
lish Verslons) pUDushed m TallUl Nadu lia;(;ette dated 
lbe7Ul Octooer, 1~ under sUHection (5) of sec-
tion 53 of the Tamil Nadu General Sales 'J.'ax Act, 
1ll5Y -.read wltn Clause (C) (IV) at the ProclamatilJn 
dfl1led the 30th January, 1988 issued by the President 
-in relation to the State of Tamil Nadu. 

(6) A copy of lhe National Housing Bank. General Regu-
lations, 1988 (Hindi and English versions) published 
in Notification No. S.O. 935 (E) in Gazette of India 
dated the 8th October. 1988, under sub-section (5) of 
section 55 of the NaLonal Housing Bank Act, 1987. 

(7) A copy of the Coinage (Standard Weight and Reme-
dy ot the Commemorative Coins) of One Hundred 
Rupees (containing Silver 50 per cent, Copper 40 
per cent. Nickel 5 per cent and Zinc 5 per cent), 
·rwenty Rupees. Five Rupees and One Rupee (con-
.taining. • Copper 75 per cent and Nickel 25 per cent), 
coinecfin commemoration of Jawaharlal Nehru Centen-
My Rules, 1988 (Hindi and Engiish versions) pub-
lish~d in Notification No. S.O. 1023(E) in Gazette ot 
India dated the 4th November, 1988, under sub-sec-
tion (3) of section 21 of the Coinage Act, 1906. 

(8) A copy of the Notification. No. G.S.R. 722 (Hindi 
and English versions) published in Gazette of India 
dated the lOth September. 1988, under sub-section 
(3) of section 39 at the General Insurance Business 
(Nationalisation) Act, 1972. 

(9) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Industrial RecQnstruction Bank 
of India together with Audited Accounts for the year 
1987-88. under sub-section (5) of section 29 and 
SUb-sectiOD (5) of section 34 of the Industrial Re-
construction Bank (\f India Act, 1984. 
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(ii) A copy of the Review (Hindi aod English ~er'sions) 
by the Govemment on the working of the Indus-
trial Reconstruction Bank of India for the year 
1987-88. 

(10) A copy each of the following Report of ·the Law 
Commission (Hindi and English versions):-

(i) One Hundred Twenty-Fifth Report on the Supreme 
Court-A Fresh Look. 

(ii) One'Hundred Twenty-Sixth Report on Government 
and Public Sector Undertaking Litigation-Policy 
and Strategies. 

(11) A copy each oj the following Notification's (Hindi 
and English versions) issued under section 3 of the 
Imports and Exports (Control) Act, 1947:-

(i) The Export (Control) Second Amendment Order, 
1988 published in Notification No. S.O. 478 (E) in 
Gazette of India dated the 12th May, 19Sa 

(ii) The Exports (Control) Fourth Amendment Order, 
1988 published in Notification No. S.O. 623(E) 
in Gazette of India dated the 28th June, 1988. 

(iii) The Exports (Control) Sixth Amendment Order, 
1988 published in J"J~ification No. 696(E) in 
Gazette of India dated the 19th July, 1988. 

(iv) The Export (Control) Seventh Amendment Order, 
1988 published in Notification No. S.O. 891(E) 
in Guzette of India datal the 26th September, 
1988. 

(v) The Exports (Control) Eighth Amendment Order, 
1988 published in Notification No. S.O. 912(E) 
in Gazette of India dated the 3rd October. 1988. 

(vi) The Exports (Control) Ninth Amendment Order, 
1988 published in Notification No. S.O. 918(E) 
in Gazette of India dated the 4th October, 1988. 
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(vii) The Exports (Control) Tenth Amendment Order, 
1988 published in Notification NO. S.O. 100.1') 
(E) in Gazette of India dated the 1st November, 
1988. .. . 

(viii) The Exports (Control) Eleventh Amendment Or-
der, 1988 published in Notification No. S.O. 
1027(E) in Gazette of India dated the 4th Novem-
ber, 1988. 

(ix) The Export (Control) Twelfth Amendment Order, 
1988 published in Notification No. S.O. 1029 
(E) in Gazette of India dated the 7th November, 
1988. . 

(x) The Exports (Control) Thirteenth Amendment Or-
der, 1988 published in Notification No. S.O. 
1032(E) in Gazette of India dated the 11th Nov-
ember, 1988. 

(xi) The Export's (Control) Fourteenth Amendment 
Order, 1988 published in Notification No. S.O. 
l054(E) in Gazette of India dated Itbe 16th Nov-
ember. 1988. 

(xii) The Exports (Control) Fifteenth Amendment Or-
der, 1988 published in Notification No. S. 0 . 
1055(£) in Gazette 'of India dated the 17th Nov-
ember. 1988. 

(12) A copy each of the follOWing Notifications (Hindi 
and English versions) under sub-section (3) of sec-
tion 17 of the Export (Quality Control and tnspec-
tion) Act, 1963:-

(i) The Export of Frozen Fish and Fishery Products 
(Quality Control and Inspection) Amendment 
Rules. 1988 published in Notification No. S.O. 
3162 in Gazette of India dated the 29th October. 
1988. 

(ii) The Export of Minerals and Ores-Group I (tas-
pection) Amendment Rules, 1988 published in 
Notification No. S.O. 32S9 in Gazette of India 
dated the 29th October, 1988. 
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(13) A copy each of the fol1ow~ papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Export Credit Guarantee Corporation of India 
Limited, Bombay, for the year 1987. 

(ii) Annual Report of the Export Credit Guara.ntee 
Corporation of India Limited, Bombay, for the 
year 1987 along with Audited Accounts and the 
comments of the Comptroller and Auditor Gene-
ral thereon. 

(14) (i) A copy of the Annual Report (Hindi Clnd English 
versions) of the Indian Council of Arbitration, New 
Delhi, for the year 1987-88 along with Audited Ac-
counts. 

(ii) A copy of the Review by the Government on the 
working of the Indian Conncil of Arbitration, New 
Delhi for the year 1987-88. 

(15) (i) A copy of the Annual Report (Hindi and English 
versions) of the Export Inspection Council and Ex-
port Inspection Agencies for the year 1987-88. 

(ii) A copy Of the Review (Hindi and English versions) 
by the Government on the working of the Export Ins-
pection Council and Export Inspection Agencies for 
the year 1987-88. 

(16) (i) A ~opy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Packaging, Bom-
bay, for the year 1987-88 a.:.)ng with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian Ins-
titute Of Packaging, Bombay, for the year 1987-88. 

(17) A statement (Hindi and English versions) (i) correct-
ing reply ~ven on 29th August, 1988 to Un starred 
Question No. 4006 by Shri Gadadhar Saha, M.P. re-
garding Unmanned Railway Level Crossing' on Eas-
tern Railway, and (ii) giving reasons for delay in 
correcting the reply. , 
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5. Message from Bajya Sahha 
Secretary-General reported a message £rpm Rajya Sabha 

that at its sitting held on the 30th November, 1988. Rajya Sabha 
agreed without any amendment to the Monopolies and 
Restrictive Trade Practices (Amendment) Bill. 1968, passed 
by Lok Sabha on the 22nd November, 198&. 

6. Minutes of committee on private members' Bills and resolu-
tjoDS 

Shri M. Thambi Durai laid on the Table Minutes (Hindi 
and English versions) of the Fifty-seventh and Fifty-eighth 
sittings of the Committee on Private Members· Bills and Re-
solutipns held during the current session. 

1. Supplementary dem.mds for grants (GeDeraI)-ll88-89 
Shri B. K. GadhVi presented a. statement (Hindi and Eng-

lish versions) showing the Supplementary Demands for Grants 
in respect of the Budget (General) for 1988-89. 

8. Statement by Minister 

Smt. Sheila Dikshit made a statement regarding Govern-
ment Business for the week c:ommencing the 5th December. 
1988. 

9. Gdremm.at BIl-PMled 
The Banking, Public Financial Institutions and lkgotiable 

Instruments Laws (Amendment) BiU. 1988. 

Discussion on the motion for consideration of the Bill moved 
by Shri S. B. Chavan on the 30th November, 198&. continued. 

8hri S. B. Cbavan concluded his reply to the debate. 

The motion for consideration was adopted and clause-by-
clause considerat:on of the Bill was taken up. 

Clauses 2 to 50 were adopted. 

Clause 1, the Enacting Formula and the Long Title were 
also adopted. 

The motion that the Bill be passed was moved by Sbri S. B. 
Chavan. 
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• The followin~ members took Part in the debate:_ 
(1) Shri E. Ayyapu Reddy 
(2) Shri S. B. Chavan 

The motion was. adopted and the Bill was passed . 

(Lok Sabha adjourned at 1.09 P.M. andre-assembZed at 2.15 P.M). 

10. Supplementary demands for grants (Tamil Nadu)-1988-89 
Discussion on the S'iJpplementary Demands for Grants Nos. 

4, 9, 11, 13, 15, 17 to 21, 23, 26, 28 to ~1, 35 to 39, 41 to 43, 47 to 
49, 51 to 53, 55, 56, 58 and 59 in respect of the Budget for the 
State of Tamil Nadu for 1988-89, commenced. 

The following members took part in the debate:-
(1) Shri N. V. N. Somu 
(2) Shri S. Singaravadivel 
(3) Shri R. J eevarathinam 
(4) Sbri Bh. Vijaykumar .Raju 
(5) Shri C. K. Kuppuswamy 
(6) Shri Suresh Kurup 
(7) Shri P. R. S. Venkatesan 

The discussion was not concluded. 

11. Motion regarding fifty-eigbth ~ of the committee on 
private members' bills and resolutions 

Shri Sidha Lal Murmu moved the following motion:-
"That this House do agree with the Fifty;-ei~th Report 

of the Committee on Private Members BIlls and Re-
solutions presented to the House on the 30th Novem-
ber, 1988." 

The motion was adopted. 

12. Private Member's Resolution -Under consideration 
. th f II . g Resolution moved by Further discusslon on e 0 owm tin d'-

Shri Somnath Rath on the 19th August, 1988, con ue. 

"This House while expr~~g: its aPPb re~~tio~~:~~';, 2O-Point Programme lnJtiated y e 
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notes that implementation of the poverty alleviation I.) 
programmes has not been fully satisfactory and. urges 
upon the Government to take immediate steps tor 
effective implementation. thereof." 

The following members took part in the debate:-

(1) Shri Vijoy Kumar Yadav 
(2) 8hri Ram Pyare Panika 
(3) Shri Jujhar Singh 
(4) Shri E. Ayyapu Reddy 
(5) Shri Ramswaroop Ram 
(6) Dr. Manoj Pande 
(7) Prof. Slif-ud-Din Soz 
(8) Shri Keyur Bhushan (Speech unfiniBhed) 

The discussion was not concluded. 

6 P.M. 
(Lok Sabba adjourned till 11 A. M. on Monday. the 5th Dec-

ember. 1988) 

SUBHASH C. KASHYAP, 
Secretm'y-GenerClt. 
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WKSABHA 

---
BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, December 5, 1988/ Agrahayana 14, 1910 (Saka) 

11.01 A.M. 
No. 404 

1. Starred Questions 

Starred Questions Nos. :329, 330, 332, 333,337,338,342,345 and 
346 were orally answered. Replies to Starred Questions Nos. 
328,334-336, 339-341, 343, 344, 347 and 348 were laid on the 
Table. 

2. Un starred Questions 
Replies to Unstarred Questions Nos. 3230-3358, 3360-3437 

and 3437-A were laid on the Table. 

3. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Institute of Applied Manpower 
Research. New Delhi, for the year 1987-88 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the, Institute 
of Apnlied Manpower Research, New DeIhl, for the 
year 1987-'88. ' ' 

(2) A cony of th~ Coast Guard (Ceremonial Rules. J 988 
(Hindi and El",z1ish vers!ons) publish en in Notifi-
cation No. S.R.O. 15(E) in Gazette of India dated the 
22nd November, 1988, under sub-section (3) of sec-
tion 123 of the Coast Guard Act. 1978. 
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(3) A copy each of the following papers (Hindi qq 
English versions) under sub-section (1) of sectk. 
619A of the Companies Act, 1956:-

(a) (i) Review by :the Government on the working 
of the Garden Reach Shipbuilders and Engineers 
Limited, Calcutta, for the year 1987-88. 

(ii) Annual Report of the Garden Reach Shipbuilders 
and Engineers Limited, Calcutta, for the year 1987-
88 along with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of 
the Mazagon Dock Limited, Bombay, for the year 
1mn~. 1 

(Ii) Annual Report of the Mazagon Dock Limited. 
Bombay, for the year 1987-88 along with Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 

(c) (i) Review b .. the Government on the workina' of 
the Bharat Earth Movers Limited, Bangalore, for 
the year 1987-88. 

(il) Annual Report of the Bharat Earth Movers Limit-
ed, Bangalore, tor the year 1987-88 along with 
Audited Accounts nnd the comments of the Com-
ptroller and Auditt)r General thereon. 

(d) (i) Review by the Government on the working of 
the l4ishra Dhatu Nigam Limited, Hyderabad, for 
the year 1987-88. . 

(n) Annual Reoort of the Mi~hra Dhatu Nigam Limit-
ed, Hyderllbad, for the year 1987-88 sInn Ii!' with 
Audited Account"l and tl)e comments of the Com-
ptroner and AueJttor General thereon. 

(e) (i) A statement rf'!ftt'dincr Review by the nnv-
ermnent on the workinar of the Shant Elec:tronieB 
Limited, Blmgalore. for· the year 198'1-88. 

'(it) Annual Reoort ~ the Bhs:al':tt ~ectronics Umited . 
. Banf(8lore, tnT' the ~r 19R7...s8 a10nttwtth Audit'!d 

~ ~f'4J and enmment6 of the 'Cont1'troller and 
Auditor General thereon! 



{l) (i) ~view by the Lioverruu41l on u.le working of 
we .blldl'i:U .1J Y IliwJ.u.;s L.u..W. wa, .t1y<l.Etrabaa, tor tile 
year l~l:$l-mi. ' 

(li) Annual lteport of the Bharat Dynamics Limited, 
I .t1yue.raoaQ, Lor tue y~ar .J.~c:n4S8 along Wlth. Audi~ 

eQ i\CCOUllIoS auQ cow.ments 01 the ComptroJ.er and 
.fi~tor litmeraJ. Ult!,reon. 

(4) A copy each ')f the followillg papers (Hindi and 
EngJ.J.su versIons) unC1er SUIJ-.. t:\. ... vn (lJ of sectlon 
61llA of the COmp...Ille& Act, lli:>o:-

(i) A statement regarding Review by the Government 
on. working 01 the mdlan Rare Earths Linuted, 
Bombay, for the year 19t$.7-H8. 

(ii) Annual Report of the Indian Rare Earths Limit-
ed, Bombay, for the year 1987-88 along with Audit-
ed Accoums and the comments of the Comptroller 
and Auditor General thereon. 

(5) (i) A ~opy of lhe Annual Report (Hindi and Eng-
lish versions) of the Indian National Science Acade-
my, New Delhi, for the year 1987-88 along with 
Audited Accounts. 

(U) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Indian National Science Academy, New Delhi, for the 
year 1967-88. 

(1) (i) A copy of the Annual Report (Hindi and. Eng-
lish versions) of the Incian Academy of SCIences, 
Bangalore, for the year 1987-88 along with Audited 

, Accounts. 

(ti) A statement (Hindi and EngJsh versions) regarding 
Review by the Government on the working of the 
Indian Academy of Sciences, Bangalore. for the year 
19'37-88J 

(7) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Indian Institute of Tropi~al 
Meteorology, Pune, for the year 1987-88 along WIth 

I Audited Accounts~ 
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(Ii). A.statement (HiDdi and EnglJah .versions). regarding 
-, ltevlew oy the Government 9ll the working 0'1 th~ 

lDdian InStitute of Tropical MeteorOlogy, .J:"une, for' 
the year 1987..s8. 

(8) (1) A copy of the Annual Report (Hindi and Eng-
lisn vers..ons) ot tne Centre for K!ectronics Design 
and Technology. Aurangabad. 'for the year 1987-gij 
Cl.£ong with Audited Accounts. 

(ii) A statement (Hindi and English versions) regard-
ing Review by the Government on the working of 
th~ Lentre for ElectrODlCS Design and 'J:echn010gy, 
Aurangabad, for the !year 1987~. 

(9) (1) A copy of the Annual Report (Hindi and Eng-
J..sh verslons) 01 the Regional Computer Centre, 
Calcutta, for the year 198"-88 along Wlt.h Audited Ac-
~~ I 

(11) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
keglonal Computer Centre, Calcutta, for the year 
1987-88. t 

(10) (i) A copy of the Annual Report (Hindi and Eng.. 
, lish versions) of the Wad18 Institute of Himalayan 

Geology, Debra Dun, for the year 1987-88 along with 
Accounts. 

(il) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Wadia Institute of Himalayan Geology. Dehra Dun, 
for the year 1987-88. 

(11) A statement (Hindi and English versions) (i) cor-
recting the reply given on 3rd August. 1988 to Un-
starred Question No. 1096 by Dr. Krupasindhu Bhoi 
regarding Weather Forecasting Centre in New Delhi 
and (ll) giving reasons for del~ in correcting the 
reply. ; 

(12) (i) A copy of the Annual Report (Hindi and ~Eng­
Ush versions) of the Centre for Electronics Design 
and Technology, Srinagar, for the year, 1987-88 
along with Auctited Accounts. . ~ 



(ii) A statement regarding Review (Hindi-and English 
verSlOn .. ) by tJ:ie Government on the working of 
the Centre lor Electronics Design and TechnolOgy 
SrlllUar, for the year 19B7-88. J 

(13) (i) A copy of the Annual Report (Hindi and 
!!ingtish wl'sians) ot the Physical Research Lab-
orawry, Ahmeaabad, for the year i987-88 along 

with. Audlted Accounts., 

(il) A s~ .. lLelheLli. regar.:..ng !Wview (HIndi and English 
verSlons) by \;he Government on the wor.lilllg of 
the I-UYblClU ResearCH Laboratory, Anmedabad, for 
the yecu: 19a7-aa~ 

(14) (i) A copy of the Annual Report (Hindi and Eng-
hsh VersiOns) of the l~atlOnal Remote Bensing Ag-
ency. l1yderabad, lor the year 1987-88 along with. 
Audited Accounts~ 

(li) A statement regard.ng ReView (Hindi and English 
versions) by th.", Government on the working of 
toe Natlonal Remote Sensing Agenqy, Hyderabad, 
for the year 19cfi-8lS· 

(15) (i) A copy Of the Annual Report (Hindi and Eng-
, lish verslOns) of tne Centre lor Development of 

Telematics, New Delhi, for the y~ar 1987-88 alonr 
with Audited Accounts. 

(ii) A statement regarding Review (Hindi and Eng-
lish VeI'Slons) by the Governme:1t on the working 
of the Centre for Development 0': Telnnatics, New 
Delhi, for the year 1987-'38. 

(16) A copy each of the following Notific~tions (Hindi 
and. English versions) under sub-section (2) of sec-
tion 3 of the Al~ India Services Act, 1951:-

(i) The Ind:an Administrative Sen'.i.ce (Fixa~on of. 
Cadre Strength) Nin~h ~l1enc'TIeIl.t ReguUit.on.s. 
1988 published in Notlfication No. G.S.R. 872 m 

, Gazette of India dated the 12th ='iovember, 1988· 
(ii) The Indian Administrative Servi;:e (Fixation. of 

Cadre Strength) Tenth Amendment RegulatlOns, 
1988 publli;hed in Notification No. G.S.R. 873 in 
Gazette of India elated the 12th November, 1988. 
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(l7)A copy each of the .following NotUic8tiona (Hindi 
~ I;!;nghsh version$) under s~section (3) of sec." 
ti1m. a of the Central Reserve Police }c'Ol'ce Act. '.' 

t 1949:--1 
(i) The Indo-Tibetan Border Police (Non..Gazetted 

Telecommunication Cadre) Recruitment (Amend-
ment) Rules, 1988 published in Notification No. G. 
S.R. 720 in Gazette ollndia dated the 10th Septem-
ber,I988. 

(ll.) The Central Reserve Pe;ice Force (Amendment) 
Rules, 1988 published in Notification No. G.S.R. 784 
iDGazette of India dated the 8th October 1988 . • 

(18) A copy of the Annual Administrative Report (Hindi 
and English versions) of the Andaman and Nicobar 
Administration for the year 1985-86. 

4. Message from Rajya Sahha 
Secretary-General reported a message from Rajya Sabba that 

at ita sitting held on the 1st December. 1988, Rajya Sabha agreed 
without any amendment 10 the Commissions of Inquiry (Amend-
ment) Bill, 1988, passed by Lok Sabha 0:1 the 24th November, 
1988. 

5. caJIiD~ Atte.atioD 
Shri Baju Ban Riyan called the attention of the Minister of 

Labour to the recent strike by a large number of warkers of in-
dustrial establishments in Delbi and nearby areas and the steps 
taken by the Government to resolve the issues involved. 

The Minister of Labour made a statement in regard thereto . 

•. 1IMt .... UDder BaIe·J77 
(1) Dr. C. P. Thakur raised a matter regardin.g need to.repair 

the Sane canal with World Bank aid. 
(2) Sbri Uankuram Sodi raised a matter regarding need 

to entrust the erstwhile Tagore HOilpital of Dandakarnya 
r:~~ to the National Institute of Communicable Diseases. 

(3) Dr. G. S. Rajhans raised a matter regarding need to set 
up electrontc. induatries in Mitbila region of Bihar. 
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~ (4) Shri K. Ramachandra Re.ddY raised a matter r.eprdjna · .. ~eed:to @Dvert the State Highway between Kadini lDd'ADauta-
pur mto a National Highway. . 

(5) Shri Parag Chaliha raised a matter regarding need to in. 
clude cultural troupes trom Assam in the Festivals of India held 
abro~d. 

(6) Shri Virdhi Chander Jain raised a matter ~garciingued 
to check the shortage of ele::tricity in desert areas of Rajasthan. 
by-setting up thermal plants at Kapurdi and Jalepa. 

(7) Shri Radhakanta Digal raised a matter regarding need 
to set up paper mills in Phulbani district of Orissa. 

7. Supplementary Demamds far Grants (Tamil Nadu)-1988-89 
Discussion on the Supplementary Demands for Grants Nos. 

4. 9, 11, 13, 15, 17 to 21, 23, 26, 28 to 31, 31) 1:9 39, 41 1;0_ 43, 
47 to 49, 51 to 53, 55, 56, 58 and 59 in :-espect of the BIJdgct 
for the Sta.te of Tamtl Nadu for 1988-89, continued. 

The following member~ took part in the debate:-
(t) Shri Thampan Thomas 
(2) Shri No. Tvmbi SinJ!b 
(3) Shri N. Sundararaj 
( 4) Shri P. Selvendran 
(5) Dr. G. S. Rajham 
( 6) SMi Ramac;hray Prasad Singh 

Sbri B. K. Gadhvi !-eplied to the debate. 
All the Supplementary Demands for Grants (both Revenue 

Account and Capital Accou:lt) for the amounts shown under 
column 3 of the printed List of SupplemenUL]' Demands for 
Grants (Tamil Nadl.l) for 1988-89 were voted in full. 

tl. Gnvernment Bill-Introduced 
The Tamil Nadu Appropriation (No.3) BiU, 1988 

9. Gove1'lUlleJIt BiU-;tassed 
The Tamil Nadu Appropriation (No.3) Bnt, 1_ 
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UJl( .ABBA I· --
BUlLETIN-PAR'.l' I 

[Brtef Record of Proceedings] 

Tuellday. December 6, 1988IAgrahayana. 15, 1910 (Saka) 

11.12 A.M. 
No. 465 

t. Starred QuestioDS 

~ed Questions Nos. a49-352, 354, 358-363 aDd 365 were 
. . QRTered.. Rep1iea ~ u.e l'ewajnjng questioDs were JaI4 

OIl l',We. 
!. UDstarred Questions 

lWp1ies to U~taned Ques~ons Nos. 3438-35.28, 3530--360'7, 
360~672 and 3672-A were laid on the Table. 

l. l'apers Laid on the Table 
'!be following papers were laid on the Table:-

(1) A. <::O,ilY each of th~ foP-owipg pa~rs (Hindi and Eng-
lish versions) Under Sub-Section 0) Cif Section 6UlA 
of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Indian Renewable Energy Development Agenq 
Limited, New Delhi, for the year 1987-83. 

(ii) Annual Report of the Indian Renewable Energy 
Development Agency Limited, New Delhi, for ~ 
year 1987-88 along with Audited Accounts. 

(2) A copy of the Drugs (Prices Control) Amendment 
Order, 198'8 (Hindi and English. versions) published 
in Notification No S.O. 273 (E) m Gazette of India 
dated the 22nd March, 1988 under sub-section (6) at 
secttOn . 3 of the ~sential Commodities Act, 1955. 
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,(3) A copy each of the following papers (Hindi aad 
EnsJisb ver&ions) ~.aub-Iection (1): of ~ 
6l8A of the Compames Act, 1956:- t~" 

<a) (i) A statement regarding Review by the Govem. 
ment on the working of the Bharat Heavy Electri-
cals Limited, New Delhi, for the year 1987-88. 

(il) Annual Report of the Bharat Heavy Electrieala 
Limited, New Delhi, for the year 1987-88 aJ.ona 
with Audited A«ounts and the comments of the 
Comptroller and Auditor General thereon. 

(b) (i) A statement regarding Review by the Govern-
ment on the working of the National Newsprint 
and Paper Mills Limited, Nepanagar, for the year 
1987-88. I ! 

(il) Annual Report of the National Newsprint and 
Paper Mills I.Jmited. Nepanagar, for the year 1987-
88 along with Audited Acrounts and the comment. 
of the Comptroller and Auditor General the:reoa. 

(e) (i) Review by the Government on the working of 
Bengal Chemicals and Pharmaceuticals Limited, 
Calcutta. for the year 1987-88. 

(ti) Annual Report of the Bengal Chemicals 8Ild 
Pharmaceuticals Limited, Calcutta, for the year 
1987-88 along \\;th Audited Accounts and the com-
ments of the Comptroller aDd Auditor General 
thereonj , 

(d) (i) Review by the Government on the working of 
the Indian Petrochemicals Corporation Limited.., 
Baroda, for the year 1987...s8. 

(ti) Annual Report of the Indian Petrochemicals Cor-
portion Limited, Baroda, for the year 1987-88 alODl 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(e) (I) A statement regarding Review by the GoverJlo. 
ment on the working of the Hlndust&n . Cahhl 
Limited, Calcutta, for the year 1987-88. 
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fIl) AJmual B8port of the lIiDdustaa ~ u...."..., 
Calcutta, for the year 1987-88 along with Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. -

(f) (i) Review by the Government on the working of the 
Sambhar Salts Limited., Jaipur, for the year 1987-88. 

(ti) Annual Report of the Sambhar Salts Limited, Jai.. 
pur, for the year 1987-88 along with Audited Ac-
counts and the Comments Of the Comptroller aDd. 
Auditor General thereon. 

(g) (i) Review by the Government on the working- of 
the Hindustan Salts Limited, Jaipur, for the year 
1987-88. 

(ti) Annual Report of the Hindustan Salts Limited, Jai-
pur, for the year 1987-88 along with Audited Ac-
counts and the comments of the Comptroller and 
Auditor General thereon. 

(h) (i) A statement regarding Review qy the Govern-
ment on the working of the Nation'll Industrial 
Development Corporati·on Limited, New Delhi, 
for the year 1987-88. 

(ii) Annual Report of the National Industrial Develop-
. ment Corporation Limited, New Delhi, for the year 

1987-88 along with Audited A~ounts and the com-
ments of the Comptroller and Auditor· General 
thereon. 

(i) (i) A statement regarding Review by the Govem-
ment on the working of the Tannery and Footwear 
Corporation of India Limited, Kanpur, for the .,.,ar 
1987-88. 

(ti) Annual Report of the Tannery and FootWear Cor-
poration of India Limited, Kanpur, for the year 
1987-88 a10ng with Audited Accounts and the com-
ments of the Comptroller and Auditor General 
thereon. 

(n (i) Review by the Government on the working of 
thf.' scooters'India Limited, Lucknow, for the year 
1987-88. 
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" ' . (in, AP.Put! ~ 0t \f~W :tBIlt&IjDliRld, Luck-
""._*'- ~'~" f(t~j.~'~.. ,'~ \¥iQ1 iGli1eci ADf'\ . icnl An~4'\.~ '. ",~ +¥o'" l"",';"'" t 11 ancr ~~ • . r:! ~ ~,' ep _, ~ ... """" ,..,...p ro er 

AU r er~~{\. 

(k) (1) "+ sta~-ne~~ ~g~, .~, \1~w Q,!Y, ~ Govem. 
ment ort the working of-~e ~~t Leather Corpor-
ation Limited, Agra, for the year 1981-88. 

(ti) ~l Report Of the ~i.tar~1 ~ath.e:t;' CorporaUOQ 
~lted, ~, for ~~ ye~, 1~-88 a.l9Dg with Audi. 
ted Accounts and the co~~ of'!l1e Comptroller 
and Auditor General thereon. 

(1) (i) A statem~t r~ttina ~~.w by !he Govern-
ment on the worlting of the 1iM't' ~ted, Banga-
lore, for the year 1987-88. 

(~) Ann~ Report of the ~T Limiw" ~ga1ore. for 
~,year 1987-88 along with Audited AccOunts aDd 
the comments of the ~p~ Wld Auditor 
General thereon. 

(~) (i) Review ,b, Y th,e ~y~~~,~ ~ working of 
Ute ~d,ust3n I~cldes Llinited, N,w Delhi, :for 
the year 1987-88. 

(ti) Al;mual ~rt of the Hindustan lnsecticl_ Limi· 
~ w.V( ~~, f~ the ~ \~~ along witlt 
Audited Accounts and the comments of the Camp. 
trQUer and Auditor General the.t"eOD. 

(4) (i) A copy of the Annual Report (Hindi and &la-
llim versions) of the Central InsUtute of Plutiaa 
Engineering atid Technology~ Madr~ for the JeAr' 
1987-88 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versiOlll) 
by the Government on the working of the Central 
Institute of Plastics Engineering and TechnololJ'. 
Madras, for the year 1987-88. 

(5) A statement (Hindi and English versions) (i) cor-
recting the reply given on the 22nd November. 1_ 
io UDStarred Question No. 1794 by SItti Raj Kumar 
Rat Ngarding reduction in prices of Rifampicin at 
(U) giving reasons for delay in correoOag the repll'. 



(6) A ~ .eath df the foilo~ pabers (Hiildi and 
~ ~ uncier ;U~dh It . 6"&110. .d 4oI.ai,.. ~;;' • .u.. . ~ {, of section 

U".n. UL 14K: '-'V.wpIuu~ Act, 19010::'-
(i) Review by the GOvernment on the working of the 

.Naw>nal Film. Development Corporation:Limited, 
Bombay; for the year 1987-88; 

(ii) Annual ~rt: o.f the National Film Development 
Corpor~t~Qn LiIr~ited, Bombay, for the !,Year 1987-88 
along WIth Audited Accounts and the comments of 
thl Comptroner and Auditor General thef!l!OIJL 

(7) A copy each of the following papers (Hindi and Eng-
lish ver$i.ons) under sub-~ion (1) of seetidrl, 619A 
til the t:dffi.p8iiies Act, 1956:-

(a) (i) Review by the Goveriiment on the working of the 
Cochin Refineries Limited, for the year 198'1-88. 

(ii) Annual Repo.rt of the Cochin Refineries Limited for 
the year 1987-88 along with Audited Accounts and 
the comments of the Comptroller and Auditor Gene-

, ral thereon. . 

(b) (i) Review by the Government on the working of the 
Engineers India Limited, New Delhi, for the year 
1987-88. ; 

(ii) Annual Report of t~~, ~ngineers Inc:Ua Limi~, New 
De1hi for the year 1987-'88 along WIth Audited Ac-
counts and the comments of the Comptroller and Au-
ditor General thereon. 

(c) (i) Review by the Government on the working of 
the Indian Oil Corporation Limited. Bombaty, for the 
year 1987-88. 

(il) Annual Report of the Indian Oil Corpo~tion LiJ?lt-
ed, Bombay, for the year 1987-88 along WIth Audited 
Accounts and the comments of the Comptroller ~d 
Auditor General thereon~ 

(d) H) Review by, the Goy~nt ,on the' working of , me ~atas Reftneries tlml ted, I :Madras, for the year 
198'7"~ : 
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(it) Annual Report of the Madru Refineries Limited, 
Madras, for the year 1967'- ~:with AIIdital ,Ao;.f\ 

, counts. aIld the comments of the Comptroller and ,§. 

Auditor General thereon. I 

(e) (i) Review by the Qovernment 00 the working of 
the Gas Authority of India Limited, New ~ far 
the year 1987-88.. 

(ii) Annual Report of the Gas Authority of India Limit- " 
ed, New Delhi, for the Wear 1987-88 along with Au-
dited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(f) (i) Review by the Government on the workinK of the 
Hindustan Petroleum Corporation Limited, Bombay, 
for the year 1987-88. 

(ti) Annual Report of the Hindustan Petroleum Corpora-
tion Limited, Bombay, for the year 1987-88 along with 
Audited Accounts and the comments of the Comp-

troller and Auditor General thereon. -

(g) (i) Review by the Government on the working of 
the Bharat Petroleum Corppration Limited for the 
year 1987-88. 

(ii) Annual Report of the Bharat Petroleum Corporation 
Limited for the year 1987-88 along with Audited. Ac-
counts and the comments of the Comptroller and 
Auditor General thereon. 

(h) (i) Review by the Government on the working 01 
the I.B.P. Company Limited, Calcutta. and its subsi· 
diary viz Messrs Balmer Lawrie Company Limited. 
for the year 1987-88: 

(il) Annual Report of the IBP Company Limited, Cal-
cutta and its subsidiary viz Messrs Balmer Lawrie 
and Company Limited for the par 1981-88 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(1) (i) ~ by the GovernmeI1t oatbe wotldng of the 
Biecco lAlwrie Limited, Calcutta, for the.,.ear 1987-88. 



(U) Annual Report of the Biecco Lawrie Limited, Cal-
CIoltta, for the year 1987-88 along with Audited AJ!.. 
counts and the comments af the Comptroller Illd 
Auditor General thereon. , 

(8) A copy each of the following paPfeI's (Ifindi and Eng-
lish versions) under sub-section (1) of sectlon 61tA 
of the Cempanies Act, 1956:-

<a) (i) Review by the Government on the working of ~ 
Neyveli Lignite Corporation Limited, NeyveU. for 
the year 1987-88. : . , 

(if) Annual Report of the Neyveli Li~te Corp,oration 
Limited, Neyve1i, for the year 1987-88 along with 
Audited Accounts and the comments of the Compt.-

roller and Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Singareni Collieries Company Limited, for the year 
1987-88. 

(li) Annual Report of the Singareni Collieries Company 
Limited for the year 1987-88 along with Audited Ac-
counts and the comments of the Comptroller and Au-
ditor General thereon. 

(9) A copy of the Punjab and Sind Bank (Officers') Ser-
vice Regulations, 1982 (Hindi and English versions) 
under sub-section (4) of section 19 of the Banking 
Companies (Acquisition and Transfer of Undertak-
ings) Act, 1980. 

(10) A copy of the Industrial Reconstruction Bank of India 
(Employees' Provident Fund) Rules, 1988 (Hindi 
and English versions) published in Notification No. 
S.O. 941(E) in Gazette of India dated. the 12th Octo-
ber, 1988 under sub-section (3) of section 68 of the 
Industrial Reconstruction Bank of India Act, 1984. 

(11) A copy each of the following Reports (Hindi an~ 
English version) under article 151 (1) of the Const!-
tution:- ' 

(i) Report of the Comptroller and Auditor General. of 
India for the year ended 31st March, 1987-Umon 
Govemment(Civil)-Desert Development Pro-
gramme. 
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(ji) ='_. tf:: ~3r:~1~~ 
Qo~_ < .. Au~ . BOQies)-Kbadi 
and Village ~ Ccami8lriOll. 

(iii) ltI!bott of tile Co.mptNUer aDd Atsditor Geaeral of 
Dlda rot" tbIe·,... ..ted 3lat ~ 19B7-Union 
GovernmeBt (OthiIr kdmhllNOB 8odIes)-Nation-
t~tive. Consumers' ~tion of India 

.(12) A copy each of the loUo,... ~ (BIad1 and BIWo 
lish ~ons) under su.b-section (1) of section altA 
Of me Co~ ACt, 1_:--

(1) &mew BY the Go~t GIl the wQl'king of ihe 
Telecommunications Consultanta IadiaUmited, New 
Delhi, for the year 1987-88. 

(ii} AIm".! Bepprt of tlle ~1ions CObSUi-
tants India Limited for the year 188'" along with 
the Audited Accounts and the comments of the Com. 
ptroliet and Auditor Genenal thereon. 

(13) (1) A ~ of the AJmual AdministratloD. Report (Hindi 
and. English versions) of the Punitb State Electricity 
Board. Patiala, for the year 1987-88 under sub-section 
(1), of section 7S of the Electricity (Supply) Act, 
INJ read with clause (c) (tv) of the ProcI8matiOn 
dated the 11th May, 1987 issued by the President in 
relation to the State of Punjab. 

(ji) ~ copYQf the Review (Hindi and English versioas) 
by the Govetmbent on . the wotk:ift.r 'Of tfle Punjab 
State Electridty Board, Patiala, tor the year 1987-88. 

(14) A statement ()f Objectives (Hindi and English ver-
sions) regarding subtnission of the Annual Adminis-
trative Report of the Punjab State Electricity Board. 
Patiala, for the year 1987-81. 

(15) A copy of Notification No. Il(2)EDU!4884I88 (Hindi 
and English versions) published in Tamil Nadu 
Guette dated the 14th September, 1_ nominating 
tea Womertas JtleJmben of the A~ Committee 
~ tile Mother Teresa Wbm.*sUnt"ebity. KodaOra. 
na) for a period of three years with effect from 11th 
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· ~i..~~ under .ub-HCtiOll (~ ef ,~tion 51 of 
~ )l1f~- T--:Women-. tI~ Ae\, 1984 read 
With danae (c) (IV) of the ~~n dated tile 
~~ag=.;l~ ~~: the President in relation 

tis) 0) ~ Cof1y of the Annual RePOR (Hjhdt and En'llia 
verslOns) of the Indian Institute of Management, 
BaftgaJore, for the year 1987-88 along with ACtounts. 

tu} A eopy.§If the Review (~ ah4 EbgHsh versions) 
by the GoVel1UBellt en the 'WtHtiftg Of the Indian 
Institute of Management, Bangalore for the year 
1987~. . 

(17) (i) A ~ of !lie Afttiual RepOrt (Hindi ~d English 
versions) of the Board of Apprenttcemip TraiIIiQI 
(Southern Region) Madras, for the year 1987-88 alone 
lrith Audited A.ccoun1a 

(Ii) A c.y Of the Re\liew {H"Uidi ahd ~ versions) 
by the Government on the working of the Board Gf 
Apprenticeship Training (Sou~ern Region) Madras, 
for the year 1987-88. 

(18) (i) A ~ of the Amilial Report (Hindi and English 
versiens) Qf the 'Indira Gbdhi National Open Uni-
vetiity fer the year 1986-87 1JDdet sub-section (3) of 
section 28 of the Indira Gal:ldhi National Open Uni-
versity Act, 1985. 

(ii) A copy of the Review (Hindi. and English wrsions) 
by ~e Gove~llt on t~e w?i"king of the Indira 
Gandhi Natloii.al Open UDlverslty for the year 1986-M. . 

(19) A statement (Hindi and English versions) showing 
reasons fOr delay in laying the papers mentioned at 
(18) abo\1e. ...--

(20) (i) A copy of the .Ann~al Report, ~di and ~~ 
~ of the Soam of Apprenticeship Trammg 
(tlel1le!'ft ~) BOmbay, fOr the year 1987-88 along 
with Audited Accounts. 

0I);c;r~w:~~:~ 
~ttetiBbft; 'f g, (W'est(tft,rtegtOll) Bombay, 
felt·· ~e yeif !88'f" ' 
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(21) (i) A copy Of the Audited Accounts (liiudi and .,. 0 
11m versioDa) of the PoDdicberry UDiveratfty for 1;bt 
year 1986-87. 

(it) A sta1IemeDt (Hindi and EnJdiah versiou) sbowma 
reasons for delay in laying tile paper. mentioned a1 
(6) abow. . 

(22) A copy Qf the Annual Accounts (Hindi and Englistl 
versious) of the Visvesvaraya Regional College of 
Engineering, Nagpur. for the year 1987-88 together 
with Audit Report thereon. 

(2.1) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Engineering Collegle, 
Kurukshetra, for the ye&l' 1987-88. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Regional 
Engineering College, Kurukshetra, for the year 1981-
88. 

(24) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Institute of Foundry 
and Forge Technology, Ranchi, for the year 1987-8&. 

(ti) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Institute Of Foundry and Forge Technology, Ranchi, 
for the year 1987-88. 

(25) (i) A copy Of the Annual Report (Hindi and Eng-
lish versions) of the Regional Engineering College, 
Srinagar, for the year 1987-88. 

(ti) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Regional 
Ifngineering College, Srinagar, for the year 1987-88. 

(26) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Sardar Vallabhbhai Regional 
College of Engineering and Technology. Surat,.for the 
year 1987-88. 

(ll) A copy of the Review (Hindi BDd English venlons) 
bytbe Government on the worlrlng of the Sardar 
VaDabbbbat lWgIonal Conege· of Eil2ineerlng aDd 
1'eclmoloIJ. Surat,for the year 198'7-88. 
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(27) A copy eac~ of the following papers (HiDdi and 
English ver&101lS) under su.b-section (1) of section. 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working Of the 
Educational Consultants India Limited, New Delhi, 
for the year 1987-88. 

(li) Annual Report of the Educational Consultants 
India IJmited, New Delhi, for the year 1987-88 
along with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(28) A copy of the Annual Accounts (Hindi ;and Engli* 
versions) of the Nort.ht-F.aste.rn Hill Uniwrsity. 
Shillong, for the year 1986-87 together with Audit 
Report thereon. 

(29) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(28) above. 

(30) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Technical Teachers' Training In-
stitute (Northern Region) Chandigarh, for the year 
1987·88 along with Audited Accounts. 

(li) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Technical 
Teachers' Training Institute (Northern Region). 
Chandigarh. for the year 1987-88. 

(31) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Maulana Azad College of Tech-
nology, Bhopal. for the year 1987-88. 

(U) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Maulana 
Azad College of Technology. Bhopal, for the year 
1987-88. 

(32) (i) A copy' of the ~ual Rep?rt~di and English 
versions) of the RegIonal EngIneenng College, Hour-
kela, for the year 1987·88. 

(li) A copy of the Review (Hindi and English ~ns) 
. by the Government on the working of the RegIOnal 

Engineering College, Rourkela, for the year 1987-88. 
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~. . 
(ii) • eopy of the Beview (Hindl and Jilnstith versiOllS) 

.tty 1he _Q)~dl the ~ dI the Visyes-
varaya Regional CoU. til ~ Nagpurt for 

. the year 1987-88. 
:)".. '(»4:) (1) A . _.ry Of tht! AnnWtl ~ ~,and English 

~~ of the BOard .', Practical ~ (Eastern ~n). C8leutta. for ~ year 198Y-88 along with 
AuaIted AccOiliits . 

1 .-

\' 

. (ti) A ewy of the lleVieW (Hindi and Englilfb Wfsions) 
tty the ~tt1Jnetit Db the worlting of the Board of 
Praftietd 'i'rain1ttx (Ealleni itegtOn). &tanta. for the 
year 1987-88 . 

• ) (I) A COpy of the Annual ~rt (Hindi and English 
Wf8iebS) Of the Regional ~neei1.hg College. 
Tiruehirapalli. for the year 1987 ..... 

(it) u .. OO.'PY. of the Review (Hindi and Engliah versiom) 
the Government on the WOrking of the Regional 
'eeriftg COllege, Tiruchirapalli, for the year 

1987-88. 

(IS) (1) A copy of the Ann~Report_(HiDdi.tnd English 
vet'sidnJ) of the Central. ~ Welfare &ani, New 
n.dfrl., for the year 1987-88 &tong with Audited Ac-
counts. 

(it) A eopy of the Rniew (Hindi ~ Ert~ versions) 
by \be ~ent. on the W()tking of the Central 
Social W'emre Board, New De111i, for the year 1987-
88. 

fir) A statitnent (Hindi Bnd En~ versions) (1) cor-
tkt:ini the reply given on 1st Sep~l?erl 1988 to 
Unatarred QUestion No. 4860 by PrOf. Nar'ain Chand 
~ regardtna Trainirtg Prograuime of rccw 
lor &lsevik8s; and (ii) Jiving reasoni for delay in 
correcting the reply. 

~ ~. of.' NetUIa:. ttea N6. s.o. aiEl (Hindi and , b veftioas) puWUhetl ill Ge*tte of Ihdia dated 
Octebet; 1tI8 m8iiftg elh WD atiendmeftt8 

II 



en) The Company Secretaries (Second Amendment} 
Begulations, 1988 published in NotificatiOn No. S.O~ 
710(2) (m) (2) in Gazette of India dated the 33rcl 
August, 1988. 

(~) A oopy of N~~~ijQn. No. I·CA(7) 11(10187 ~ 
in Gazette of In<Ua dated the ~~ May, 1988 con-
taiI$lg corrigen~ to Hindi, version ~ Notificatloa 
No. l-CA(7) 1160187 clat~ the 5th M~ 1988, under. 
section lOB of the Chartered Accountants Act, 1941. 

(41) (i) A copy of the Annual Report (~~ and Eng--
lish versions) of the National Council for Cement 
and Building Materials, New De~ for the year 
1987-88 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regard.iac. 
Review by the Government on the working of the 
National Council for Cement and Building Mater'iaU,; 
New Delhi, for the year 1987-88. 

(4~ (i) A cOJ.)Y of. the ~~ Report (Hindi an40 Eng-
. !ish versions) of the National Institute of Small 

Industry Extension Training, &yderabad. for fila 
year 1987-88 along with Audited Accounts. 

(ii) A statement (Hind: and English versions) :c-egard--
ing Review by the Government on the wor~g Of ~ 
National Institute of Small Industry E;xtenslon TnU... 
ing; Hyderabad, for the 'year 1987-88. 

(43) (i) A copy of the AmilUaI Report (Hindi ii:iJd ~ 
lish versions) of the Central Pulp and Paper ResearCi 
Irmtitute, Debra Dun, for the ~ear 198'r.;.a8 alone 
with Audited Accounts. 
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,,,;,(fQ A;~eGpy of tbe···~ (Bmctt "lPa_.WIrIIlaaI) 
qy 'the Govemmea.t QD. the working of the Cea.tzIIl, 
Pulp and Paper Beaearth. Institute. Debra Dun, ftI 
the year 1987-8a i 

(44) (1) A copy of the Annual Report (Hindi and EnI-
liSh versions) of the National Institute for Entrepr&. 
neurship and Small Business Development, New 
Delhi, for the year 1987-88 along with Audited Ac-
counts .. 

(li) A statement (Hindi and English versi<>ns) regardiq 
Review by the Government on the working of the 
National Institute for Entrepreneurship and Small 
Business Development, New Delhi, for the year 1987-
88. 

(45) (i) A copy of the Annual Report (Hindi and Eng-
lish versi<>ns) of the Indian Plywood Industries Re-
search Institute. Bangalore, for the year 1987-88 along 
with Audited Accounts: ' 

(Ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Indian Plywood Industries Research Institute, Banga.. 
}<>re, for the tre8r 1987-88. 

(46) (i) A copy of the Annual Report (Hindi and Eng-
lish versrons) of the Khadi and Villa~ Industries 
Commission, Bombay, for the year 1987-88 under sub-
section (3) of section 24 of the Khadi and Village 
Industries Commission Act, 1956. 

(ti) A statement (Hindi and EngUsh versions) re«ardinI 
Review by the Government on the working of the 

, Khadl and Village Industries Commission, Bombay, 
for the year 1987-881 ' 

(47) (I) Annual Report (Hindi and English versions) of 
the Process and Product Development Centre . .Agra. 
for the year 1987-88 along with Audited Accounts. 

(H) A statement (Hindi and English versions) ~ 
Review by the Government on the working of the 
Process and Product Deve]opment Centre, Agra, for 
the year 1987-88. 

14 



~~ri~~~~oo~~~~~~ 
• .... Sehedaled Tribes . .,., .' . 

," . SImI ~~ NETAM . presented the Forty-second 
Report (Hindi and English vemons) of the Committee on the 
Welfare of Scheduled. Castes and Scheduled Tribes 000 Actiori 
T~n by Government on the recommedations contained in the 
Thirty:seventb. Report of the Committee on the Ministry of Steel. 
and Mmes (Department o.f Steel)-ReservationS for and employ-
ment of Scheduled Castes and Scheduled Tribes in Steel Autho-
rity of India Limited. 

J.Report of Committee on Absence of Members 

SHRI ANOOPCHAND SHAH presented the 
Fourteen.th Report (Hindi and English versions) of the Commit-
tee on Absence of Members from the Sittings of the House. 

8. Report of Joint Committee on Ofticesof Profit 

SHRI SHARAD DIGHE presented the Seventh 
Report (Hindi and English versions) o~" the Joint Committee 
on Offices of Profit. ./ 

1. ~ of laiDt Committee / 
SHRI SOMNATH RATH presented the Report (Hindi 

and English versions) of the Join.t Commi~tee .on ~he Bill to 1?ro-
vide for the appointment of a Lokpal to mqUl1'9 Into allegau0D8 
of corruption against Union Ministers and for the matters con-
nected therewith. 

8. E'ridence before Joint Committee 
SHRl SOMNATH RATH laid on th.e Table the ~ecord rl. 

cWlence tendered before Ithe Joint Comml~ee.on .the BIll to J?~ 
~ de for the appointment of a Lokpal to tnqulI'e mto allegatiOdl 

~orruption against Union Ministers and matters connected. th~~ 
'1ridl. 

,. StatealeDt by MiDistft 
.The Minister of Petroleum and Natural Gas ma~ aa:~= 

regarding discoVery of aU at Nada in Cambay Bas 1 
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It. C",,", ~_ 
SHRI S. JAIPAL REDDY callecl the attention Of the MiDi&- .. 

1rz of ~~. ~ WQustries to .. Iittu&ioa ariIing Out 0{ • 
~ decisjoo, of .tb,o GoV.e~ at ladla to set up a jointvea_ 
ill eoUabo.ratiOll, ~tQ ~ ~ iac.. U.s.A. .. 

The Minister of FOOd Proce&ain, IDdUitries ~ a s~.t 
ia qa.rd thereto. 

11. Goftu .... elit BiD-1atroduced. 
!'he Narcotic DTugs cmd PqchotTopic S1WBt4nc;q (~). 

Bilt 1988. I 

12. Ita. ader Rule 377 
(1) Slari Nibal SiDgD raised a mattel" reprding steps to rebabi-

IRate hawkers uprooted by the local authorities by constructiD.g 
KioW with assist8QCe from HUOCO aad oeber 1a.D8ial iBsIito-
lions. 

(2) Dr. (Smt.) Phulrenu Guba raised a mdcr regardins .... 
~ checJl:! drug trafficking. 

(3) Smt. Basavarajeswari raiSe4 a 1WlUel'. ~ ... to 
__ sider 'MandaI' as the defined area in place of 'Taluka' for 
~ insurance benefits . 
.. _ ,4), Sll,Ij SWu,~w. r~~ ~ ro~t~r re~din.a nee.d to. CQ1III-
tr.uett a railway line between Bar (District PiUi) aDd Bilara (Dist-
riet Jodhpur). 

(5) Shri Vijay N. Patil raised. a matterregardiug n~ tp ~ 
pIete Manmad-lndore Raiway line to facllitate opening of a third 
~ay line between Delhi and Bombay. 

(6) Shri B. N. Reddy raised a matter regarding Deed te ~ 
.. aDd completetbe second stage of Sri 1tam Sagar proJeot 
(Mdbra Pradesh). 

(7) Shri Syed Shahabuddin raised a matter regarding need .. 
.. into the affairs of the Aligarh MUSlim. UniversitJ. 

(8) Shri Bharat Singh raised 11 matter. _ reg~g D .. eecf to. . .,., 
.... 1fUa.te oompeasatioD ., .• fan;ners of Delhi tor tJte bMl4 ... 
~ by Delhi Administration . 
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~13. Supplementary ~.fOr Gl'3JIte (Ge.aenI)-198849 
Discussion on the Supplementary Demands for Grants Nos. 

1, 2, 5. 7, 11, 24, 29, 46, 48, 52, 6(}, '64, 68, 69; 71,; 72 and 
83 in respect of the Budget (General) for I988-89~commenced. 

The following members took part in the debate:-
( 1) Shri Bhattam Sriramamurty 
(2) Shri Virdhi Chanuer Jain 
(3) Dr. G. S. Rajhans 
( 4) Shri Ajoy Biswas 
(5) Shri N. Tombi Singh 
( 6 ) Shri Somnath ~th 
(7) SDri V. S. Krishna Iyer 

(8) Shri Mahabit Prasad Yadav 
(9) Slui Mohd. Ayub Khan 

(10) Shri Rama~hray Prasad Sinjth 
( 11) Shri Moho. Ayub Khan 
(12) Kum. Mamatu Banerjee 
( 13) Shri Anoopchand Shah 
(14) Shri P. A. Antony 
(IS) Shri C. Janga Reddy 
( 16) Shri Shankarlal 
( 17) Shri Ram Pyare Panika 
(18) Shri A ziz Qureshi 
( 19) Shri Ram Narain Singh 
(20) Shri SribaHav Panigrahi 
(21) Shri Harish Rawat 
(22) Sbri Kali Prasad Pandey 
(23) Smt. Usha Thakkar 
(24) Shri B. B. Ramaiah 
(25) Shri K. P. Singh Deo 
(26) Smt Usha Choudhary 
(27) Shri Vil0Y Kumar Yadav 
(28) Shri K. D. Sultanpuri 
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(29)' Sbri S. B.Stdnal 
~ -' -. . .' - - . ~ 

(30) Shri Mohan Lal Jhikram 
(31) Sbri Lacbchhi Ram 

(32) Sbri Ram Bbagat Paswan 
(33) Shri Haroobhai Mehta 

Shri B. K. Gadhvi replied to the debate. 
All the Supplementary Demands for Grants (both JIlevenoe 

Account and Capital Account) for the amounts shown under 
column 3 of the printed List of Supplementary Demands for 
Grants (General) for 1988~89 were voted in fuD. 

14. Go"n vat BiU-latrodaced 
The Al'pro1"iation (No.5) BRi. 1988 

15. GM'en eDt BiII--PMged. 

The Apl'TOI";otion (No.5) BiU, 1988 
The motion f(lr consideration moved by Shri B. K. Gadhvi 

was adopted and c1ause-by-clause consideration of the Bill was 
taken up. 

Clauses 2, 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the BiU be passed was moved by Shri B. K. 

Gadhvi. 
The motion was adopted and the Bill was passed. 

7.17 P.M. 
(Lot Sabba adjourned tiJl 11 A.M. on Wednesday, the 7th 

December, 1988) 

SUBHASH C. KASHYAP. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, December 7, 1988/Agrahayana 16, 1910 (Saka) 

No. 406 
11.00 A.M. 
1. Obituary Reference 

The Speaker made a reference to the passing away of Shri 
Kailash Prakash who was a member of the Sixth Lok Sabha. 

Thereafter, Members stood in silence for a shortwhile as a 
mark of respect to the deceased. 

2. Starred Questions 
Starred Questions Nos. 370-374, 379 and 380 were orally 

answered. Replies to the remaining questions were laid on the 
Table. 

3. UDStar:red Questions 

Replies to Un starred Questions Nos. 3673-3905 were laid 
on the Table. 

A statement by the Deputy Minister of Food and Civil Sup-
plies correcting the reply given on 5 Sep~ember, 1988 to Un-
starred Question No. 4902 regardin~ Reqwrement and Import 
of Coconut Oil and Copra was also laid on the Table. 

4. Reference to Fortieth Anniversary of the Universal declara-
tion of Duman Rights. . 
The Speaker made a reference to the Fortieth anniversary 

of the Universal Declaration of Human Rights. 
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5. Sittings of Lok Sabha -,. 
The Speaker informed that Lok S!lbha would adjourn toda",/ 

and re-assemble on Monday. the 12th December. 1988. The ~ 
House would continue to sit till Fridav, the 16th December, 
1988 to transact Government business. 
6. Papers Laid 08 the Table .... 

The followinR papers were laid on the Table:-
(1) A statement (Hindi and English versions) correcting 

the reply given on the 15th November, 1988 to Unstarred Ques-
tion No. 500 by Shri Thampan Thomas regarding allocation to 
Kerala for production of Non-conventional Energy. 

(2) A statt-ment (Hindi and English versions) correcting the 
reply given on the 29th November, 1988 to Unstarred Question 
No. 2403 by SlShri M. Raghurna Reddy, Manik Reddy and C. "" 
Madhav Reddy regarding T. V. coverage to Ministers. 

(3) A copy each of the follOWing papers (Hindi and English 
versions) under sub-se::tion (1) of section 619A of the Com .. 
panies A~, 1966:-

(a) (i) Review by the Government on the working of 
the Metallurgical and Engineering Consultants (In-
dia) Limited, for the year 1987-88. 

(ii) Annual Report of the Metallurg;cal and Engineer-
ing Consultants (India) Limited. for the year 1987-

. 88 along with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(b) (0 Review bv the Government on the working of 
the Metal Scrap Trad~ Corporation Limited, Calcutta, 
for the year If137-88~ 

(H) Annual Report of the Metal Scrap Trade Corpora-
tion Limited. Calcutta. for the year 1987-88 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(c) (i) Review bv the Govemment on the working of 
the Sponge Iron India Limited for the year 1987-88. 

(it) Annual Report of the Sponge Iron India Limited for 
the year 1987-88 alonl! With Audited Accounts and 
the comments of the C~mptroller and Auditor Gene-
ral thereon. ' ' 
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(d) (i) Review by the Government on the working I)f 
the Manganese Ore (India) Limited for the year 
1987-88. 

(ii) Annual Report of the Manganese Ore (India) Limii-
ed for the year 1987-88 along with Audited Accounts 
and the comments .of the Comptroller and Auditor 
General thereon. 

(e) (i) Review by the Government on the working of 
the Bharat Refractories Limited for the year 1987-'38. 

(ii) Annual Report of the Bharat Refractories Limit· .. : 
for the year 1987-88 along with Audited Accounh 

and the comments of the Comptroller and Audit.;· 
General thereon. 

(4) A copy of Notification No. S.O. l067(E) (Hindi and 
English versions) published in Gazette of India dated 
the 21st November, 1988 appoint:ng the 1st day of 
December, 1988 as the date on which the Delhi Rent 
Control (Amendment) Act. 1988 shall come into force. 

(5) A cory each of the following papers (Hindi and 
English versinns) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(a) (i) Review by the Government on the working 
of the National Buildings Construction Corporation 
Limited, New Delhi, for the year 1987-88. 

(ii) Annual ReDort of the National Buildings Construc-
tion Corporation Limited. New Delhi, for the year 
1987-88 along with AuditeCi Accounts and the com-
ments of the Comptroller and Auditor General 
thereon. 

(b) (i) R'=!view by the Government on the working of 
the Hindust:m Prefab Limited, New: Delhi. for the 
year 19'a7-88j . 

(m Annual Re;>ort of the Hind\Jstan Pref~b Limj~ed. 
New Delhi. far the year 1987-88 alan I! Wlth Audited 
Accounts and the comme~ts of the Comptroller and 
Auditor General thereon. 

(·c) (i) Revipw' bv the Government on the workill...! 
of the Housinlt and Urban r>evelnoment Corpora-

tion. New Delhi. for the year 1987-88. 
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(ii) Annual Report of the Housin, and Urban lJeve-
lopment Corporation, New Delhi. for the year 1987-
dB along with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(6) (i) A copy of the Annual Repprt (Hindi and English 
versions) 01 the Centre for Environment Education, 
Ahmedabad, for the year 1987-88 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Centre for 
Environment Education, Ahmedabad. for the year 
1987-88'; 

(7) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Cochin Dock Labour Boarrl, 
Cochin, for the year 1987-'88 along with Audited Ac-
counts· 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Cochin 
Dock Labour Board. Cochin, for the year 1987-88. 

(8) A copy of the Delhi Motor Vehicles (Amendment) 
Rules. 1988 (Hindi and English versions) published 
in Notification No. SECE. 3(6) /87/TPt in Delhi Gaz-
ette dated the 4th August. 1988 under sub-section (4) 
of section 133 of the Motor Vehicles Act, 1939. 

(9) (i) A copy of the Annual Administration Report 
(Hindi and Enllish versions) of the Calcutta Dock 

Labour Board for the year 1987-88. along with Audit-
ed Accounts. 

(Ii) A copy of the Review (Hindi and English versions) 
by the Government on the workinll of the Calcutta 
Dock Labour Board, for the year 1987-88. 

(10) A COpY each of the followinll Notifications (Hindi 
and English versions) under sub-section (4) of sec-
tion 45 of the Air Corporation Act. 1953:-

(I) The Air India Employees' Service (Amendment) 
Regulations, 1987 oublished in Notification No. HQ/ 
63-3 in Gaz?tte of India dated the 23rd May, 1987 
t.ogether with an explanatory note. 
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(ii) The Air India Employees' Service (Amendment) 
Regulatlons, 1961 published In NoWication No. liQl 
65-1 m Gazette 01 India dated the 14th November 
1!:187 together with an explanatory note. ' 

(iii) The Air India Employees' Service (Amendment) 
Regulatlons, 1987 published in Notification No. HQ/ 
100-53 (C) in Gazette of India dated the 27th June 
1987 together with an explanatory note. ' 

(iv) The Air India Employees· Service (Amendment) 
Regulations, 1987 published in Notification No. HQ/ 
63-2 (A) in Gazette of India dated the 3()th Janu-
ary, 1988 together with an explanatory note. 

(v) The Air India Employees' Service (Amendment) 
Regulations, 1987 published in Notification No. HQ/ 
100-53(C) in Gazette of India dated the 17th Octo-
ber, 1987 together with an explanatory note. 

(11) Five statements (Hindi and English versions) show-
ing reasons for delay in laying the notifications men-
tioned at (10) above. 

(12) A copy of Notification No. G.S.R. l086(E) (Hindi 
and English versions) published in Gazette of India 
dated the 18th November, 1988 together with an ex-
planatory memorandum regarding exemption to His 
Excellency Sir Veerasamy Ringadoo, Governor 
General of Mauritius, Lady Lydie Ringadoo and 
three members of the delegation who visited India 
from 10th to 25th November, 1988 from the payment 
of foreign travel tax in respect Of their international 
journey to any place outside India at the end of 
the said visit under section 41 of the Finance Act, 
1979. 

(13) A copy each of the following Notifications (Hindi 
and English versions) under section 159 of the Cus-
toms Act, 1962:-

(i)G.S.R,. 93a(E) publis~ed in G~zette O.f India dater:{ 
the 16th September, 1988 tQgether WIth an expta-· 

.natory JnelI10randum inakingcertain amendments 
to Notification No. 176/83-Customs dated the 14th 
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June, 1983 so as to provide for concessional customs 
duty m respect o( lmported jumbo raus ot roll 
film and. inaustrial and medicaL X-Ray tilms. 

(ii) G.S.R. 939(E) published. in Gazette of India 
dated the 1.6tn ~ptember. 19H8 together with an 
explanatory memorandum makinllt certain amend-
ments to liotiricatlon No. Z~~ustoms <1aWll 
tne 28th April, 1986 so as to provide tor conces-
sional customs duty in respect of import of colour 
jumbo rolls of cinematograph film. 

(ill) G.S.R. 9ti(}(E) and SOJ (g) puolished in Gazette 
01 lnC1la datea the ~ot.ll ~i>tt:moer. 1~O tug~LneL" 
WIth an explanatory memm:cmaum seekmg w pnr 
VlQe a concessIona1 rate 0.1. unpon. duty UL .13 per 
cent ad valorem for seeds ana plantinJt material 
unponect lor SOWlDg or p.l8DtID~. 

(iv) l7.~.}t. 1000(E) pUOilSlled m Lraze .. te of inwa 
aiiLeQ tue 10>\.n .l'40\l~U1oel·, .llJoo toget.ner wltn "loll 
explanalOry memoranaum JnaJUng ~n.cun amenu-
menl.S to .l~otlIicaUOn 1'10. 2OJ!0CH..,IASLOffiS (1atec:t ,"ut! 
astn iSeptemoer, l~ocS ~ as wallOw me unport Ul 

seeas OJ: J.ll1SeS at tne concesslon8J. lffipon au"y 
01 l~ per cent aa vaturem wnen such ~ are im-
ported lor sowmg . 

. (v) G.S.R. 1057 (E) published in GazetLe of India 
dated the nUl lItovemoer, IIIdS wgetner with an 
explanatory memorandum regardmg revised. ratt! 
of exchange lor conversion Or ~Jngi&pore !JOllar:; 
into Indian currency or vice-versa. 

(vi) G.S.B. 1078(E) published in Gazette of india 
dated the ltSth November, 19l5lS together with an 
explanatory memorandum makmg certain amend-
ments to Notification No. 230182-LUStomS dated the 
19th October, 1982 so as to provide exemption .trom 
customa duty to edible oils received as gift und~r 
the approved programme. 

(vii) G.S.R. 1089(E) published in Gazette of India 
dated the 21st Novemb«. )988 together with an 
e~tory memorandwn ~ding revis,ed .1"ate 
of exchange· for converslon of . RUSSian Ro1.\b1e .. mto 
Indian currency or vi~ersa. . 
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(14) A copy eaca of the following Notifications. (Hindi 
a~d ~ugllsn ve~sions) unaer l:iUO-se::tlOn ~~) 0.( sec-
tIon 36 01 me Central EXCIses and ::>a1t ACL IlJ-i-t:-. , 

(i) G.s.R. 936 (E) pUblished in Gazette or India dated 
the ltith ::,epLemoer, 1!JH8 together WHll an expJ.ilua-
tory memOl'anaUlll making certam amenctments to 
l'lOL~tication l'W. ;j!j;j/Ob-C.t.. aated the 2~nd August, 
HIOO so as W provJUe tor exc,se auty exemption in 
respect ot oarr.er creams. 

(U) G.S.R. 937 tE) published in Gazette of India dated 
the 16th September, 1988 together with an ex-
planatory memoranaum maKmg certain. amend-
ments to NotIfication No. 175/8b-CE dated tne lst 
March, 1986 so as to provIde for eXCIse duty conces-
sion for specified goods in the small scale sector. 

(Iii) G.S.R. 974(E) and 975 (E) published in Gazetie 
of India datea the 30th September, 1938 together 
with an explanatory memorandum seeking to intr;)-
duce the fuel efficiency norms for· the first time in 
respect of LIght Commercial vehIcle employing in-
direct injection (101) engmes for the purpose of 
levy of concessional rate of excise duty. 

(iv) G.S.R. 977 (E) published in Gazette of India dated 
the 30th September, 1988 together with an ex-
planatory memorandum seeking to prescribe re.v1s" 
ed fuel efficiency norms in respect of other LIght 
Commercial Vehicles. 

(v) G.S.R. 1051 (E) published in Gazett~ of India .dated 
the 1st November, 1988 together with an exp.anat-
ory memorandum regarding exemption to all co~t()n 
and man-made fabrics manufacture by a pr~on 
and processed by independent processors outSide 
the prison where such said fabrics have been wo-
ven from the whole of the basic and additional 
cluties of excise, 

(vi) G.s.R 1072 (E) published in Gazetteq,flndia dated 
~' tb'e"' 16th November. 1988 to~ether Wltp. an ex-

{planatory memorandumseeklOg to ~~emp~ leather 
goods from the whole' of the duty of eXClse. 
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(vii) G.S.R. 1073 (E) published in Gaz;ette of India dat,.... 
ed tile 16tn l'lovemo.er, 1~tl8 together with an ex~) 
planatory memoranQum regarcung exemption to 
paper bags (including paper sacks) from the whole 
of the duty of excise. 

(viii) G.s.a 1079(E) published in Gazette of India 
dated. the 16th November, 1988 together with an 
explanatory memorandum regarding exemption to 
monochrome television sets of screen size exceed-
ing 15 centimetres but not exceeding 36 centimetres 
in combination with clock from the duty of excise. , 

(ix) G.S.a. 1080 (E) published in Gazette of India" 
dated the 16th November, 1988 together with an 
explanatory memorandum seeking to extend the 
concessional rate of 10 per cent excise duty appli-
cable on certain types of permanent magneta to 
article intended to become permanent magnets 
aiter magnetisation. 

(15) A copy each of the following papers (Hindi and 
Eaglisli versions) under sub-section (1) of section 
619A of the Companies Act. 1956:-

(i) Review by the Government on the working of the 
Hindustan Aeronautics Limitec:l for the year 1987..as. 

(u) AnnuaJ Report of the Hindustan Aeronautics I.J..mited 
for the year 1987-88 along with Audited Accounts &Dd 
the comments of the Comptroller and Auditor Gene-
ral thereon. 

(16) A copy of the Audited Accounts (Hindi and Eng-
lish versions) of the National Capital Region Plan-
ning Board, New Delhi. for the year 1987-88. under 
section 26 of the National Capital Region Planning 
Board Act. 1985. 

(17) A .oopy of the Punjab Panchayat Samitis and Zila 
Parishads (Temporary Supersession) Amendment 
Act, 1988 (Hindi and English versiona) (President's 
Act No.8 of 1988) published in Qazette ,of India 
dated the 11th October. 1988 under s~tion (3) 'Jf 
section 3 of the Pthtjab S~te LegYIatu;re. ~lega­
non of POwers) Act. 1987. 
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(1&) A ~.opV eac~l of tile following papers (Hindi and 
English versions) under sub-section (1) of section 
ijU,A of the Comparues Act, 19a6:-

(a) (i) A statement regardin'g Review by the Govern-
ment on the working Of the CMC LJ.m.te(1 lor tne 
year 19a7-88. 

(ii) Annual Refcrt of the CMC Limited for the year 
1987-88 along with Audited Accounts and the com-
ments of the Comptroller and A.uditor General 
thereon. 

(b) (i) A stateml!nt regarding Review by the Govern-
ment on the working of the Semiconductor Comp-
lex Limited for the year 1987-88. 

(ii) Annual Report of the Semiconductor Complex limi-
ted for the year 1987-88 along with Audited Ac-
counts and the comments of the Comptroller and 
Auditor Gen~ral thereon. 

(c) (i) A statement regarding Review by the Govern-
ment on the working Of the Electronics Trade and 
Technology Development Corporation Limited for 
the year 1987-88. 

(ii) Annual Report of the Electronics Trade and Tech-
nology Development Corporation Limited for the 
year 1987-88 along with Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon. 

(19) (i) A copy of the Annual.Report (Hindi and English 
versions) of the Tata Instltute of Fundamental R~s­
earch, Bombay, for the year 1987-88 along WIth 
Audited Accounts. 

(ii) A statement (Hindi and English versions) re'garding 
Review by the Government on the working of the Tata 
Institute of Fundamental Research, B~mbay. for the 
year 1987-88. ' ~' 

20) A copy of the Annual Accounts (Hin~i and English 
( versions) of the University of Hyderfbad., , fohr the 

ear 1987-88 together with Audit Rjport t. er~n, 
~ndersUb-section (4) of Section 29 o~e Umverslty 
of Hyderabad Act, 1974 
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(21). (i) ~ copy of the Annual Report (Hindi and English ~1 
vemons) of the Regional Engineering College 
Warangal. for the year 1987-88. ' 

(ti) A copy of the Review (Hindi and Eng1is.h versions) 
by the Government on the working of. the Regional 
Engineering College, Warangal, for the year 1987-88. 

(22) (i) A copy of the Annual Report -<Hindi and English 
VersiODS) of the Central Institute of Hindi, A,(!ra, for 
the year 1984-85. 

(ii) A copy of the Annual Report (Hindi and English 
versions) of the Central Institute of Hindi, Agra for 
the year 1985-86. 

(Ui) A copy of the Annual Report (Hindi and English 
versions, of the Central Institute of Hindi, Agra, for 
the year 1986-87. 

(23) (i) A copy of the Annual Accounts (Hindi and English 
versions) of tahe Kendriya Hindi Shikshan MandaI. 
Agra for the year 1984-85 together with Audit Report 
thereon. 

(ii) A copy of the Annual AccO'&1nts (Hindi and English 
versions) of the Kendriya Hindi Shikshan Mandai. 
Agra, for the year 1985-86 together with Audit Re-
port thereon. 

(iii) A copy of the Annual Accounts (Hindi and English 
versions) of the Kendriya Hindi Sikshan MandaI, 
Agra for the year 1986-87 together with Audit Report 
thereon. 

(24) A statement (Hindi and English versions) showing 
NlIODS for delay In laying the papers mentioned at 
(22) above. 

(25) A statement (Hindi and English versions) showing 
r~ns for delay in laying the papers mentioned at 
(23j above .. 

ve onst.of the Khadi and Vil1a~e Ihdustries Com-(26)1 A. o· . of f. he Annua.l .. ACCOUD. ts (Hi¥i . aDd. . . EnIi(Ush 
. ~ ·.BotnbaYt for~ year: 198'1-81 topther with 
f. '.. .t·llepon. thereon!", un_lu~ .(1) of at;C-

.. ti . 23 of the Kihadi ~d "9'fJIage IndUllf;ries Commis-
sion Act, 1956.. . . 
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(27) A statement (Hind' dEl:.. . R' b 1 an ngJJ.Sh verSlOns) regarding 
eVle~ y t~e· Government on the working of the 

Kf hatdhl and VIllage Industries Commission Bombay 
or e year 1987-88. " 

(28) A cOJ?Y each .of the following Notifications (Hindi and 
English verslOns) under sub-section (3) of section 18 
of the Central Reserve Police Force Act 1949'-, . 

(i) The Indo-Tibetan Border Police Pioneer Cadre 
(Group 'C' posts) Recruitment Rules 1984 publi-
shed in Notification No. G.S.a. 287 in' Gazette of 
India dated the 16th April, 1988. 

(ii) The Indo-Tibetan Border Police (Education 
Development and Rehabilitation Cadre) Recruii. 
ment Rules. 1985 published in Notification No. 
G.S.R. 290 in Gazette of India dated the 16th April 
1988. ' 

(iii) The Indo-Tibetan Border Police (Group 'C' Medi-
cal Cadre) Recruitment Rules, 1988 published in 
Notification No. G.S.R. 566 in Gazette of India dated 
the 16th July, 1988. 

(29) A 'Copy each of the following Notifications (Hindi 
and English versions) under sub-section (2) of sec-
tion 3 of the All India Services Act, 1951:-

(i) The Indian Police Service (Fixation of Cadre 
Strength) Seventh Amendment Regulations, 1988 
published in Notification No. G.S.R. 891 in Gazette 
of India dated the 19th November, 1988. 

(ii) The Indian Police Service (pay) Seventh Amend-
ment Rules 1988 published in Notification No. 
G.S.R. 1063'(E) in Gazette of India dated the 7th 
November, 1988. 

(30) A copy each of the followin~ papers (Hindi ~d Eng-
lish versions) under sub-section (1) of section 6l9A 
of the Companies Act, 1956:-

(i) A statement regarding ReV,iew. by the <?o-yemment 
on tbe workin~ of the TJ.'ade Fall' Authorli:v of India, 
New Delhi, for the year 1987-88. 

11 



(u) Annual Report of the Trade k'air Authority ot 
India, N~w .Delhi., for the year 1987-88 along wGb 
Audited. Accounts and the comments of the l.!onq,. 
troller aUd Auditor General thereon. 

(31) A copy of the Report (Hindi and Englishversiona) 
on the Performance of 'trade Fair AUUlority of India 
tor the years 1977 to 1986. 

(32) (i) A copy oi the Annual Report (Hindi and Eng. 
l1sb verSlons) of tile Carpet EKport ~motion Coun-
cll, for the year 1986-87 8J.ong WIth AU<1Ited I\cCOW1U. 

(H) A copy of the Review (Hindi and English wrsions) 
by the Government on the workmg of the Carpet 
Export Promotion Council, for the year 1986-87. 

(33) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 

at (32) above. 
(34) (i) A copy of the Annual Report (Hindi and Eng-

lish versions) of the Silk and Art Silk Mills' Researcn 
Association, Bombay, for the year 1987-88 along with 
Audited. Accounts. 

\li) A copy of the Review (Hindi and Engiish versious) 
by the Government on the working of the Silk and 
Art Silk Mills' Research Association, Bombay. 
for the year 1987-88. 

(35) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Textiles Committee, Bombay, 
for the year 1987-88 along with Audited Account.s. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Textiles 
Committee, Bombay, for the year 1987-88. 

(36) (i) A COPY of the Annual Report (Hindi and Eng-
lish versIOns) of the Cotton Textiles Export Promo-
t:on Council, Bombay, for the year 1987-88 elon, 
with Audited Accounts. 

(if) A copy .~ the Review . (Hindi andEngUsh versio.nS) 
by the GOvem.ment on UtE' workin~e Cotton 
Textiles Export PromoUon Ow,neil,"" y, for til. 
year 19'87-88. ' 
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(37) (9 A copy of the Annual Report (Hindi and Eng-
lIsh versJOns) of the Wool Research Association, 
Bombay, for the year 1987-88 along with Audited 
Accounts. I 

(ii) A copy of the Review (Hindi and English versions) 
by the (JQvernment on the working of the Wool 
Research Association, Bombay, for the year 1987-88. 

(38) (i) A copy of the Annual Report (Hindi and English 
versions) of the International Institute for Popula-
tion S:::iences, Bombay, for th.e year 1987-88 along 
with Audited Accounts. 

\11) A copy of the Review (Hindi and English versions) 
l,y the Government on the working of the Interna-
Uonal.Institute for Population S-::iences, Bombay. for 
the year 1987-88. 

(39) A copy of the Audit Report (Hindi and English ver-
sions) on the accounts of the International Institute 
for PORulation Sciences. for the year 1986-87. 

(40) (i) A COpy of the Annual Report (Hindi artd English 
versions) of the National Institute of Homoeopathy, 
Calcutta, for the year 1985-86 along with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) showing 
reasons f.r not accompanying an explanatory note 
regarding causes and remedial steps taken on audit 
comments on the accounts of the National Institute 
of Homoeopathy, Calcutta, for the year 1985-86. 

(41) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned a.t 
(40) above. 

(42) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of HomoeoRathy. 
Calcutta, for the year 1986-87 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Institute of Homoeopathy. Calcutta, for the year 
1986-87. 

(iii) A statement (Hindi and English versions) showing 
reasons for not acc19mpanying an explanatory note 
regarding causes and remedial steps taken on audit 
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comments on the accounts of the National Institutt... 
of Homoeopathy, Calcutta. for the year 1986-87. V. 

(43) A statement (Hindi and English versons) showiD& .~ 
reasons for delay in laying the papers mentioned at 
(42) above. 

(44) ~ coN' ~ach of the following papers (Hindi and Eng-" 
list versions) under sub-section (1) of section 619A of 
the Companies Act, 1956:-

<a> (1) Review by the Government on the working of 
the Hindustaft Latex Limited for the year 1987-88. 

(il) Annual Report of the Hindustan Latex Limited for 
the year 1987-88 along with Audited Accounts and 
the comments of the Comptroller and Auditor Gene-
ral thereon. 

(b) (i) Review by the Government on the working of 
the Hosoital Services Consultancy Corporation 
(India) Limited for the year 1987-88. 

(ii) Annual Report of the Hospital Services Consultancv 
Corporation (India) Limited for the YHr 1987-88 
alOll!! with Audited Accounts and the conlments of 
the Comptroller and Auditor General thereon. 

(45) (i) A coo\' of the Annual Repo'rt, (Hindi and Engli~h 
versions) of the Central Council for Research ill 
Ayurveda and Siddha for the year 198'1.:.&8. 

(ii) A coDy of the Review (Hindi and EnlZUsh versions) bv 
the Go,remm~t on the workint( of th~ Cel'Jtral Coun-
ell fOt'" Research in Ayurveda and Siddha, for the year 
1987-88. 

(48) A statement (Hindi and Enp;1iq h ,:ersions) explaining 
the reasons for not lavh~ the AutiIted At!cOunts ?f the 
Central Council fnr Research i., AVllrvPda 'lnd ~1ddh'" 
for the vpar 1987.88 within thp. stioulated perIod of 
nine months after the close of the Accounting Year. 

(47) A statement (Hindi and ~~lio;:h versional eXDlain· 
ing the reasons for nnt ':lV'no: the Annual Reoort and 
Audited Accol1n~ of tht" Tnstitute of Past-o:radu~te 
Teachine: a"d Research. Guiaf1't Avurved UnIVersIty. 
Jamna,-ESf. 'for the ,,""ar 19R1-RR within the stipulated 
period of nine rnonth~after the close of the Account-
ing Year. .-

14 
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(48) A. statement (Hindi and English versions) explain-
mg the reasons for not laying the Annual Report and 
Audited Accounts of the Indian Medicines Pharma-
ceutical Corpora~ion Limited for !the year 1987-88 
within the stipulated period of ni,ne months after the 
close of the Accounting year. 

(49) A copy of tae Audited Accounts (Hindi and Eng-
lish versions) of the Regiional Centre for Cancer 
Research and Treatment Society, Cuttack for the 
year 1986-87. 

(50) A statement (Hindi and English versions) shOWing 
reasons for delay in laying the papers mentioned at 
(49) above. 

(51) The following statements (Hindi and English ver-
sions) showing the action taken by the Govern-
ment on various assurances, promises and undertak-
ings given by Ministers during the various sessions 
of Lok Sabha:-

(i) Statement No. XXI~-Eleventh Session, l Seventh 
1983. ~ Lok f Sabha. 

(ii) Statement No. XX-Fourth Session. 1985 r 
(iii) Statement No. XIX-Fifth Session, 1986 

(iv) Statement No. XVI-Sixth Session, 1986 I 
I 

(v) Statement No. XIV-8eventh Session, 
1 1986. I Elghth 

(vi) Statement No. XI:I-Eighth Session, 
I Lok. 

1987. }- Sabha. 

(vii) Statement No. IX-II Part of Eighth I 

Session, 1987. i 
I 

(viii) Statement No. VIII-Ninth Session, I 1987. I 
(ix) Statement No. VI-Tenth Session, 1988. I 

I 

(x) Statement No. II-Eleventh Session 1988. L 
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(52) A copy of the Insecticides (Amendment) Rules, 
1988 (Hindi and English versions) published in Noti- it'! 
fieation No. G.S.R.I064(E) in Gazette of India 
dated -the 8th November, 1988. under sub-section (3) 
of section 36 of the Insecticides Act, 1968. 

(53) A copy of the Annual Report (Hindi and English 
Vcr'5ions) of the Bureau of Indian Standards, New 
Delhi, for the year 1987-88 along with Audited Ac-
counts, under section 23 of the Bureau Of Indian 
Standards Act, 1986. 

(54) A CORY of the Review (Hindi and English versions) 
by the Government on the workin« of the Bureau of 

Indian Standards, New Delhi. for the year 1987-88. 

(55) A statement (Hindi and English versions) correcting 
the reply given on the 30th November, 1988 to Un-
starred Question No. 2791 by Sbri K. Mohandas re-
garding Import and requirement of Coconut Oil. 

(56) A copy of the Employees' State Insurance Corporation 
Group 'C' aDd 'D' (para-medical) posts Recruitment 
(Amendment) Regulations. 1988 (Hindi and Enllish 
versions) published in Notification No.A-12!1l!3178-

Estt. I.Col.II in Gazette of India dated the 10th Sep-
ltember. 1988 under sub-section (4) of 'section 97 of 

the Employees' State Insurance Act. 1948-

(57) A copy of the Annual Report (Hindi and English 
versions) Of the Employees' Provident Fund Organi-
sation for the year 1987-88. 

7. Messages from Rajya Sabha 
SeCretary-General reported the following messages from 

Rajya Sabha:-
(1) That at its sitting held on the 30th November. 1988. 

Raiya Sabha concurred in the recommendation of 
Lok Sabha to nominate one member from Rajya 
Sabha to aSSQCiate with the Committee on Public 
Accounts of Lok Sabha for the uneXJ)ired portion of 
the· term of the Committee 17ice Shri Kalpnath Rei 
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• who ceased to be a member of the Committee on 
his appointment as a Minister of State and resolved 
that Shri Jagesh Desai be appointed to the said 
Committee to fill the vacancy. 

(2) That at its sitting held on the 5th December, 1988, 
Rajya Sabha agreed without any' amendment to the 
National Highways Authority of India Bill, 1988, 
passed by Lok Sabha on the 29th November, 1988. 

(3) That at its sitting held on t.~e 5th December 1988 
RajYa Sabha agreed without any amendment' to th~ 
Sixth Schedule to the Constitution (Amendmen.t) 
Bill, 1988, passed by Lok Sabha on the 29th Novem-
ber, 1988. 

(4) That at its sitting held on the 6th December, 1988, 
Rajya Sabha agreed without any amendment to the 
Constitution (Sixtieth Amendment) Bill, 1988, passed 
by Lok Sabha on t~e 30th November, 1988. 

8. Assent to Bill 
Secretary-Gen€l'al laid on the Table the Maternity Benefit 

(Amendment) Bill, 1988, passed by the Houses of Parliament 
during the current session and assented to. 

t. Leave of absence 

The following members weTe granted leave of absence from 
the sittings of the HO'ilse for the period mentioned against each:-

(1) 8hri Gangadhar S. Kuchan-17th to 23rd August, 1988 
and 29th August to 5th 
September. 1988 (11th 
Session) . 

(2) Smt. Vijayanthimala Bali-2nd to 4t~ November, 1988 
and 15th to 28th Novem-
ber, 1988 (12th Session). 

(3) S t Akbar Jahan Abdullah-2nd to 4th November, 
m . 1988 and 15th Novem-

ber, to 7th DeceI!lber, 
198& (12th SesslOn) . 
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to. Report of Public Accounts Committee ">". 

SHRl C. MADHA V REDDY presented the ·HuAdred and 
Tbirty .. ninth Report (Hindi and bnghsh versions) of Public 
Accounts Committt.:e ~')J1 Family Welrare Programme.' 

11. Report of the Railway Convention Committee. " 
, . ~ 

PROF. NARAlN CHAND PARASHAR presented the 
Eleventh Report of the Railway Convention Committee On action 
taken by Government OIl the recommendations conta~ in !.heir 
Fifth Report (Eighth Lok Sabha) on 'Railway .Electrification" 

U. Ilepert of the Commit·teeen·. Subordinate Legislation 
SHRI ZA1NUL BASHER presented the Twentieth Report 

(Hindi and English versh)fls) of the Committee 011 Subordi,nate 
Legislation. . 

13. Minutes.f Committee en Absence of Members 

SHRl ANOOPCHAND SHAH laid on the Table Minutes 
(Hindi and English versions) of the Sitting of t.be COOI-
mittee on Absence gf Members from the Sittings 0'; the House 
held on me 5th [).:ccJOO:.:r? 1988. 

14. Matters Under aul~ 371 

(1) Shri Birbal raised a matter regardin~ need to ensure 
regular supply of water for irrigation . in the command area 
from the Indira Gandhi· Canal, 

(2) Shri Santosb Kumar Singh raised a matter regardiQ.g 
need to COI'ltinue import of Rifampicin. 

(3) Sbri Aziz QureRi raised a matter regarding need to 
initiate action toprOD'lote permanent friendship and lasting 
peace with the people and Government of China. 

(4)Prol, Narain Chand Parashar raised a matter regarding 
demand of Ex-servicemen for one-raDk~one pension. 

(5) &tnt .. Kisbbri Sinha raised a matter regarding need to 
construct a National Highway from Hajipur to Betia tJiu Vat. 
~ili . 

18 



'. (7) Shri K. R. N~tarajan raised a matter regardinR need .to 
ISSUe a commemorative stamp-.·in .memory' 'of late- 8hri M. G.' 
Ramchandran. . 

(8)' Sh~i' vrjo;7:kumar .'X!id~V ~~d a m~tter regarding nee~' 
to exte~ Bakhtiarpur-Rajgir railway. p.ne upto Bodh. ~y.a and 
con~l'Ollof"-Fat'Ml"Islampur railway nne 'into broad .ga1.lge• 

(9) Shri S. B. Sidnal raised a matter regarding need for 
early conversion·lof Miraj-Belgalim. railway line into broad 
gauge. -

(10) Shri V. S. Vijayaraghavan rais~d a matter regarding 
assault on him by the polke in ~~r.~la on 17th November, 1988. 

(ll) Shri Ram Nagina Mishra raised a matter'regarding need 
to ensure equal price to all cane-gro~rs' in Uttar· PradeSh. 

(12) Smt. Prabhawati Gupta raised a matter regarding 
need for the Central Government to take over Ramacast· Lirni-
te1, Motihari. 

(13) Shri Mohd. Mahfooz Ali Khan raised a matter regard-
ing need to extend the existing Bar~an.,.Eta, railway. line upto 
Farrukhabad. 

15. Statements by Ministers 
• (1) The Minister of Urban Development made a statement 

regarding th.e Report of the Nati~al Commission. on Urbani-
sation submItted to Government In August, 1988. 

@ (2) The Miriister of State in the Ministry of .Agdc~ure 
made a statement regarding the damages. due to ~yclone In the 
States of West Bengal, Orissa and. the UnIon TerrItory of·Anda-
man and Nicobar Island" and the rel!ef me·lsures undertaken . 

.... (3) The Minister of Environme~t and Forests m~de a ~ate-
ment regarding National Forest Policy. . . . 

__ • __ ~_ .. ___ ._ . . __ ~._~_ .. __ w:'" -: .... -••. _ .•••. _- ._-" ":"-.' ... ,._-"- •• --:... _._..!.._.,.. - -".--- -.- ._-

.Made at 4.29 P.M. 
@Made at 5-52 P.M. 
"Made at 6-10 P.M. 
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He also laid on the Table a copy of the BesolutioD. (HiDdi • 
and English V~DS) enunciatin« the revised NatiGDal Farest 
Polley published in Gazette of India dated the 7th December, 
1988 .. 

16. GoverDm.t BW-Uader Coasidentioa 
The Forest (Conservation) Amendment Bill~ 1988. as P4'~ed by 

Ra;ya Sabha. . 
The motion for cons:derat~on of the Bill was mov~ by Shri 

Z. R. Ansari. I 

The following members took part in the debate:-

(1) Sbri E. Ayyapu Redd~~ 
(2) Shri Harish Rawat 
(3) Smt. Prabhawati Gupta 
(4) Shri Gadadhar Sahai 
(5) Shri Zainul Basheri 
(6) Prof. Narain Chand Parashar 
(7) Shri Ram Bahadur Singh. 
(8) Shri Ajay Mushran 
(9) Shri K. P. Singh Deo 

(10) Shri S. Than,;(araju 
(11) Shri K. N. Pradhan 
(12) Shri Vijay N. Patil 
(13) Dr. G. S. Rajhans 
(14) Shri Vijoy Kumar Yadav 
(15) Shri Somnath Rath 
(16) Shri Keshorao Pardhi 
(17) Shri Virdhi Chander Ja:n 
(13) Shri Bhadreswar Tanti 
(19) Shri y. S. Mahajan 
(20) Shri N. Tombi Singh 
(21) Smt. Basavarajeswari 
(22) Shri Mohd. Mahfooz Ali Khan 
(23) Shri S. G. Gholap 
(24) Shri Yogeshwar Prasad Yogesh 
(25) Shri. Mankuram Sodl 
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• 
(26) 8hri Balasaheb Vikhe Patil 
(27) 8hri R. Annanambi 
(28) 8hri Aziz Qureshi; 
(29) Shri Sriballav Panigrahi 
(30) Shri Ram Pyare Panika. 
(31) Shri C. Jan.ga Reddy! 
(32) 8hri N. Dennisi 
(33) Shri Kali Prasad PandeY, 

.<'34) 8hri Ram Bhagat Paswani 

The discussion was not concluded. 

ii.15 P.M. 
(Lok Sabha adjourned till 11 A.M. on Mon~y. the 12th 

December, 1988) 

8UBHASH C. KASHYAP, 
Secretary-Genertil. 
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WKSABBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, December 12, 19881 Agrahayana 21, 1910 (Saka) 

11-03 A.M. 
Obituary Reference 

No. 407 

The Speaker made a reference to the passing away of Dr. 
Nagendra Singh who was a sitting judge of the International 
Court of Justice and was also a Member of the CQnstituent As-
sembly from July, 1947 to February, 1948. 

As a mark of respect to the deceased, Members stood in 
silence for-a short while and thereafter the House was adjourn-
ed for the day. 
11-07 A.M. 
(Lok Sabha adjourned till 11 A. M. on Tuesday, the 13th 
December, 1988) 

SUBHASH C. KASHYAP, 
SecretaTy-G~I. 
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LOK SABRA 

BULLETIN-PART z" 
[Brief Record of Proceedings] 

Tuesday, December 13. 19881Agrahayana 22. 1910 (Saka) 

No. 408 
11 A.M. 
1. Reference by Speaker 

The Speaker made a reference to the tragic and large scale 
loss of life and p.roperty caused by the devastating earthquake 
in the Soviet Republic of Annenia on 7th December. 1988. 

Thereafter, Members stood in silence for a short while in 
memory Of the deceased. 

2. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following P,apers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act. 1956:- . 

(a) (i) A statement regarding Review by the Govern-
ment on the working of the Andrew Yule and Com-
pany Limited, Calcutta, for the year 1987-88. 

(m Annual Report of the Andrew Yule and Company 
Limited. Calcutta, for the year 1987-88 along with 
Audited Accounts and comments of the Comp-
troller and Auditor General thereon. 

(b) (i) Review by the Government on the working 
of the Hindustan Organic Chemicals Limited, for 
the year 1987-88. 
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(li) Annual Report of the Hindustan Organic Chemi-
cals Limited for the year 1987-88 along with Au- ,1 
dited. Accounts and. comments of the Comptrol-

ler and Auditor General thereon. 

(2) (i) A copy of the Annual Report (Hindi and Eng-
lish verslons) of the Indian Institute of Mass Com-
munication, New Delhi, for the year 1967-88 alona 
with Audited Accounts. 

(li) A copy of the Review (Hindi and English versions) 
by the Government OD the working of the Indian 
lDstitute of Mass Communication, New Delhi, tor the 
year 1987-88. 

(3) A copy each of the follOWing papers (Hindi and Eng-
lish versiOns) under sUb-section (1) of section 619A 
of the Companies Act, 1956:-

(1) Review by the Government on the working 01 the 
Steel Authority of India Limited, New .Delhi, for 
the year 1987-88. 

(li) Annual RepoI t of Steel Authority of India, New 
Delhi for the year 1987-88 along with Audited Ac-
counts and comments of Comptroller and Auditor 
General thereon. 

(4) A copy each of Notification No. 313/88-Customs and 
114188-Customs (Hindi 8lld English versions) pub-
lished in Gazette of India dated the 9th December, 
1988 regarding reduction in the customs duty on in-
jection blow moulding machine to the level of 55 
per cent ad valorem and at the same time iDc:reaIe in 
duty in respect of tour specified packaging machinery 
from the existing level of 35 per cent to 55 per cent 
ad va101'em. under section 159 of the Customs Act, 
1982. ~. 

(5) A copy of: the Income-tax (Tenth Amendment) 
Rules, 1988 (Hindi and English versions) published 
in Notification No. S.O. ll08(E) in Gazette o! 
India datedtbe 28th November_ 1988, under section 
296 of the Income-tax Act, 1981. 
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(6) A C~py eac~ of the following papers (Hindi and 
EnglIsh versIons) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Goa Shipyard Limited, Goa, for the year 1987-88. 

(li) Annual Report of the Goa Shipyard Limited, Goa, 
for the year 1987·88 along with Audited Accounts 
and comments of the Comptroller and Auditor 
General thereon. 

(7) (i) A copy Of the Annual Report (Hindi and English 
versions) of the Life Insurance Corporation of India 
for the year 1987-88 along with Audited Accounts. 

(li) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Life Insurance Corporation of India for the year 
1987-88. 

(8) A COpy each of the following papers (Hindi and 
English versions) under sUb-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of 
the Indian Telephone Industries Limited, ~anga­
lore, for the year 1987-88. 

(ii) Annual Repart of the Indian Telephone Industries 
Limited, Bangalore, for the year 1987-88 along 
with Audited Accounts and comm.ents of the Com-
ptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working 
of the Hindustan Teleprinters Limited, Madras, 
for the year 1987·88. 

(ii) Annual Report of the Hindustan Teleprinter!! 
Limited. Madras. for the year 1987-88 alan!! with 
Audited Accounts and comments of the Compt-

roller and Auditor General thereon. 

(9) (i) A copy of the Annual Report (~indi and English 
versions) of the Coir Board, Cochl.n, for the year 
1987-88 under section 19 of the COlr Industry Act, 
1953. 
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(ii) A s~tement (Hindi and English versions). regar~ 
ReVlew by the GoveI'lUDellt on the working of the . 
Coir Board, CochiDt for the year 1987-88. 

(10) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Tool Room and Training 
Centre, Calcutta, for the year 1987-88 along with 
Audited Accounts. 

(U) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Central Tool Room and Training Centre, Calcutta, for 
the year 1987-88. 

(11) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Institute of Tool Design. 
Hyderabad, for the year 1987·88 along with Audited 
A.cc:ounts. 

(il) A statement (Hindi and English versions) regarding 
. " Review by the "Govermnent on the working of the 

Central IDstitute of Tool Design, Hyderabad, for the 
year 1987-88. 

(12) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Tool Room, Ludhiana, for 
the year 1987-88 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review ·by the Government on the working of the 
Central Tool Room. Ludbiana, tor the year 1987-88. 

(13) A copy of the Coffee (Second Amendment) Rules, 
1988 (Hindi and English versions) published in 
Notification No. G.S.R. 851 in Gazette of India 
dated the 29th October, 1988, under sub-section (3) 
01. section 48 of the Coffee Act. 1942. 

(14) A copy: each of the following papers (Hindi and Eng-
lish versions) under sub-seetion (1) Of section 619A 
Of the Companies Act, 1958:-

(1) Review by the Government on the working of the 
State Trading Corporation. New DeIhL, for the year 
198'7-88. 



(ii) Annual Report of the State Trading Corporation 
New Delhi, for the year 1987-88 along with Audit~ 
ed Accounts and comments ot the Comptroller 
and Auditor General thereon. 

(15) ~i) A coPY of the Annual.Report .(Hindi and Eng-
I1sh verSIons) of the Indian Institute of Foreign. 
Trade. New Delhi, for the year 1987-88 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by ~he Govemm~t on the working of the Indian 
Institute of ForeIgn Trade, New Delhi for the year 
1987-88. ' 

(16) (i) A copy of the Annual Report (Hindi and English 
versions) of the Engineering ElCpOrt Promotion 
Council, Calcutta, for the year 1986-87 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Engineer-

ing Export Promotion Council, Calcutta. for the year 
1986-87. 

(17) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(16) above. 

(18) A copy each of the foUowing.Notific-ations (Hindi and 
English versions) under section 38 of the Drugs and 
Cosmetics Act, 1940:-

(i) The Drugs and Cosmetics (Second Amendment) 
Rules, 1988 published in Notification No. G.S.R 
675(E) in Gazette of India dated the 2nd June, 1988. 

(ii) The Drugs and Cosmetics (Seventh Amendment) 
Rules 1988 published in Notification No. G.S.R. 
813 (E) in Gazette of India dated the 27th July, 1988. 

(19) A statement (Hindi and English .vers~ons) sh~wing 
reasons for delay in laying the NotIfication mentioned 
at (18) (i) above. 

(20) (i) A copy of the Annual Report (Hindi and Engli~h 
versions) of the Central Council for Research I m 
Homoeopathy, New Delhi, for the year 1987-88 a ong 
with Audited Accounts. 
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(il) A COPY' of the Review (Hindi and EngUsh versions) by (j; 
the Government on the working of the Central Coun-
cil ,for Research in Homoeopathy, New Delhi, for the 
year 1987-88. 

(21) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute ot Health and 
Family Welfare, New Delhi, for the year 1987-88 along 
with Audited Accounts. 

(U) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Institute of Health and Family Welfare, New Delhi. 
for the year 1987-88. 

(22) (i) A copy of the Annual Report (Hindi and English 
versims) of the Cancer Institute, Madras, for the year 
1987~ along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of. the Cancer 
IDstitute, Madras, for the year 1987-88. 

(23) A copy of the Annual Report (Hindi and English ver-
sions) of the National Institute of Naturopathy. Pune, 
for the year 1987-88 along with Audited Accounts. 

(24) A copy of the Chandigarh Juvenile Justice Rules, 1987 
(Hindi and English versions) published in Notifica-
tion No. 56i4~1!&8-FII(14)!3416 in Chandigarh Gazette 
dated the 14th March, 1983, issued 'Under section 62 
of the Juvenile Justice Act. 1986. 

Secretary-General reported the followin~ messages from 
Rajya Sabha:-

(1) That at its sitting held on the 6th December. 1988. 
Rajya Sabha agreed without any amendment to the 
Batik:ing. Public Financial Institutions and Negoti-
able Instruments Laws (Amendment) Bill. 1988, 
passed by Lok Sabha on the 2nd December, 1988. 

(2) That Rajya Sabha had no recommendations to make 
to Lok Sabha in reJ{ard to the Tamil Nadu Appro-
priation (No.3) Bill, 1988, passed by Lok Sabha on 
the 5th December. 1988-
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(3) That Rajya Sa~ha had no recommendations to make 
to Lok Sabha m regard to the Punjab Appropda.. 
tion (No.3) Bill, 1988, passed by Lok Sabha on the 
5th December, 1988. 

4. Government Bill-Introduced 
The Direct Tax Laws (Amendment) Bill, 1988. 

5. Motion under rule 388 
SHRI B. SHANKARANAND moved the following motion:-

"That this House do suspend rule 67 of the Rules of 
Procedure and Conduct of Business in the Lok Sabha 
in its application to the motion for the introduction 
of th~ Constitution (Sixty-second Amendment) Bill, 
1988 m as much as an idnetical Bill namely the 
Constitution (Amendment) Bill, 1985 (amendment 
Of Article 326) by Shri Satyagopal Misra, M.P. is 
already pending before the House." 

The motion was adopted. 

~. Government Bills-Introduced 
(i) The Constitution (Sixty-second Amendment) Bill, 1988. 
(il) The Representation of the People (Amendment) Bill, 
1~. \ 

7. Matters Under Rule 377 

(1) Dr. K. S. Bhoi raised a matter regarding need to have 
a separate coal mining company for Orissa with headquarters 
at Sambalpur. 

(2) Shri Ganga Ram raised a matter regarding need to 
formulate an action plan for the centenary celebrations of 
Dr. Ambedkar which falls on 14th April, 1991. 

(3) Shri Nandlal Choudhary raised a matter regarding need 
for steps for getting World Bank aid for a comp~e~ve plan 
on river Narmada/Bina to solve the water scarCIty I~ Sagar 
(Madhya Pradesh). ; 

(4) Dr. G. S. Bajhans raised a ~tt~r re~g n~ to 
set up a 'fruit processing industry in MIthlla regIon of Bihar. 
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(5) Shri Uttam Rathod raised a matter regarding need to Olr 
amend the Constitution to add/delete communities from SCI . 
ST list and to implement MandaI Commission Report. 

(6) Shri K. Ramachandra Reddy raised. a matter regarding 
need for steps for early completion of on-going power projects 
in Andhra Pradesh to meet the power shortage. 

(7) Dr. A. K. Patel raised a matter regarding need to en-
quire into the import of pest infected wheat from U.S.A. 

(8) Shri Manoranjan Bhakta raised a matter regarding need 
to provide essential commodities and financial assistance to the 
cyclone affected people of Andaman and Nicobar Islands. 

(9) Shri Somnath Rath raised a matter regarding need to 
direct NALCO, BALCO and SECL to provide jobs to one person 
from. each family displaced by the execution of their projects 
In Orissa. ; 

8. Government Bill-Passed 

The F07'e$t (Conservation) Amendment BtU, 1988, as passed 
by Rajya Sabha. 

Discussion on the motion for consideration of Bill moved 
by Shri Z. R. Ansari on the 7th December, 1988, continued. 

The follOwing members took part in the debate:-
(1) Shri Shantaram Naik 
(2) Prof. N. G. Ranga 
(3) Shri D. B. Patil 
(4) Or. Prabhat Kumar Mishra 
(5) Sbri Uttam Rathod 
(6) Shri G. Bhoopathy 
(7) Shri Shanti Dhariwal 
(8) Dr. Digvijay Sinh 
(9) Shri Ramashray Prasad Singh 

(10) Shri G. L. Vyaa 
(11) Shri Bharat Singh 
(12) Shri Piyus Tiraky 

(Lok ScbOO adjourned atl P.M. cmd re-aa.emb1ed at 2-04 PM.) 
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(13) Shri K. D. SultanpUri 
(14) Shri Manoranjan Bhakta 
(15) Shri V. Sobhanadreeswara Rao 
(16) Shri Manikrao Hodlya Gavit 
(17) Shri Chintamani Jena 
(18) Prof. Saif-'ad-Din Soz 
(19) Shri Jagannath F'atnaik 
(20) Shri u. H. Patel 
(21) Shri Balwant Singh Ramoowalia 
(22) Shri Shankarlal 
(23) Shri Vishnu Modi 

Shri Z. R. Ansari replied to the debate. 

The motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up. 

Clauses 2 and 3 were adopted. 

Clause 1. the Enacting Formula and the Long title were also 
adopted. 

The motion. that the Bill be passed was moved by Shri 
Z. R. Ansari. 

The motion was adopted and the Bill was passed. 

9. Discussion under Rule 193 

Discussion on the d~smal performance of Indian sportsmen 
in the Seoul Olympic Games, rai~ed by Shri C. Janga. Reddy on 
1st December, 1988, continued. 

The following members took part in the debate:-

(1) Shri N. Tombi Singh 
(2) Shri Virdhi Chander Jain 
(3) Shri Parag Chaliha 
(4) Dr. G. S. Rajhans 
(5) Shri Harish Rawat 

The discussion was not concluded. 
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10. Statemeat by Minister 
, 

The Minister of Home Affairs made a statement regarding 
the Guwahati High Court Order on the writ petition challeng-
ing the President's Proclamation under article 356 of the Cons-
titution in relation to the State of Nagaland. 

11. Report of Business Advisory -COpUnittee ,. 
Smt. Sheila Dikshit presented the Sixty-fourth report of the 

Business Advisory Committee, 
6.04 P.M. 
(Lok Sabha adjourned till 11 A.M. on WeanesdClYt the 14th 

December, 1988) 

SUBHASH C. KASHYAP. 
Secretary-Gtme7'al . 

• 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, 'December 14, 1988/Agrahayana 23, 1910 (Saka) 

No. 409 
11 A.M. 

1. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute, of Astrophysics, 
Bangalore, for the year 1987-88 along with Audited 
Accounts, 

(2) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Synthetic and Rayon Textiles 
Export Promotion Council" Bombay, for the year 
1987-88 along with Audited Accounts, 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Synthetic 
and Rayon Textiles Export Promotion Council. 
Bombay, for the year 1987-~8. 

(3) A copv of the Notification No. S.O. 3325 (Hindi and 
English versions) published in Gazette of India dated 
the 5th November, 1988 making further amendment 
to Notification No. TCIII/3036j58: Notification, dated 
the 28th August. 1958 regarding Liability Of Rail-
waYS for loss of luggage from Cloak Room, issued 
under section 47 of the Indian Railways Act, 1890. 
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z. Report of· the Railway CODVeDtion Committee 
PROF. NARAIN CHAND PARASHAR presented the 

Twelfth ~port (English and Hindi versions) of the Railway 
Convention Committee on Action Taken by Government on the 
recommendations contained in their Ninth Report (Eighth Lok 
Sabha) on 'On-going Railway Line Projects' 

3. @Motion RegardiogBeport of the Joint Committee-
Extension of Time 

MAJ. GEN. R. S. SPARROW moved the following 
motion:-

"That this House do further extend upto the first day of 
the Budget Session, 1989, the time for presentation 
of the report of the Joint Committee on the Bill to 
consolidate and amend the law relating to Railways." 

The motion was adorted. 

4. Motion Begarding Sixty-Fourth Report. of Busiaea Advisory 
Committee 

SHRIMATI SHEILA OIKSHIT moved. the following 
motion:-

"That this House do agree with the Sixty-fourth Report 
of the Business Advisory Committee presented Ito 
the House on the 13th December, 1988." 

The motion was adopted. 

a. Matters Under Rule 377 
(1) Shri Sriballav Panigrahi raised a matter regarding estab-

lishment of a subsidiary coal company under Coal Indi8 Limi-
ted in the coal belt of Orissa. 

(2) Shri Raj Kumar Rat raised a matter regarding need 
to enquire into the sharp rise in prices of certain drugs. 

(3) Shri Banwart Lal Purohit raised a matter regarding 
need to restore the quota of berths from Nagpur in various 
trains. 

@Memorandum giving reasons for extension of time c:i.r'-' 
culated separately. 
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(4) Shri Balasaheb Vikhe Patil raised a matter regarding 
need to ensure that the benefit of lower interest rate is passed 
on to the farmers as announced in the budget. 

(5) Shri Birbal raised a matter regarding need to ensure 
that farmers get a minimum of Rs. 10001- per quintal for 
'Narma Cotton'. 

(6) Shri Prabhulal .dawat raised a matter regarding need 
for over-all development of Banswara-Doongarpur region of 
Rajasthan. . 

(7) Shri .s. N. Reddy raised a matter regarding need for 
financial assistance to cotton 'growers of Guntur and Prakasam 
districts of Andhra Pradesh. . 

(8) Shri Syed Shahabuddin raised a matter regarding need 
to amend the Wakf Act, 1954 and to enforce all the provisions 
of amendment Act of 1983. 

G. Government Bills-under consideration 

(i) The Constitution (Sixty-second Amendment) Bm, 1986 

(il) The Representation of the People (Amendment> Bill, 1988 

The motions for consideration of the Bills were moved by 
Shri B. Shankaranand. 

The following members took part in the combined debate:-

(1) Shri C. Madhav Reddy 
(2) Shri V. N. Gadgil 
(3) Shri Somnath Chatterjee 
(4) Shri Veerendra Patil 
(5) Shri Priva Ranjan Das Munsi 
(6) Prof. Madhu Dandavate 
(7) Shri Mukul Wasnik 
(8) Shri Balkavi Bairagi 
(9) Shri Dinesh Goswami 

(10) Shri H. K. L. Bhagat 
(11) Shri Sharad Dighe 
(12) Choudhry Khurshid Ahmed 
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(13) Prof. P. J. Kurien 
(14) Shri Surendra Pal Singh 
(IS) Prof. Saif-ud-Din Soz 
(16) Shri Pratap Bhanu Sharma 
(17) Shri Somnath Bath 
(18) Shri G. M. Banatwalla 
(19) Sbri Jagannath Choudhary 
(20) Shri Vlrdhi Chander Jain 
(21) Dr. ~ K. Patel 
(22) Smt. Patel Ramaben Ramjibhai Mavani 
(23) Kum. Mamata Banerjee 
(24) Shr.i N. V. N. Somu 
(25) Dr. G. S. Rajhans 

The discussion was not concluded. 

7-02 P.M. 
(Lok Sabba adjourned till 11 A~M. on Thursday, the 15th 

December, 1988) 

SUBHASH C. KASHYAP. 
secretrrry-General. 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, December 15, 1988/Agrahayana 24, 1910 (Saka) 

No. 410 
11 A.M. 
1. Papers Laid. on the Table 

The following paper!': were laid on the Table:-

1. A, copy ea,ch of the following papers (Hindi and Eng-
lish versIOns) under sub-section (1) of section 6l9A 
of the Companies Act, 1956:-

(a) (i) A statement regarding review by the Govern-
ment on the working of the Rehabilitation Industries 
Corporation Limited, Calcutta, for the year 1987-88. 

(ti) Annual Report Of the Rebabilitation Industries Cor-
poration Limited. Calcutta. for the year 1987-88 along 
with Audited Accounts aDd comments of the Comp-
troller and Auditor General thereon. 

(b) (i) A statement regarding review by the Govern-
ment on the working of the Engineering Projects 
(India) Limited. New Delhi, for the year 1987-88. 

(ii) Annual Report of the Engineering Projects (India) 
Limited, New Delhi, for the year 1987-88 along with 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 
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(c) (i) A statement regarding review by the Govern-
ment on the working of the Mining and Allied Ma- ," 
chinery Corporation Limited, Durgapur, for the year 
198?-88. 

(ii) Annual Report of the Mining and Allied Machinery 
Corporation Limited, Durgapur, for the year 1987-88 
along With Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(d) (n A statement regarding review by the Govern-
ment on the working of the Instrumentation Limited. 
Kota. for the year 1987-88. 

\ii) Annual Report of the Instrumentation Limited, Kota. 
for the year 1987-88 along with Audited Accounts 
and comments of the Comptroller and Auditor Gene-
ral thereon. 

(e) (i) A statement regarding Review by the Govern-
ment on the working Of the Bharat Ophthalmic Glass 
Limited, Durgapur, for the year 1987-88. 

(ii) Annual Report of the Bharat Ophthalmic Glass 
Limited. Durgapur, for the year 1987-88 along with 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(C) (i) A statement regarding Review by the Govern-
ment on the working of the National Instruments 
Limited, Calcutta, for the year 1987-88. 

(li) Annual Report of the National Instruments Limited. 
Calcutta. for the year 1987-88 . along with Audited 
Accounts and COlDments of the Comptroller and Au-
ditor General thereon. 

(2) (i) A copy of the Annual Report (Hindi and English 
versions) of the Rajghat Samadhi Committee for 
the year 1987-88 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English vemons) 
by the Government on the workina of the Hajghat 
Samadhi Committee for the year 1987-88. 
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(3) A copy e~ch of the following Notifkations (Hindi 
and. EnglLSh versions) under sub-section (3). of 
section 642 of the Companies Act, 1956:-

(i) The Company Law Board (Bench) (Second Am-
endment) Rules, 1988 published in Notification No. 
S.O. 945 (E) in Gazette of India dated the 14th Octo-
ber, 1988. ' 

(ii) The Compan:es (Central Government's) GeneraJ 
Rules and Forms (Fifth Amendment) Rules, 1988 
published in Notification No. G.S.R. lO:i2(E) in Gaz·· 
ette of India dated the 26th October, 1988. 

(4) A COpy of the Notification No. G.S.R. BOO (Hindi and 
English versions) published in Gazette of India dated 
the 8th October, 1988 declaring Mis Dravindian 
Benefit Fund Limited, Madras as 'Nidhi', under sec-
tion 620A of the Companies Act, 1956. 

(5) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Engineering Export Promotion 
Council, Cal:!utta, for the year 1987-88 along with Au-
dited Accounts· 

(ii) A copv of the Review (Hindi and English versions) by 
the Government on the working of the Engineerin~ 
Export Promotion Council, Calcutta, for the year 
1987-88. 

(6) A copy of the Annual Report (Hindi and English 
versions) of the Employees' State Insurance Corpo-
ration for the year 1987-88. 

(7) A copy of ft .. e Annual Accounts (Hindi and Eng-
lish versions) of the Employees' State Insurance 
Corporation for the year 1987..:88 together with Audit 
Report thereon. ' 

(8) A copy of the Consolidated Annual Accounts (J:Iindi 
and English versions) of the. Employees PrOVldent 
Fund Organisation. New DelhI, for the year 1987-88 
together with Audit Report thereon. 

2. Report of Public Accounts Committee 
SHRI AMAL DATTA presented the Hundred an? 

F . h Report (Hindi and English versions) of Public 
A~~~~ts Committee on Wheel and Axle Plant, Yelahanka. 
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3. Presentation of Petitiflll 
. SHRI BASUDEB ACHARY A presented a petition signed 
by Shri Sanjeev Shetty and other workers of Bharat Electro-
nies Limited regarding privatisation of BEL-Taloja unit. 

4. Matters under rule 377 
(1) Shri Shankarlal raised a matter regarding need to direct 

the Government of Rajasthan to ensure proper representation 
·in jobs to backward class people. 

(2) Smt. Prabhawati GUpta raised a matler regarding need 
to sanction construction of a bridge over river Sikarhawa in 
Bihar in the next year's plan. 

(3) Dr. Chandra Shekhsr Tripathi raised a matter regard-
ing need to check the sp~ad of heart ailments in the country 
particularly amongst the youth, 

'(4) Shri Madan Pandey raised a matter regarding need to 
take steps to encourage the use of Hindi and other regional 
languages. 

(5) 8mt. Usha Chowdhary raised a matter regarding need 
to give clearance to the cotton procurement scheme submitted 
by the ~t of Mahwashtra and also to ensure remu-
nerative price for cotton. 

16), Shri Dintsh Goswami raised. a matter regarding n~ 
to revise the Tate of royalty on oil to Assam. 

(7)' Shri Ram Narain Sinf(h raised a matter regarding nf'P.d 
• to remove the disparity in the levy price of sugar. 

(8) Shri G. M. Banatwalla raised a matt.er regarding need 
to review the decision to discontinue the Central Investment 
subsid,y to non-manufacturing units. 

'(9) Dr. Prabhat Kumar Mishra raised a matter regarding 
need to a"pent railway facilities in Bilaspur (MadhYa Pra-
desh). 

5. GoYeI1Il11eDt BiIIs-..... 
(i) The Constitution (Sixty..second Amendment) BUl. 1988. 
(if) The Rep1-esentation of the People (Amendm~nt) Bill, 

1988. 
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) Combi d d' . 
the Bill ne dlScbusSlon. on the motions for consideration of 
1988 S t~oved y Shn B. Shankaranand, on 14th December . con mue :- . ..' 

The follo\VinJ members took part in tBe .. combined -debate:'-
(1) Shri Indrajit Gupta 
(2) Shri Jagannath Kaushal 
(3) Shri P. Kolandaivelu 
(4) Shri Rajiv Gandhi 
(5) Shri Charanjit Singh Walia 
(6) Shri Balwant Singh Ramoowalla 
(7) Shri V. Kishore Chandra S. Deo 
(8) Shri D. B. PatH 
(9) Shri Sultan Salahuddin Owaisl 

(10) Shri Kali Prasad Pandey 
~11) Shri Ram Prakash CQoudhary 
(12) Shri Satyendra Narayan Sinha 
(13) Bhai Shaminder Singh 
(14) Shri V. SobhanadTeeswaJll Rao 
115) Shri Abdul Rashid Kabuli 
(16) Shri Braja Mohan Mohanty 
(17) Shri Amal Datta 

Shri B. Shankaranand replied to the combined de~ate. 
(i) On the motion for consideration of the Constitution 

(Six1\r-second Amendment) Bill, 1988, the House divided, 
Aves· 382;-Noes* Nil. The motion was adopted by a majority 
of the total membership of the House and by a majority of not 
less than two. thirds of the members present and voting. 

C1a~-by-c1ause consideration of the Bill was taken up. 

On the motion for adoption of clause 2. the House divided. 
Ayes" 393; Noes "'Nil. 

Clause 2 was adopted by a majority of the total member-
ship of the House and by a majority of not less than two. • 
thirds of the members present and voting. 

- --.- _._---- .- .... ----"-"-' -----_ .. -_ .... --" _._-_._---
"'Subject to correction. 
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Clause 1 was adopted as amended. 
The Enacting Formula and the Long Title were also adopted. 

The motion that the Bill, III amended, be passed was moved 
by Shri B. Shankaranand . 

.on the motion the House divided, Ayes ·387; Noes -nil. 
~ motion was a!»Sted. by a ~jority of the total member. 
ship of the HOUSe bya majonty of not less than two.thirds 
of the members present and voting. The Bill, as amended. was 
passed by the requisite majority in accorqance with the provi-
sions of article 368 of the Constitution. 

(ii) The motion for consiaeration of the Representation of 
the People (Amendment) Bill. 1988 was adopted and clause-
by-clause consideration of the Bill was taken up. 

On amendment No. 19 to clause 2 moved by Prof. Madhu 
Dandavate. the House divided: Ayes· 55; Noes- 239· 'The 
amendment was accordingly negatived. 

On amendment No. a1 to clause 2, moved by Shri C. Madhav 
Reddy, the House divided: Ayes· 58; Noes· 246. The amend-
ment was accordingly negatived. 

On amendment No. 136 to clause 2 moved by Shri Saifuddin 
Chowdhary. the House divided: Ayes- 54; Noes· 247. The 
amendment was accordingly negatived. 

Clause 2 was adopted~ 
Clause 3 was adopted. 
Clause 4 was adopted as amended. 
Clause 5 was adopted. 
On clause 6, the House divided: Ayes- 146; Noes 48. Clause 

6 was accordingly adopted. 
Clauses 7 to 11 were adopted. 
On amendment No. 160 moved byShri Dinesh Goswami an.1 

162 moved by SJui C. Madhav Redy, to clause 12, the House 
divided: Ayes'" 38; Noes" 138. The amendments were accord-
ingly negatived. 

·Subject to correction. 

6 



Clause 12 was adopted. 

Clauses 13 to 16 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill, as amended, be passed was moved. 
by Shri B. Shankaranand. .... 

The following Members took part in the debate:-
(1) Shri K. Ramachandra Reddy. 
(2) Shri B. N. Reddy. 
(3) Shri Thampan Thomas 
(4) Shri B. Shankaranand. 

'file motion was adopted and the Bill, as amended, was pass-
ed. 

7-06 P.M. 
(Lok Sabha adjourned till 11 A. M. on Friday. the 16th 
December, 1988). 

SUBHASH C. KASHYAP, 
secretary-Genera.~. 

7 

MGIPMRND-LS 1-2140 LS-15-12-88-800. 



LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, Decemher 16. 1988/ Agrahayana 25, 1910 (Saka) 

No. 411 
11 A.M. 
1. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and Eng-

lish versions) under sub-section (1) of section 619A 
of the Compames Act. 1956:-

(a) (i) A statement regarding Review by the Govem-
ment on the working of the Bharat Yantra Nigam 
Limited, Allahabad, and its Subsidiaries, for the year 
1987-88. 

(ii) Annual Report of the Bharat Yantra Nigam Limited. 
Allahabad, and its Subsidiaries for the year 1987-88 
along with Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(b) (i) A statement regarding Review by the Govern-
ment on the working of the Heavy Engineering Cor-
poration Limited, Ranchi. for the year 1987-88. 

(ti) Annual Report of the Heavy Engineering Corpora-
tion Limited, Ranchi, for the year 1987·88 along 
with Audited Accounts and comments Of the Com.p-
troller and Auditor General thereon. 

(2) A copy each of the following papers (Hindi ~nd 
English versions) under sub-sectIon (1) of sectIon 

619A of the Companies Act, 1956:-
(i) Review by the Government on the work-

ing of the Andaman and Nicobar Islands 
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Forest and Plantation Pevelopment Corporation 
Limited, Port Blair, for the year 1987-88. 6' 

(ii) Annual Report of the Andaman and Nicobar Is-
lands Forest and Plantation Development Corpo-
ration Limited, Port Blair, for the year 1987·88 
along with Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

(3) A copy of the Annual Report (Hindi and English 
versiolls) of the Wildlife In'ititute of India, Dehra-
dun. for the year 1987·88 along with Audited Ac-
counts. 

(4) A copy each of the following papers (Hindi and En~­
!ish versions) under sub-section (1) of section 619A 
of the Companies Act. 1956:-

(i) Review bv t1e Government on the working of the 
Modem Food }ndustr:es (India) Limited, New Delhi, 
for the year 1987.&3. 

(U) Annual Report at the Mo~erfl Food Iodustria 
(India) Lim: ted. New Delhi, for the year 1987-88 

along with Audited Accounts and ~ments of the 
Comptroller and Auditor General thereon. 

(5) A copy each ~ the following Notifications (Hindi 
and English versions) under sub-leCtion (4) of sec-
tion 124 of the Major Port Trusts Act, 1963:-

(i) G.S.B. 1006 (E) publis'led in Gazette of India 
dated the 13th October, 1988 approving the Cochin 
Port (Authorisation of Pilol$) Amendment Re-

gulatiollB, 1988. 

(li) G.S.R. l008(E) publisbed in Gazette of India 
dated the 13th October, 1988 approving the Visakha-
patnam p.,rt Employees (Leave Travel Concession) 
Sixth Amendment Regulations, 1988. 

(iii) G.S.R. 1009(£) publiShed in Gazette of India 
1ated the 13th October. 1988 approvinq. the Visa-
kbapatnam Port Employees" (General Provident 
Fund) Amendment Regulations. 1988. 
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(6) A c~py each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review.by the Government on the working of the 
DredgIng Corporation of India Limited, New Delhi, 
for the year 1987-88. 

(ti) Annual Report of the Dredging Corporation of 
India Limited, New Delhi, for the year 1987-88-
along with Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

(7) (i) A copy of the Annual Administration Report 
(Hindi and English versions) of the Mormugao Port 
Trust for the year 1987-88. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the 'Working of the Mormugao 
Port Trust fuI' the year 1987-88. 

(8) (i) A copy of the Annual Administration Report 
(Hindi and Bnglish versions) Of the Tuticorin Port 
Trust for the year 198-7-88. 

(ii) A copy of the Review (Hindi and En'glish versions) 
bv the Govemrrleul on the working of the Tuticorin 
Port Trust for the year 1987-88. 

(9) A copy each of the following papers (Hindi a~d Eng-
lish versionci) under sub-sectIon (2) of sectIon 103 
of the Major Port Trust Act, 1963:-

(a) (i) Annual Accounts of the Mormugao Port Trust 
for the yeal' 1987-88 together with Audit Report 
thereon. 

(ii) Review by the Government. on the Audited Ac-
counts of the Mormugao Port Trust for the year 
1987-88, 

(b) (i) Annual ACCOlmt~ of the Tuticorin Port Trust 
for the year 1987-88 tngether with Audit Report 
thereon. 

(") Review bv the Governm~nt on the Audited Ac-
11 counts of' the Tuticorin Port Trust for the year 

1987-88. 



(c) (i) Annual Aceounts of the Madras Port Trust for "l 
the year 1987-88 together with Audit Report there-
on. 

(ii) Review by the Government on the Audited. Ac-
counts of the Madras Port Trust for the ye:ar 
1987·88. 

(10) (i) A copy o~ the Annual Repon (Hindi and English 
versions) of the Kandla Dock Labour Board for thE: 
year 1981-88 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Kandla 
Dock Labour Board for the year 1987-88. 

(11) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the International Airports Authority 
of India for the year 1987-88 along with Audited 
Accounts, under sub-section (4. of section 24 and 
sub-section (2) of section 25 of the International Air-
ports Authoritv Act, 1971. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Interna-
tional' Airport Authority Of India for the year 1987-
88. 

(12) A copy each of the following Notifications (Hindi 
and English versions) under section 159 of the Cw;.. 
toms Act, 1962:- , 

(i) SO. 1136(E) published in Gazette of India dated 
the 2nd December, 1988 together with an explana-
tory memorandum la~ down the revised rates 
of exchange for conversions of Australian Dollars 
and Ponds Sterling into Indian currency or vice-
versa. 

(U) G.S.R. 1145(E) published in Gazette of India 
dated the 5th December, 1988 rescinding the Noti-
fication No. 186-Cus. dated the 1st December. 1962 
prohibiti~ the Import into India of the periodica1 
entitled "Peking Review", 

(iii) S.O. 1152(E) published in Gazette of India dated 
the 6th December, 1988 together with an explana-
tory memorandum laying down the revised rate of 
exchange for conversion of Canadian Dollars into 
Indian currency or t,ict-verso. 
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(iv) The Customs and Central Excise Duties Draw~ 
~ack (Amendment) Rules, 1~ publlShed. in !'Iou-
ticatlon No. G.~.K. 1111 (E) in (;azette of India 
dated the 1st December, 19"88. 

(13) A copy of the Notification No. G.S.R 1164(E) (Hindi 
and l!ingJJsh ver8,1ons) pUblished in Gazette of india 
dated !l'th December, 11188 together with an explana-
tory memorandum prescnbing a concessional rate of 
duty of excise for 1UO per ceni export-oriented under~ 
takmgs which are utillsing their entire requirement 
of raw mater~als from Indlgenous sources, eqUIValent 
to . the excise duty payable by umts other than 100 
pe;r cent export-orlented undertakings plus an addJ-
tional amount of 50 per cent of the basic duty levi-
able thereon. 

(14) (i) A copy of the Annual Report (Hindi and Eng-
lIsh versIOns) of the Institute for Defence Stud.es 
and Analysis, New Delhi for the year 1987-33 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Instltute 
for Defence and Analysis, New Delhi, for the year 
1987-88. 

(15) A copy of the Notification No. G. O. Ms. No. 1071, 
Education (Hindi and English versions) publlshed in 
Tamil Nadu Gazette dated the 14th June, 1988. 
issued under section 56 of the Tamil N adu Recogni~ 
sed Private Schools (Regulations) Act, 1973 read 
with Clause (c) (iv) of the Proclamation dated the 
30th January, 1988 issued by the President in rela-
tion to the State of Tamil Nadu. 

(16) (i) A copy of the Annual. Report (Hindi and .Eng-
lish versions) of the Rashtnya Manav Sangrahalaya, 
Bhopal. for the year 1986-87 along with Audited Ac-
counts. 

(ii) A copy of the Review (Hindi a~d English versio':l5) 
b the Government on the working of the Rashtriya 
rLnav Sangrahalaya, Bhopal, for the year 1986-87. 

(17) A statement (Hindi an~ English versions) .showing 
for delay in laymg t,he papers mentIOned at reasons . . 

(16) above. 
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(18) (i) A copy of the Annual Report (Hindi and English 
versiOns) of the lndian lnstitute of Technology. Ken-
pur, for the year 19tr14'8 along with Audited Accounts. 

(ii) A co~y Of the Review (Hindi and English VersiOlli) 
by tne Government on the working 01 the Indian 
Institute of Technology, Kanpur. for the year 1987-8&. 

(1.) (I) A copy of the Annual Report (Hindi and English 
versions) 01. the Motila! Nehru Regional Engineering 
College, Allahabad. for the year 19ts7·88. 

(ii) A copy of tite Review (Hindi and Enalish versions) 
by the Government on the working of the Motiia! 
Nehru Regional Engineering College, Allahabad, for 
the year 1987-88. 

(20) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) at the Techn.cal Teachers' Training 
Institute, Bhop&l. for the year 1987-88 along with 
AUd.ted tccounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Technical 
'teachers' Train.ng Institute, Bhopal, for the year 
1987..a8. . 

(11)(0 A copy of the Annual Report (Hindi and Eng-
lish versions) of the Board of Apprenticeship Train. 
ing. Kanpur. for the year 1987..ss along with Audit-
ed Accounts. ' 

(U) A copy of the Review (H,ndi and English wrsions) 
by the Government on the woridnR of the Board 
of Apprenticeship Training, Kanpur, for the year 
198'7..ft8~ 

• 

(22) (i) A copy ~ the Annual Report (Hindi and Eng-
lish versions, of the Bal Shaven Society India, New 
Delhi. for the year 198"1-88 along with Audited Ac-
counts. 

(n) A statement reg:lrdin~ Review (Hindi and Eng-
lith vento .. ) bv the ffiwemrnentnn the worldng 
at the BalBbavim Soclety India, N~w Delhi,·. for the 
year 1987-88. 



(23) A copy of the Indian Administrative Service (Appoint. 
ment by Promotion) Amendment Regulations, 1988 
(Hindi and English versions) published in Notifica-

tion No. G.S.R. 1115(E) in Gazette of India dated the 
2nd December, 1988, under sub-section (2) of section 
3 of the All India Services Act, 1951. 

(24) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Vigilance Commission, New 
Delhi, for the period 'from 1st January, 1987 to 31st 
December, 1987. 

(ii) A copy of the Memorandum (Hindi and English 
versions) explaining the reasons for non-acceptance 
of the Commission's advice in certain cases mention-
ed in the Report. 

(25) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Indian Institute of Public Ad-
ministration, New Delhi, for the year 1987-88 along 
with Audited Accounts~ 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Institute of Public Administration, New Delhi, for 
the year 198'7-88. 

(26) A copy each of the follOWing Reports (Hindi and 
English versions):-
(i) Annual Report of the Ahmedabad Textile Industry's 

Research Association, Ahmedabad, fOr the year 
1987-88 a'long with Audited Accounts. 

(ii) Annual Repor,t (Jf the Bombay Textile Research As~o­
ciation. Bombay, for the year 1987-88, along WIth 
Audited Accounts. 

(iii) Annual Report of the South . India Textile Research 
Association, Coimbatore. for ,the year 1987-88 along 
with Audited Account5. 

(iv) Annual Report. of the N~rthern India TeJttile Re-
~ar~h AssociatIon, GhazI~i1~ad, for the year, 1987-88 
alon" with Audited Accounts. e 
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(27) A copy of the Review (Hindi and English vemons) by 
the Government on the working of the Ahmedabad 
Textile Industry's Research Association, Ahmedabad, 
Bombay Textile Research Association. Bombay. 
South India Textile Research Association, Coimbatorc 
and Northern India Textile Research Association, 

Gbaziabad. for the year 1987-88. 

(28) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 6l9A of 
Companies Act. 1956:-

(a) (i) Review by the Government on the working of the 
Hindustan Fertilizer Corporation Limited, New Delhi. 

for the year 1987-88. 

(ii) Annual Report of HindU'stan Fertilizer Corporation 
Limited, New Delhi, for .the year 1987-88 along with 
Audit&!d Accounts and comments of the Comptroller 
1lIld AuditOr General thereon, 

(b) (i) Review by the Government on the working of1llthe 
Rashtriya Chemicals and Fertilizers Limited, Bom-
bay. fpr the year t 987-88. 

(in Annual Report of the Rashtriya Chemicals and Fer-
tilil£fS Limited, Bombay. for the year 1987-88 along 
with Audited Accounts and comments of the Comp-
troller and Auditor-General thereon. 

(c) (i) Review by the Government on the working of 1M 
Madras Fertili7.efS Limited. Madras. for the year 
1987-88. 

(ii) Annu~d Report of the Mooras Fertilizers Limited. 
Madras. for the year 1987·88 along with Audited 
Accounts and ~ts of the Comptroller and 

Auditor General,thereo.. . . 

(d) (i) J.\eviewby the Govemment on th~ wo.rking Of the 
pyrites. PhOI'phatetitlndChelriicalsUmilW.for' the 
year 1987-88. . . 
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(ii) Annual Report ot the Pyrites, Phosphates and Chemi-
cals Limited, fOr the year 1987-88 along with Audi-
ted Accounts and comments of the Comptroller and 
Auditor General thereon. .• 

(e) (i) Review by the Government on the working of the 
Fertilisers and Chemicals Travancore Limited, Co-
chin, for the year 1987-88. 

(ii) Annual Report of the Fertilisers and Chemicals Tra-
vancore Limited, Cochin, for the year 1987-88 

along with Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(f) (i) Review by the Government on the working of 
the Paradeep Phosphates Limited, Bhubaneswar, for 
the year 1987-88. 

(ii) Annual Report of the Paradeep Phosphates Limited, 
Bhubaneswar, for the year 1987-88 along with Au-
dited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(g) (i) Review by the Government on the working of 
the Fertilizer Corporation of India Limited, New 
Delhi, for the year 1987-88. 

(ii) Annual Report of the Fertilizer Corporation of India 
Limited, New Delhi, for the year 1987.88 along with 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(h) (i) Review by the Government on the working of 
the National Fertilizers Limited, New Delhi, for thp. 
year 1987-88. 

(in Annual Report of the National Fertilize.rs Limi~ed, 
New Delhi. for the year 1987-88 along WIth Audited 
Accounts and comments of the Comptroller and 

Auditor General thereon. 

(i) (i) Review by the Government O? th~ 'Y0rking Of 
the Projects and Development IndIa LUll1ted, New 
Delhi, for the year 1987-88. 

.. Annual Be rt of the Projects ~dJlt:~velop~nt 
(11) India Limiied. New Delhi, for the year .1987-88 along 
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with Audited Aceounts and commeatsof tb.e Comp. • 
troller and Auditor General thereon. 

'29) A copy of the Notification No. S.R.O. A-46/88 
(Hindi and English versions) published in Tamil 
Nadu Gazette dated the 16th March, 1988 • regarding 
amendment to the Tamil Nadu Legislative Assembly 
(Transit by Railway Allowances) Rules, 1987, issued 
under section 14 of the Tamil Nadu Payment ,of 
Salaries Act, 1951 read. with Clause (e) (iv) of the 
Proclamation dated the 30th January, 1988 issued by 
the President in relation to the State of Tamil Nadu. 

(30) A copy each of the following statements (Hindi and 
English versiuDa) sbowtDc the action taken by the 
Government on various assurances, promises and 
undertakings given by the Ministers during the vari-
ous sessions of Eighth Lok Sabha:-

(i) Statement No. XX-Fifth Session, 1986 
(ii)" Statement, No. XVII-Sixth Session, 1986 
(iii) Statement No. XIV -Eighth Session, 1987 
(iv) Slatement No. X-IJ Pan of Eightb Session, 1987 
(v) Statement No. IX-Ninth Session, 1987 
(vi) Statement No. VII-Tenth Session, 1988 
(vii) Statement No. Ill-Eleventh Session, 1988. 

(31) A copy each of the following papers (Hindi and 
English versions) under section 619A of the Com-
panies Act, 1956:-

(i) Review by th~ Government on the working of the 
GuJarat Agro Industries Corporation Limited, 
Ahmedabad, for the year 1985-86. 

(il) Annual RepOt1 of the Gujarat Agro Industries 
. Corporation Limited, Ahmedabad, for the year 

1985-86 ·along with Audited AccoUnts and com-
mentS" of the Comptroller and Auditor General 

. dhereon. 
(32) i A statement (Hindi and bgUsh versions) showing 
~Wor delay in laying 'the papIrJJMn~ at 
(Il) above. 
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• 2. Government Bill-Introduced 
The Plantations Labour (Amendmentl Bill, 1988. 

3. Matters under Rule 317 

(I) Shri Mohan Lal Jhikram raised a matter regarding need 
~ allot separate funds for development of roads in hilly re-
gIons. 

(2) 8hri Smtosh Kumar Singh raised a matter regarding 
recovery from drug companies the price overcharged by them. 
in respect of Baralgone Ketone. 

(3) 8hri Harish· Rawat raised a matter regarding need to 
ensure that the Ren)rt Of the Wage Board for Journalists and 
non-Journalists is submitted by the due date. 

(4) Sbri Ram Biagat Paswan raised a . matter regarding 
need to provide early adequate assistance to the people of 
Bihar who were affected by recent earthquake. 

(s,} Smt. Jayanti Patnaik raised a matter regarding oil ter-
minal at Paradeep Port and setting up of LPG bottling plant 
at Balasore. 

(6) Shri G. Vijaya !bma Rae raised a matter regarding 
need to ban use of Flouride in tooth-pastes. 

(7) Prof. Sail-ud-Din. Soz raised a ID.atter regarding need 
for reforms in judicial system. 

(8) Smt _ Ramaben Ramjibhai Mavani raised a matter regard-
ing need to construct wall on. the sea coast in Gujarat to save 
tile houses of fishermen from tidal waves. 

(9) Shri S. JaipaJ Reddy raised a matter regarding need to 
resume credit flow from NABARD to the farmers. 

(10) Shri Balwant Sing!l Ramoowalia raised a matter r~ 
garding need to increase the honorarium of 'Nambardars' 10 
Punjab. 

(11) Shri Jagannath Patnaik raised a mat~r regarding ~eed 
to set up a Developmen.t Board for econoffilcally and SOCIally 
backward areas. 

(12) Shri A. P.Sclhi raised a m~tter regarding need to set 
up a T.V. Transmitter at Bhadrak (Orissa). 
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.. 4l3) Kumari Mamata .Banerjee raised. a matter regarding ei 

need to celebrate birtn centenary of Shamd Khuctiram .bose an4 
Profulla Kumar Cnaki. 

(14) Shri Sa.ifuddin Choudhury raised a matter regarding 
neeQto impress upon the Government of New Zealand not to 
entertain the Eng.lJ.sh cricket team in view of certain players 
having South A1rican connections. 

(15) 8hri Kali Prasad Pandey raised a matter regarding 
need to check smuggling on tne borders of Nepal. Bihar and 
Uttar Pradesh via Gandak river. 

(16) Shri K. D. Sultanpuri raised a matter regarding need 
to provide funds to the State Government for the construction. 
Of roads in Himachal Pradesh, damaged due to unpreeedented. 
rains. 

(17) Shrimati Usha Thakkar raised a matU!r regarding need 
to have a broad guage railway line from Gandhi Dham to Bhuj 
in Gujarat', 

(18) Shri Ramashray Prasad Singh raised a matter regard-
ing need to start a tram from Fatua to Bodh Gaya. 

(19) Shri Matilal Hansda raised a matter regarding need to 
find a way out to check the entry of wild elephants in Sa1leoni 
and Binapur area of West Bengal who destroy crops. damage 
houses and kill people. 

(20) Sbr:i Ram Nagina Misbra raised a matter regarding 
need to include 'Rajghar' in the list of Scheduled Cutes. 

(21) Shri Chintamaoi Jena raised. a matter regarding need 
to provide funds to Orissa for the treatment Of patIents alfeetec1 
by mental digorders. 

4. Governll"'!! BiIl-PMMtl 
The Narcotic Drugs and Psychotropic Substances (Amend-

ment) Bill, 1988. : 
The motion for CODSlderation of the Bill was moved by 

Shri Ajit PaIlja. ,': 
'The following Members took part in the debate:-

I, Dr. G. Vijaya Rarna RBo 
2. 'Sbri Ajoy Mushran 
3. Shri Ram' Bhagat 'Paswan 
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0 4. Dr. 8udhir Roy 
5. Dr. G. S. Rajhans !: 

6. Shri Thampan Thomas 
7. 8mt. Prabhawati Gupta 
8. 8mt. Jayanti Patnaik 
9. 8hri Aziz Qw-eshi 

10. 8hri Ramashray Prasad Singh 
11. 8hri N. Tombi Singh 
12. Shri Virdhi Chander Jain 
13. Shri Sriballav Panigrahi 
14. 8hri D. B. PatH 
15. Shri Damodar Pandey 
16. 8hri Mohd Ayub Khan 
17. Sbri Kali Prasad Pandey 
18. Shri 8hantaram Naik 
19. Shri Jagannath Patnaik 
20. Km. Mamata Banerjee 
21. Shri J ai Prakash Agarwal 
22. Prof. Saif-Ud-Din Soz 
23. 8hri Harish Rawat 
24. 8hri Da! Chander J aiD 
25. 8hri A. J. V. B. Maheshwara Rao 
26. Shri Mohd Mahfooz Ali Khan. 

Sbri Ajit Panja replied to the debate. 
The motion for consideration was adopted and clause by-

clause consideration of the Bill was taken up. 
Cia uses 2 to 22 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 1 

The motion that the Bill be passed was moved by Shri Ajit 
Panja. 

The following' members took part in the debate:-
1. Prof. Saif-ud-Djn Soz 
2. Shri Ajit Panja 

The motion was adopted and the Bill was passed. 
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5. CaJUng Attentioa • 
(i) Shri· Chintamani Jena called the attention of the 

Minister of Railways to the situation arising out of the 
withdrawal of number of trains by the Eastern and South 
Eastern Railways and intr01uction of revised timinp of some 
trains resulting in inconvenience to the passengers and the 
steps taken by the Government in that regard. 

The Deputy Minister in the Ministry Of Railways made a 
statement in regard thereto. 

(ii) Shri V. Sobhanadreeswara Rao called the atten-
tion of the Minister of Agriculture to the sad plight of cotton 
growers in various parts of the country and the steps taken 
oy the Government to provide relief to them. 

The Minister of Agriculture made a statement in regard 
thereto. 
6. DiscassioDS Uader Rule 193 

(i) Discussion on the dismal performance of Indian sports-
men in the Seoul Olympic Games. raised by Shri C. Janga 
Reddy on lst December. 1988, continued. 

Shri K. P. Singh Deo took part in the debate. 
Smt Margaret Alva replied to the discussion. 
The discussion was concluded. 

(ii) Kumari Mamata Banerjee raised a discussion on the 
statement made by the Minister of State in the Ministry of Agri. 
culture in the House on the 7th De~m.ber. 1988 regarding the 
damage due to cvc10re in the State.;; of We~t Bengal. Orissa and 
the Union Territory of Andaman and Nicobar Islands. 

The following Members took part in the debate:-
(1) Shri tndrajit Gupta 
(2) Shri Arnal Datta 

Shri Shyam Lat \' ad;w replied to the dtseuesion. 
The discussion was concluded. 
(Lok Sabha adjourned sine die Cit 6.15 P.M.) 

SUBHASH C. KASHY AP, 
Secretary-General 
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